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LOK SABHA

Friday, March 4, 1960/Phalguna 14,
1881 (Saka).

The Lok Sabha met at Eleven of

. the Clock.

[Mr. Sreaken in the Chair]
ORAL ANSWERS 10 QUESTIONS

Indians Stranded in Italy

-+
Shri A. M. Tariq:
Shrimatj lla Palchoudhuri:
Shri Assar:
Shri Hem Barua:

Will the Prime Minister be pleased
1o refer to the reply given to Starred
Question No. 636 on the Tth Decem-
ber, 1950 and state the result of the
discussions held with the Government
of Italy in regard to 138 persons
detained by them?

*610.

The Parliamentary Secrelary to the
Minister of External Affairs (Shri
Sadath All Khan): The Italian Gov-
ernment decided not to prosecute or
deport the persons concerned. Since
the Government of India had no legal
powers {o repatriate the latter com-
pulsorily, the Italian Government
eventually decided to hand back the
seized passport as and when the
person concerned was able to make
his own travel arrangements to leave
Italy. The Governmecnt of India at
the same time instructed their Em-
bassies in Rome, Paris, Bonn and
Berne that as soon as any of these
persong himself applied for repatria-
tion, he should be immediately re-
patriated.

Shri Hem Barua: May 1 know
whether it is a fact that the Indian
Government approached the shipping

396 (Al) LS. —1.
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company concerncd that brought them
to Italy to bring them back to the
port of embarkation and, if so, what
was the responsc of the shipping com-
pany?

Bhri Sadath All Khan: This matter
was discussed with the Italian Gov-
ernment.  The Italian Government
maintained that as the passport of
these persons had been checked and
pronounced valid by the Indian check-
posts prior to embarkation, the ship-
ping company was not responsible.

Shri Hem Barua: As the Indians
have to be repatriated to India and
as the Government of India have paid
for their repatriation, may I know
whether those Indians are asked to
sign a bond to repay in instalments
the passage money?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Yes.

Dr. Ram Subhag Singh: Since this
matter came 1o ‘the notice of the
Government, may [ know whether the
Government have made any investi-
gations reparding the number of such
persons who might have got similar
passports?

Shri Jawaharlal Nehru: Yes, Sir.
Very extensive investigations have
been made in England and other
countries in Europe and in India.

Shrl Hem Barua: They were
detained in two camps in Italy. Pend-
ing their repatriation to this country
they were in a very muserable condi-
tion in the camps. If so, may I know
whether we have . instructed our
embassy in Rome to see that these
miseries are relicved 1o a certain
extent and, if so, what was the res-
ponse?
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Shri Jawaharlal Nehru: Our em-
bassy in Rome was in constant touch
with these camps. Originally, some
complaints were received that they
were not being well provided for, but
soon after, our report was that the
Italian Government provideq quite a
large number of amenities, such as
food, blankets, etc, to them. Natural-
ly, the Italian food did not always
agree with them but the Italian Gov-
ernment treated them well after the
first few days of some confusion.

Dr! Ram Subhag Singh: The hon.
Prime Minister has just now stated
that thorough investigations have
been made regarding these matters.
May I know who are the persons who
are indulging in such spurious travel
documents?

Shri Jawaharlal Nehru: That is a
matter which will come up before the
courts of law.

Hungarian Delegation on Bilo-gas

.*_
Shri S. C. Samanta:
611 [ Shri Subodh Hansda:
" Shri R. C. Majhi:
| Shri Ajit Singh Sarhadi:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given 1o Starred Question
No. 496 on the 2nd December, 1058
and state:

(a) whether the report of the
Hungarian Delegation on Bio-gas has
since been considered by Government
and decision taken;

(b) how the accepted recommenda-
tions are going to be implemented;
and

(c¢) how much Government had to
spend for the said delegation?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir. The present intention
is to set up two pilot plants.

(b) The terms wunder which
Hungarian patents can be utilized are
to be incorporated in an agreement
which may be finalised shortly. Action
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could only be taken thereafter to set
up the pilot plants.

(c) About Rs. 20,000,

Shri 8. C. Samanta: May I know
whether the materials that remain
after the extraction of bio-gas can be
used as manure?

Shri Satish Chandra: That is the
main idea. There are large quantities
of organic waste—agricultural waste
and food waste—in the country, and
the pilot plants are intended to experi-
ment the utilisation of these wastes
for the production of gas for heating
purposes and the residue for manurial
purposes,

Shri 8. C. Samanta: May I know
whether the Food and Agriculture
Ministry will also take up this scheme?

Shri Satish Chandra: The scheme
has been taken up in consultation with
the Food and Agriculture Ministry, It
is only in an experimental stage, at
present. A delegation came here, and
we pursued this matter in fullest
consultation with the Ministry of Food
and Agriculture. In fact, the com-
mittee appointed to discusg the propo-
sal with Hungarian delegation had
among others the Director of the
Indian Agricultural Rescarch Institute
and the Director of the National Sugar
Research Institute as members. Other
officers of that ministry were also
associated as members.

Wage Boards for Industries

*612. Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased lo refer to the reply
given to Unstarred Question No. 233
on the 18th November, 1959 and state:

(a) whether Government have taken
final decisions regarding the placing
of the wage boards for industries on a
statutory footing: and

(b) if so, the nature of the decision
taken?

The Parliamentary Secretary to the
Minister of Labour and Employment
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and Planning (Shri L. N. Mishra):
(a) and (b). The consensus of opinion
in the Standing Labour Committee,
which discussed this question at its
meeling in January 1960, was not in
favour of the proposed legislation,

Shri Ram Krishan Gupta: In reply
to a previous question it was said
that some of the central organisations
were not in favour of the scheme.
May | know the objections which they
raised?

Shri L. N. Mishra: Out of the four
central organisations, only two—the
INTUC and the AITUC—are in favour
of giving legal sanction to the propo-
sal. The HMS is opposed to it, and
we have received no reply from the
UTUC.

Shri Ram Krishan Gupta: What
steps have the Government taken so
far to implement the recommendations
of the wage boards which have been
set up so far?

Shri L. N. Mishra: Wr have got
the reports from only three wage
boards- -sugar, textiles and cement.
So far as the textiles and cement are
concerned, the Government’s decisions
were published only two or three days
ago. So far as sugar is concerned,
the recommendations have been imple-
mented by most of the mills barring
one or two.

Shri S. M. Banerjee: The wage
boards for textiles and cement have
since submitted their recommendations
which are unanimous in character.
Daily, some people from some quarters
including the mill owners are coming
out against the recommendations of
the wage boards. I know that in the
absence of legislation......

Mr. Speaker: What is the question?

Shri §. M. Banerjee: [f these are
not accepted, and in the absence of
legislation, may I know how Govern-
ment is going to enforce these deci-
sions? How enforcement will be
poasible?
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The Minister of Labour and Employ-
ment ang Planning (Shri Nanda): At
the last meeting of the Standing
Labour Committee, tHis matter was
discussed. The represcntatives of
workers and of the employers were
there. They had some differences of
opinion among them. The consensus
was that unanimous recommendations
should be implemented. We trust
they will be implemented. It
it happens that in some cases there is
difficulty, we will try to meet it.

Shri T. B. Vittal Rao: In the Stand-
ing Labour Committee, it was agreed
that the unanimous recommendations
will be implemented. Why not we
undertake legislation at least to that
extent that unanimous recommenda-
tions will be implemented?

Shrl Nanda: If they are implement-
ed without the help and support of
legislation, one should welcome that

Shri Rameshwar Tantia: What will
be the Government's policy in  those
industries where no wage boards have
been set up and may 1 know whe-
ther Government are going to set up
wage boards for the jute industry
and the engineering industry?

Shri Nanda: There is & list of
industries which have been considered
for being dealt with through wage
boards. By and by, more and more
such industries are being brought
within the purview of wage boards.

Shrl Tangamani: For ccment and
textile industries, the wage boards
have submitted their reports and the
Government have acepted their recom-
mendations. May I know what Gov-
ernment will do in those units which
may not implement them from the
ist January, 18807

Shri Nanda: Through their or-
ganisations, we shall try o prevail
upon them to carry them out.

Bhri 8. M. Banerjee: May 1 know
whether it is a fact that representa-
tives of the employers from U.P. met
the hon. Minister here and demanded
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non-implementation of the wage
board racommendations in the textile
industry? If so, what was the rcaec-
tion ¢f the hon. Minister?

Shri Nanda: I do not now preiume
that after the publication there will
necessarily be that opposition. At
some stage, everybody tried to put
forward his point of view.

Al guT AR & Ww aa
) L

+

oY e T

st qo Wo wwT :
*¢ 3. | ot whmowe

s T T

T gEN AT HARW R AT
feai® t= famew, 18wt & ardfsa
WA HEqT tey? & IOC & 49 F 77
qATA B AYT FGT o FATHT FHAW T
a7 & A w1 Al Awg qdr
SHIE & are § g 4 aaw g gd
2

FEAAT HWIT WA WA WAT-
afa (ot Wlo So WA ) : Wa AW
St ATAAT TRIAY FT L E IR FA-
d & ar 7z & ufaw a4y
L A wOw oty § 20
The materials collected is  being
scrutinised and verified; coliection of
more material is in progress.

i T - A, ¥ 9% 9g
W & o1 awdr # 5 g Hag wrd
T g owmom Wi qew fawa
st ?

TEAT W TATC WA (Wo wAWT) :
WA ARG §EET T AT & ar foad
A AET TR E TR
T T g FH GHID 4 F IHR
i EmvmifF wamas g
gqEIrT g ATgm |
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Shri D, C. Sharma: May I know
from what places the material has
not been collected and what agencies
are being cmployed to collect the
material from those places?

Dr. Keskar: These are matlers of
detail—] mean the question of collect-
ing the specches of Netaji  Subhash
Bose. There are a number of speeches
delivered outside India and our cilorts
are to collect them and also to see
whether any speech which has not
becn reported up till now can also be
made available. I cannot say at every
moment what particular person is
being approached or what authorities
are being approached,

Shri D. C. Sharma: May I know
whether the specches drelivered in
India will also be collected?

Dr. Keskar: Speeches delivered in
India as well as outside speeches will
be collected.

Shri Hem Barwa: May 1 know
what steps Government have taken to
verify the authenticity of the
speeches delivered abroad, which are
supposed to be the speeches of Netaji?

Dr. Keskar: That is one of the
reasons why we are procecding care-
fully in this matier; we arc getting
them verified.

Shri Ansar Harvanl: Who are the
members of the cditorial board who
are editing the material and scrutinis-
ing it?

Dr. Keskar: This was given in the
last answer 1 gave to this question.

Mr. Speaker: It need not be repeat
cd. :

st qu ¥q : T SEITAT WY AEy
Y qUg FA & g F AR A
art ®r g 7 & fAg e @/ A
T g7

o ®EWT : IAF AT TF "Gl
g aur dFgu el oA A
WX ofems §1 A 3 & fawr @i
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&t 1 ar Fadw ¥ wrgi a8 7 281 Wi W
wri & ferem & e I
ST IR 9T E1 A IEET gH T
7 Zw & war w1 wrasgwar @ §
fr ofers ®r ifes o ame

ot v wiA R, § e
e g fe fom smar & Far oo #
¥ wrow faw & av dw fad & wmr I
WTATH] § IAET WETAT GO, AT R
fere ®1é sroaT e mam & e fgy
Frer mrfE W Wt & ot 3w
s aTE foay o ?

o GEWC WY % &1 g Wi
¥ & w7 w1 €9 @ § Wi wiaw
T Y A & ag—Faza #f grewe——
S roft & a7 7 S F & | O AT e
fe=dy &30 ¢ | Feergrer aTEw Wi A
WHIEE 7 &Y 6 @ & WA A9
T WA T s gy,
wife Wi W ® s
& aqLH T A )

Film on the Life of Tagore

*G14. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to refer o the reply
given to Starred Question No. 757 on
the 10th December, 1950 and state the
progress made in the production of a
film on the life of Shri Rabindranath
Tagore?

The Parllamentary Secretary to the
Minister of Information and Broad-
casting (Shri A. C. Joshl): The seript
of the film js expected to be ready by
the end of April.

Shri . C. Sharma: May [ know
how much time it will take for the
translation of the seript into film and
whether it will be ready by the time
the cclebrations are going to take
place?
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Shri A, C. Joshi: It will be ready
when we have the Birthday Centenary
in May, 1961, of Shri Rabindranath
Tagore. : .

Shri Palaniyandy: May I know whe.
ther the Government is going to
produce the picture or some private
people?

Shri A. C. Joshi: The awork has
been entrusted to Shri Satyajit Ray

of Calcutta, who is a famous producer,

Shri D. C. Sharma: May 1 know
whether the Ministry will have any
hand in pre-censorship, censorship and
in the distribution of this film?

The Minister of Information and
Broadcasting (Dr. Keskar): This ques-
tion has been asked many times and
answered before. But in order to
give the information again, 1 might
say that the film is being produced by
Shri Satyajit Ray on behalf of the
Government of India and not on his
own behalf. Naturally, this film will
be produced according to certain
eonditions laid down. We have an
advisory committee to give advice to
Shri Ray. Persons who have been
connccted with Rabindranath Tagore
intimately, are there to advise him in
this matter.

Shri B. K. Galkwad: May I know
how much Government have decided
to spend on this film and whether
there is anybody else in the Govern-
ment's view whose film Government
is going to produce?

Dr. Keskar: We are quite satisfled
with assigning this to Shri Satyajit
Ray; we do not want to assign it to
anybody else. Secondly, the exact
payment to be made has not been
fixed, but it has been decided in the
agreement signed with him that a sum
of Rs. 75,000 will be advanced to him
in suitable instalments for the produc-
tion of the film.

Shri A. C. Guha: May I know in
what language it will be produced?
Will it be only in English or any
attempt will be made to produce this
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film in Bengali and other Indian
languages?

Dr. Keskar: Like all our documen-
taries, the film will be produced in
all the 13 Indian languages.

Exhibition of Indian Goods in Jedah
*616. Shri M. B. Thakore: Will the

Minister ¢f € ce and L ¥
be pleased to state:

(a) whether an annual exhibition
is held in Jedah for the display of
Indian manufactured goods and art
works to Haj pilgrims from all over
the world; and

(b) if so, the number of the pilgrims
who visited the cxhibition in the years
1956 to 18587

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
{(a) A permanent showroom Wwas
inaugurated at Jedah on 30-10-58 for
giving commercial publicity to India's
exportable merchandise Iin Saudi-
Arabia. No special display was
arranged for Haj pilgrims.

(b) The showroom is visited on an
average by about 600 persons every
month,

Shri M. B. Thakore: May 1 know
whether our trade with Saudi Arabia
has decreased?

Shri Satish Chandra: The trade
with Saudi Arabia during 1869 has
not shown improvement over that of
1958, But the figures indicate that
many new items which were not being
exported to Saudi Arabia before are
being exported now.

Shri M. B. Thakore: May I know
the reason for the decline of our
trade?

Shri Satish Chandra: The export
trade with Saudi Arabia is very small
and normal fluctuations do take place.
It is difficult to assign any particular
reason. We are slowly finding a new
market and it is hoped that the trade
will develop in future.
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Shri Sampath: May I know whe-
ther handleom products are also dis-
played in the show?

Shri Satish Chandra: Yes, hand-
loom products are displayed in the
showroom.

Jeep Case

Shri Khushwagt Rai:
Shri B. C. Mullick:

Will the Prime Minlster be pleased
to state the latest position about the
‘Jeep Case' filed by Government of
India in the U.K.?

-+
Shri Vidya Charan Shukla:
*8117.

‘The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
According to information available at
present, the Jeep Case is likely to
come up for hearing in May 18G0.

Shri Vidya Charan Shukla: On 28th
November 1858 it wag stated that the
inspection of documents connected
with this case was completed and it
was likely to come up for
hearing in early 1958. Now it is staled
that it is going to come up for hearing
much later. May I know the specific
reasons for the delay in the hearing
of the case?

The Prime Minister ang Minister of
External Affairs (Shri Jawaharlal
Nehru): How can we go into law's
delays?

Shri Raghunath Singh: May I know
whether the issueg have been framed
in this case or not?

Shri Jawaharlal Nehru: It is likely
1o come up for hearing in May, pretty
soon. A great deal must have been
done, I cannot say precisely. The issues
must have been framed.

Shri Vidya Charap Shukla: May I
know whether any attempts have
been made by the Government of
India to settle this case out of court?

Bhri Jawaharlal Nehru: No parti-
cular attempt hag been made, but we
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wold our counsel that if suitable oppor-
tunities arise to consider this matter,
it might be considered.

Shri U, C. Patnaik: In view of the
fact that a number of transactions
had been entered into with this firm
with £100 capital and there have been
so many reports of the Public
Accounts Committee and of the
Auditor-General, in wview of those
facts, may I know whether Govern-
ment propose  to place on the Table
of the House information about the
transactions with this firm and the
position of the case?

Shri Jawaharlal Nehru: It is
rather an extraordinary question and
I am sure the hon. Member knows
the answer.

Shri N. R. Maunlswamy: May I
know whether it is a fact that the
defendant has made a counter claim
which, if allowed, will absorb the
entire claim made by us?

Shri Jawaharlal Nehru: Yes, Sir.
They have made a counter claim.

Shri U. C. Patnalk: Even though I
know the answer, I want to know
whether the Government is prepared
to place on the Table of the House the
facts of the case and the position in
which it is now,

Shri Jawaharlal Nehru: 1 cannot
understand a question of this kind.
Here is a matter which has been dis-
cussed in this House for the last four
or five years. We have discussed it,
we have made statements, we have
appointed committees and what not.
There are a number of papers about
it, innumerable, and I do not know
how to sort them out; some are secret,
some are confldential and some are
not. Obviously, we cannot undertake
to do it.

Shri Vidya Charan Shukla: What
is the subscribed capital of this firm
against which we have instituted legal
proceedings and what ig the extent of
the claim that the Government have
made against this irm?
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Shri Jawaharlal Nehru: The hon.
Member has referred to nuwmerous
statements that have been made in
this House. I cannd® go into the
details of it. If a specific question...

Mr. Speaker: What is the amount
of the claim in this case?

Shrimati Lakshmi
£254,408-4-0. .

Shri Braj Raj Singh: What is the
subscribed capital of the firm?

Mr. Speaker: I have already allow-
ed a number of questions.

Shri Hem Barua: May I know....

Mr. Speaker: Hon. Members would
not be allowed to put questions for
which answerg are easily available in
published records.

Menon:

Shri Hem Barua: Sir, no answer is
available to this.

Mr. Bpeaker: Further, it is not
relevant.

Wage Board for Sugar Industry

*618. Shri §. M. Banmerjee: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question Mo, 17 on the 18th
November, 1959 and state whether all
the sugar mills have since implement-
ed the recommenations of the Wage
Board for the award of interim
relief?

The Deputy Minister of Labour
(Shri Abid Ali): According to the
information received from the State
Governments, all sugar mills, except
one, have started implementing the
recommendations.

Shri S5. M. Banerjee: In reply to a
previous question the hon, Minister
stated that 15 mills—3 in Bihar, 1 in
Madhya Pradesh, one in Orissa, 9 in
Uttar Pradesh and 1 in Punjab—have
not implemented the recommeéenda-
tions of the Wage Board May I
know whether those nine mills in
Uttar Pradesh have now implement-
ed it or are implementing?
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. Shri Abld Ali: I have stated in the
main reply that except one all others
have started implementing it.

Shri S. M. Banerjee: In reply to a
supplementary the hon, Minister
stated that the advice of hon. Mem-
bers of this House to expedite the
report will be communicated to the
members of the Sugar Wage Board.
May 1 know whether the report of
the Wage Board is expected before
September 19607

Shri Abid Ali: This was communi-
cated to the Chairman of the Board.
The Board felt that it will not be
proper for us to hurry them as then
they will not be able to collect all
‘the information which is necessary
‘to enable them to come to a correct
‘conclusion. We have told them that
the hon. Members of this House want
the report to come early. It is
expected that they will be able to
submit the report by August next.

Shri Palaniyandy: After Govern-
ment have taken a decision on the
recommendations of the Wage Board,
may | know whether they will advise
the State Governmentg to convene a
meeting of the employers and em-
-ployees to implement the decisions?

~ Shri Abig Ali: Not necessarily. If
it becomes necessary, we will do it

Shri Jadhav: What is the name of
the mill which has not implemented
it so far, and what steps are taken
against it?

Shri Abid Ali: One mill in Madhya
Pradesh has not implemented it. The
Indian Sugar Mills Association has
been requested to persuade the :nill
to implement the recommendations of
the Wage Board.

Land Routes to Goa

-+
Shri Rameshwar Tantia:
Dr. Ram Subhag Singh:
*619. J Shri P, G. Deb:
Shri C. K. Bhattacharya:
Shri Assar:
Shri Hem Barua:
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Will the Prime Minister be pleased
{o state:

(a) whether it is a fact that Gov-
ernment have decided to open addi-
tional land routes to Goa; and

(b) if so, the nature of the
decision?

‘The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). Government have at the
moment under study the opening of
another route to Goa. The opening
of a new route, however, presents its
own problems such as transport,
additional customs and police per-
sonnel, amenities for passengers and
proper roads, and these aspects have
to be fully examined before a deci-
sion can be reached.

Shri Rameshwar Tantia: May I
know whether on the present route
there is harassment of the travellers
on both sides of the border at
customs chowkis? If so, will Gov-
ernment try to help to remove the
difficulties of the travellers?

Shrimatl Lakshmi Menon: Now
there is only one route on the Magali
border. The allegations made earlier
have been examined and found to be
not true.

Shri Jadhav: May I know whether
smuggling is on the increase on the
Goa border?

Mr. Speaker: I have not called him
to put the question. Shri Hem
Barua.

Shri Hem Barua: May I know whe-
ther the queslion of customs and
ferry facilities on the proposed route
is being examined and, if so, with
what results?

-.The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Question of customs?

Shri Hem Barua: Yes, customs and
ferry facilities on  this particular
route,
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Shri Jawaharlal Nehru: When a
proposal is made for another route
to be opened that aspect has to be
examined. 1 am not at all sure that
it will be opened, the second one,
nor can I say that it will not be, The
matter is under examination, includ-
ing the aspects that the hon. Mem-
ber has mentioned.

Shri Jadhav: May I know wheth
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Shri T. B, Vittal Rao: Was it not
stated at one of the meetings by the
Director General of the Corporation
that the additional e%penditure con-
sequent upon the expansion could be
met from the Corporation’s resources
themselves? If so, why is there
delay?

Shri Abid All: The question of
exp does not arise. The diffi-

it is a fact that smuggling is on the
increase on the Goa border?

Mr. Speaker: How does it arise out
of this question?

Shri Achar: May 1 know whether
the Government is aware that
travellers are put to much incon-
venience and delay on account of the
small number of customs officials?
Sometlimes they are detained from
six to eight hours. Will Government
do something about it?

Shri Jawaharlal Nehru: We have
received such complaints, both about
delays and smuggling. We are trying
to tighten up the regulations and
avoid delays.

Employees' State Insurance Scheme

*620. Shrl T. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No, 1230 on
the 19th December, 1858 and state:

(a) the reasons for not extending
the medical benefits to workers'
families under the Employees’ State
Insurance Scheme in Bombay and
Madras cities; and

(b) whether any firm date has been
fixed for this extension?

The Deputy Minister of Labour
(Shri Abld Ali): (a) Due to shortage
of personnel and accommodation, the
State Governments could not com-
plete necessary arrangements for
extending medical care to workers'
families in Bombay and Madras.

(b) No.

culties are what I have just now
mentioned. .

Shri T. B. Vittal Rao: For the
hospital that was to be constructed
at Madras, only land has been acquir-
ed. Am I to understand that this will
not be exiendzd to the families of the
insured till the hospital, which is to
be constructed, is constructed? It
will take two years more.

Shri Abid All: First of all we have
to cover the families for general
treatment. The question of hospita-
lisation will arise afterwards. At
present even all the insured persons
have not got hospitalisation arrange-
ments. Hospital beds have been
reserved and anncxes have becn
acquired by the Corporation for their
treatment in hospitals.

Shri Tangamani: By what time is
the hospital, which is proposed to be
constructed in Madras City by the
Corporation, likely to be complcted?

Shri Abid Ali: For hospitalisation
in Madras, it is proposed to have one
hospital of 175 beds. B84 bedded an-
nexe will be in Coimbatore. In other
places also arrangements will be made,
But at present land acquisition and
all that is being attended to.

Mr. Speaker: He wants to know the
time within which the hospital will
be opened in Mardras.

Shri Ablg Ali: To say that at this
stace will be very difficult. So many
things have to be completed,

Shri S. M. Banerjee: I want to
know the progress made towards the
establishment of ES.I. hospitals in
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Bombay and other places. What pro-
gress has been made in that regard?

Shri Abia AM: The hospital at
Bonibay is under construction. It
should be completed by next year.
What is the other place that the hon.
Member wants to know?

Shri S. M. Banerjee: Other places,
like Kanpur,

Shri Abid Ali: For that he may
give scparatc notice.

Shri 8. M. Banerjee: The founda-
tion stone was to be laid in Feb-
ruary . . .

Mr. Speaker: He wants notice.

Shri Palaniyandy: May 1 know
whether the Employees’ State Insur-
ance Scheme is also extended to the
small industries in Madras State?
How far is it extended?

Shri Abid All: This scheme is
extended to places where the requir-
ed number of persons are employed
and not to industries. ‘Whatever
industries are situated in that parti-

cular zone are covered,

Shri Kunhan: May 1 know whether
this scheme hag been extended to the
families of the insured employees in
Kerala State? If not, why not?

Shri Abid Ali: In Kerala the
scheme has been extended to
Alleppey, Quilon, Trichur, Alwaye,
Ernakulam, Alagappanagar, Trivan-
drum, Kozhikode and two or three
other places.

Shri Kunhan: Whether it has been
extended to families . . |

Mr. Speaker: Shri Thirumala Rao.

Shri Thirumala Rao: May I know
if the attention of the Government
has been drawn to the very deplor-
able condition in certain of these
hospitals in Bombay run under this
scheme and entrusted to private
medical practitioners?

Shri Abid Ali: Some complaints
were received. They were attended
to.
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Bhri Nanjappa: The hon Minister
was pleased to say that for want of
medical personnel a number of cen-
tres were not opened. How many
cenires were not opened for want of
medical personnel?

Shri Abid Ali: No, I submitted that
tamilies have not been covered.

Shri §. M. Banerjee: What are the
cities in which this concession has
been extended to the families?

Shri Abid Ali: A statement was
placed on the Table of the House and
if again the hon. Member wants it,
he can give notice, 1 will place it
before the House. It is a long list.

Shsi T. B, Vittal Rao: In part (b)
of the ques.ion I asked whether any
firm date has been fixed. In the last
meeling of the Corporation the hon.
Minister requested the State Gov-
vrnments to help him in drawing a
time schedule for the various phases.
Even as a result of his sweet persua-
sion nothing has progressed.

The Minister of Labour and Em-
ployment and Planning (Shri
Nanda): Such a pessimistic view is
not warranted. [ have been in
personal  touch with the States.
Schedules have been communicated to
them, that is, the schedule of dates
on which several steps will be taken.
1 believe considerable progress is
being made.

Dr. Sushila Nayar: A very import-
ant reason for the inadequate health
condilions in ES.I is said to be the
duul conirol of State Governments
and the Central Government. What
steps have heep taken or are propos-
ed to be taken to rectify this?

Shri Nanda: A legislation on the
subject has laid down certain
arrangements. It may be that some
things have to be done in the States
and we can only persuade. We can-
not take any other action. But I
believe that in course of time things
have improved.
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Manufaciure of Founlain Pens

*622. Shri Pangarkar: Will the
Minister of C ce and Ind Y
be pleased to slate:

(a) the number of fountain pens
manufaciured in India during 1959;

{b) whether any fountain pens
were exported during the above
period; and

(c) if so, the value thereof?

The Minister of Industry (Shri
Manubhal Shah): (a) Approximately
11 to 12 million pieces in the large
scale sector, Precise information
from unils in the small scale sector
is not available, though it is estimat-
ed to be over 10 million pieces of
fountain pens.

(b) Yes, Sir,

(c) Rs. 1,57,000—export of fountain
pens during the period January-
November, 1958,

Shri Pangarkar: May 1 know whe-
ther any financial assistance has been
given to the pen manufacturing units
in India during the year 19597

Shri Manubhai Shah: No financial
assislance is  generally needed. It
needs  tedhinical assistance, facilities
for raw material and import licences.

Shri Pangarkar: May I know whe-
ther it is a fact that a large number
of pens are smuggled in India from
Japan and West Germany? If so,
what steps have been taken by the
Government to check that?

Shri Manuhhai Shah: There has
been a total ban for the last two
years on their import because we are
more than self-sufficient. As the
hon. Member must have noticed from
the answer, we are actually export-
ing and are ‘rying to have more
exports. It is still possible that some
small quantities are being smuggled
like any other commodity.

Shri Radha Raman: May I know
whether the quality of fountain pens
that are manufactured in India com-
pares favourably with the quality of
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fountain pens that were unported
before? How do their prices com-
pare?

.

Skri Manubhai Shah: As far as the
prices arc concerned, they are much
cheaper on an average from quality
to quality. Regarding guality, several
of the makes are of firsi-class stand-
ards, We¢ have recently tried to
group them into A, B and C cate-
gories according to price and are con-
sidering to provide techacal csperts
to enforce slandards of gualities so
that they become better than what
they are now. On the whole, the

* guality is very satisfactory.

Shri Radha Raman: May [ know
whether the fountain pens that are
manufactured here employ totally
indigenous material or there are cer-
tain parts which are still being
imported in order to manufacture
them?

Shri Maoubhai Shah: I am glad
that the hon. Member has raised this
question, As against the import of
total parts and components of more
than Rs. 6 crores two years ago, the
present imports of all kinds of com-
ponents amount to about Rs. 20 lakhs
only. That shows that mostly
fountain pens are indigenous. We
mean to see that during the current
year these imports are also reduced
to practically nil.

(_.Fioods in Chilka Lake Area

*623. Shri Chintamoni Panigrahi:
Wili the Minister of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Unsiarred
Question No. 1677 on the 18th Decem-
ber, 1950 and state:

fa) what steps have been taken so
far in repairing the embankment and
draining out the flood water from the
lands near Chilka Lake which had
affected the land allotted to refugees;
and
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(b) whether the
completed by now?

work has been

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) and (b).
The flood water has since receded
from the lands. The work of repair-
ing the embankmenlt has been en-
trusted to the State Public Works
Department. and is in progress.

Shri Chintamoni Panigrahi: May I
know , whether the Government is
aware that although the flood water
has receded in submerged lands, flood
water is still there and the land has
remained uncultivated because water
has not been drained out?

Shri P. 8. Naskar: We have been
informed by the State Government
that the water has receded and that
due repairs to the embankments are
in the process of completion.

Shri Chintamonl Panigrahi: May I
know the acreage of land which was
submerged and affected by these flood
waters and the compensation or help
that was rendered to these refugees
who suffered?

Shri P, S. Naskar: The total
acreage that was submerged is about
1,100 acres, out of which only 700
acres were in the possession of D.Ps.
on which the crops were there. We
have asked the State Governments to
take necessary precautions for the
future so that there is no more
breach in the embankment.

Shri Chintamoni Panigrahi: May 1
know whether the State Government
has asked for any financial aid for
repairing this embankment and, if so,
whether any assistance has been
extended to the State Government?

Shrl P, 8. Naskar: So far no finan-
cial help has been asked for by the
State Government. As and when a
request is received from the State
Government, it will be considered.
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Labour Bank

-+

[ Shri P. G. Deb:

| Shrimati Ila Palchoudhuri:
Shri Bibhuti Mishra:

i Shrl Madhusudan Rao:

Shri 5. M. Banerjee:

Dr. Ram Subhag Singh:

Pandit D N. Tiwari:

Shri Mohan Swarup:

Kumari M. Vedakumari:

LShrl Khushwagqt Rai:

Will the Minister of Planning be-
pleased to state:

*624.

(a) whether it is a fact that a pro-
posal to open a ‘labour bank' where-
people could donate working hours is
under the consideration of Govern-
ment;

(b) if so, the details of the pro-
posal; and

(c) when a final decision is likely
to be taken?

The Parllamentary Secretary to the
Minister of Labour and Employment
ang Planning (Shri L. N, Mishra):
(a) No, Sir.

(b) and (c¢). Recently the Planning
Commission sent to the State Gov-
ernments its tentalive suggestions
for the fuller utilisation of man-power
resources in the rural areas. A copy
of the Commission's paper on the
subject is laid on the Table of the
House. [Placed in Library. See No.
LT-1965/60]. The proposals are being
considered by the State Governments.

Shrl P. G. Deb: May I know if the
Government have considered the ab-
sorption of retired agricultural offi-
cers in order to increase agricultural
production and create community
assets?

Shri L. N. Mishra: It is a matter of
detail. We have not yet examined
this aspect of it.

Shri 8. M. Banerjee: I want to know
whether it is the same scheme as
donating Rs. 100 worth of extra work
which was decided upon by the Plan-
ning Commission. If so, is it a fact
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that the people who donate extra work
will be given some extra money also?

Shrl L. N. Mishra: There is no ques-
tion of giving any payment for the
labour they contribute. The ques-
tion is one of making some contribut-
ion for the nationa! endeavour; it
might be in the shape of labour or in
the shape of cash contribution,

Shri §. M. Banerjee: The statement
says that the works programmes will
ordinarily comprise five categories of
works, and the third item is:

“Local developmen: works to-
wards which local people contri-
bu'¢ labour while some measure
of assistance is given by Govern-
ment.”

I want to know whether this scheme
is being introduced to ecase the un-
employment situation in the rural
Breas,

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
There are several schemes, different
kinds of schemes catering to different
necds and purposes. So far as ‘ocal
development works  are concerned,
the Government makes a certain con-
tribution and the peoni'c have to do
their part; it may be, as it was pointed
out, either cash contribution or
labour, There are other purposes also.
In the Panchayats. for example, there
are some customary obligations, main-
tenance of fleld channels, tanks ete.
So, the scheme is in several parts.

Shri Shree Narayan Das: May 1
know whether the Planning Commis-
sion has made a survey of the enforce-
ment of the labour tax imposed in the
various States by the Panchayats, and
what is the result of that survev? Has
any attempt been made to see that the
labour bank is popular in the coun-
try?

Shri L. N, Mishra: There are some
States where L4 TT or
labour tax is enforced by the Pan-
chayats, and we have asked for the
comments from the State Governments.
Bo far as the Planning Commission is

Oral Answers 4166

concerned, it has not, on its own,
made any survey of it.

Shrl Supakar: What is the meaning
of this term? Is it mere'y another
name for shram dan, or is it going to
be some place where the potential en-
ergy of the persons concerned will be
stored for future use?

Shri Jadhav: May I know when
these suggestions were circuiated to
the various States, and what 19. their
response?

The Deputy Minisier of Planning
(Shri 8, N, Mishra): They were cir-
rulated in January, and we have be-
gun recciving replies. One State Gov-
ernment has given a somewhat de-
tailed reply, that is the Andhra Pra-
desh Government; two State Gov-
crnments have given ad interim re=
plies, and we are awaiting replies
from the other Statc Governments.

Naga Febels
s

Shri 5. M. Baneryce:

[Shﬂ Subiman Ghose:

1’ Shri D, R. Chavan:

| Shri Shree Narayan Das:
Shri Radha Raman:

< Shri Raghunath Singh:
Shri Pangarkar:

\ Shri Bibtiuti Mishra:

| Shri Hem Ruj:

[ Shrl D. C. Sharma:

Will the Prime Minister he pleased
to lay a statement showing:

*625.

(a) how many times the Naga rebels
have raided since the 15th December,
1959:

(b) the extent of loss suffered by
the Government and the people;

(¢) the nature and kind of property
looted;

(d) how many pcople have been
kidnapped and killed or are untrace-
able; and

(e) how many Naga rebels were
killed or captured during this period?
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The Parliamentary Becretary to the
Minister of External Affairs (Shri J.

Statement
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N. Hagarika): (a) to (e). A statement
is placed on the Table of the House.

1. Rm.drby the Naga rebels since the 15th December, 1959

NHTA .
Assam State
Muljpur

13
5
6

3. Extent of loss m,ﬂ'erui&y the Government and the people

NHTA

. .

Agsam State

Maenipur

3. Nature and kind of property iooted.

Value of I-un: suffered being ascertained.
Killed

Property wurl.h Rs. 8510/-, 7 fire arms end
20 rounds of ammunition looted or des-
t » 18 inches of Railway line hlown
one Railway engine damaged by
bullets.
Property wonh Rs. 747175 looted or des-
troyed

Cash, licensed arms, clothes, food grains, wrist watches and fountain-pens.

4. Number of people kidwagped, killed or untraceable.

NHTA .
Assam State
Manipur .
8. Naga rebels killed or mpmrcd
NHTA

Assam State
Manipur

Shri §. M. Banerjee: In view of the
repeated incidenis as mentioned in the
statement, I want to know if it is &
fact that the Naga hostiles are much
more stronger than the loyal ones, and
if 50, what steps are Government tak-
ing to ncgotiate with the hostiles to
have a permanent solulion?

Shri J. N, Hazarlka: They are not
gtronger than the luyal Nagas. The
people in large numbers are co-
operating with the administration.

Bhri Amjad Ali: With regard to the
answer to part (e) of the Question,
could 1 know, if the Nugas are being
cleared from the Naga Hills at this
rate and if this process of killing goes
on, whether thire will be any Nuga
left un-killed in the Naga land at all?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): The hon, Member’s question
starts with a presumption which is

35 hdmp:ped— still unt ran.cable
1 PP later rel
|}

Captured
Irill 207

Captured 2
m;t_ extraordinary and based -cm
some phantasmagoria of the mind.

Shri Hem Barua: May I know whe-
ther it is a fact that the recent con-
vention of the Naga people held at
Mokokchung have adopted a resolu-
tion demanding a separate Nuga State
within the Indian Union; if so, is Gov-
ernment seized of that resolution, and
what are their reactions to that re-
anlution?

Shri Jawaharial Nehru: That re-
solution has not been sent to us for-
mally. We have seen it in the sense
it was reporied. But the matter is
under discussion among the convention
people themselves, and when they
consider it the right time, they would
come to us and discuss the matter with
us.

Shri Hem Raj: May [ know whether
any attempt has been made to ap-
proach the border States of Burma
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and Pakistan to round up these Naga
hostiles?

Shri Jawaharlal Nehru: Approached
by whom?

Mr. Speaker: Approached by us.
That is what he says.

Shri Jawaharlal Nehru: Certainly
not, Sir.

Shri Hem Barua: May I know whe-
ther  this resolution of the Naga
people’s convention that has not yet
been forwarded to the Ceniral Gov-
ernment is being discussed at the local
official level, with the Governor of
Assam or with the local officials there
in the administration?

Shri Jawaharlal Nehru: The conven-
tion people themselves are still con-
ferring about this matter, and confer-
ring with o'her Nagas there. I think
that thcy have met occasionally offi-
cial people, but there h#® been no
meeting or discussion at the official
level, because they have not yet them-
selves  made up their mind  quite
clearly as to what to discuss.

Shri Joachim Alva: Have you offer-
ed them a general amnesty, and have
the terms of that amnesty been suffi-
ciently circularised so that you can
bring round the rebels and put them
into peaccful lines?

Shri Jawaharlal Nehru: An amnesty
was offered and kept open, but ob-
viously the amnesty does not include
all future offences which take place
after the amnesty.

Shrimati Maflda Ahmed: In the
statement I find that there were al-
together 24 raids in different places.
May I know whether it is a fact that
troubles increased due to relaxation
of security measures in the Naga
Hills-Tuensang area, and if so, may I
know whether the security measures
have heen intensified now?

Shri Jawaharial Nehru: I can hardly
discuss the nature of security measure
in answer to a question. They are
quite  adequate we think, but no
amount of security measures can give
security to an individual or to a group,
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we rannot.make 100 per cent. security,
The best security is the security which
comes from the populace generally
supporting the adminigtration. In a
very large area that has happened. In
fact, it is the resu.t of this spread,
if I may use the expression, of a re-
lative peaceful order in large areas,
that certain cruptions have token place
in entirely different areas. It is a
measure of the success of the admin-
istration that they have broken out in
some odd areas quite distant from
the others. .

Shri Raghunath Singh: May I know
whether the 200 civilian Nagas who
have been caplured are in jail, or
have been released, or some cases have
been started against them?

Bhri Jawaharial Nehru: I could not
say about all of them. It depends on
what they were guilly of. Either they
were imprisoned, or, if they have
surrcndered in the normal course with
nothing special against them, they
have probahly been re.eased.

Shri §, M, Bancrjee; In the state-
ment it is mentioned that 15 Nagas
have been killed and 207 captured.
1 want to know whether those who
have been captured have revealed
their source of getting arms and am-
munitions. Were they interrogated?

Rhri Jawaharlal Nehru: These are
normal procedures. When a person is
captured, every type of available in-
formation is sought to be obtained
from him.

Mr. Speaker: It cannot be given.

Shri Hem Barua: May I know whe-
ther this process of extending the date
of the amnesty from time to time has
given an indirect fillip to the Naga
hostiles who surrendered to take
to these hostile activities once again?

Shri Jawaharlal Nehru: There has
been no extension of the amnesty, and
there has been no final date. An
amnesty was proclaimed a consider-
able time ago, and it was made clear
that this does not apply to future off-
ences, but the past. The matter is
there. [f any offences are committed
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toaay, they are not governed by the
Ammneswy.

Shrimati Mafida Ahmed: May 1
kuow whether the  so-called leyal
Nagas are co-operating with our police
and army men to  resist the hostile
activities?

Shri Jawaharlal Nehru: How am 1
to anrwer this vague question? I have
already stated that broadly the people
of the Naga arvas are anli to the
hostjle ¢ ements; they are giving a
great deal of co-operation. Today, we
have, in fact, what are called vi lage
guards made of the Nagas there. They
arc in their villages and they perform
very good service, because naturally
they live in that country and they
know. Therefore, it may be said that
by and large, over large areas, a great
mensury of co-operation is received.

Export of Indian Textiles to Ausirala

*626, Shri Rughunath Singh: Wl
the Mitister of Comnmerce and Indus-
try be pleased 1o slate whe her it is a
fact that India is facing a keen com-
petition in textile market of Australia
arnd the import from India is decreas-
ing?

The Deputy Minister of Commerce
ang Industry (Shri Satish Chandra):
In spite of keen competition from
other countries, wur textile exports to
Australia have rcmained more or less
steady.

Shri Raghunath Singh: May I know
whether on account of the competit-
ion from China and Japan, Indian
expor's to Australia are not being
stepped up?

Shri Satish Chandra: 1 said that
there is no decline. We have beeun
abie to export in  the first eleven
months of 1959 to the same extent as
we did in 1058, There is compelition
from Japan in the Australian market,
but not so much from China. In fact,
the Japanese textiles this year have
affected exports from UK. to Aus-
tralia, but they have not affected our
exports to Australia.
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Shri Rameshwar Tantia: May I
know our total exports during 1958
and 1959, yveur-wise?

Shri Satish Chandra: In 1958, it was
47 million yards; in 1959, for the first
eleven months, it was  43'3 million
yards, as against 43 million yards in
the first eleven months of 1958,

Shri Palaniyandy: May | know whe-
ther the handloom exports are being
extended in Australia, even though
the mill goods exports may not be
extended”

Shri Satish Chandrx: Not so much;
mainly, the exports are of mill tex-
tiles,

Rajasthap Salt

*628. Shri Harish Chandra Maghur:
Will the Minister of Commerce and
Indusiry be pleased to siate:

(a) what steps have been taken lo
develop the Salt sources in Rajasthan;

(b) whether rates of Rajasthan Salt
have been raised;

(e) if so, the reasons therefor; and

(d) what cffiect it is likely to have
on the industry?

The Minister of Industry (Shri
Manubhai Shah): (a) Production in
the three sources of Sambhar Lake,
Pachbadra and Didwana has increased
from about 30 lakh maunds per annum
in the beginning, to 90 ‘akhs maunds
per annum in 19859, Neceisary plants
to produce free flowing table salt and
dairy salt at a cost of Rs. 2 lakhs have
been  installed at Sambhar Lake.
Schemes for production of catile licks
and for washing salt and recovery of
sodium sulphate at Sambhar Lake are
under consideration. The Rajasthan
Government have decided to set up a
sodium sulphate plant at Didwann.

(b) Yes, Sir; the issue price of
Sambhar and Didwana salt has been
raised slightly by the Hindustan Sa't
Co. Ltd., who is working these sources,
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(c} and (d), The price of sall was
raised to ensure the working of the
sa 1 sources on commercial lines and
also to rationalise the price of salt
having regard to the quality and
supply and demand position. The
slight increase effected in the whole-
sale price of salt had hardly any
effect on retail prices or on the indus-
try.

Shri Harish Chandra Mathur: May
1 know the cost struc ure of the
Sambhar and the Saurashtra salt, and
whether this increase in the rates will
not make any imbalance between the
two?

Shri Manubhal Shah: No, this was
done precisely to remove the imbal-
ancs 1o some ex‘ent. The Sambhar
sa { has a different type of market.
and the Kharagoda salt is more «
marine salt. Therefore, there is no
imbalance likely to take place, and
the revision was called for in order lo
make ecach project almost paying for
itself.

Shri Harish Chandra Mathur: [ had
asked about the cost structure.

Shri Manubhai Shah: That was what
I was saying. The cost structures arc
not comparable. If my hon. friend
wants details for the Kharagoda
salt, the price was 67 nP., and for the
standard salt in Didwana, it was 50
nP. and for Sambhar 62 nP.

Shri Harish Chandra Mathor: May
1 know whether Government propose
to hand over cerfain salt works 1o the
Rajasthan Government, particularly,
Pachbadra and Didwana, and if so,
the reasons therefor? Is it that these
salt works are unremunerative?

Bhri Manubhal Shah: That was no!
precise’'y the reason. But when we
tried to form a company for all the
Government salt works, we had long
wmegotiations with the Rajasthan Gov-
ernment, and as this was an enter-
prise which the State sec'or could also
take up, we decided to hand over
Didwana and Pachbadra to the Raj-
asthan Government.

Mr. Speaker: Next question.
396 (Ai) LS.—32
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Shri Harish Chandra Mathar: Is it
not a fact that the Pachbadra sall. ..

Mr. Speaker: Orde‘r, order. 1 have
gone 1o the next question. I am not
going to allow the hon, Member to
ask any further supplemcntiary ques-
tion now,

Shri Harish Chandra Mathur; 1
have asked only two supplementary
questions,

Mr, Speaker: No, he has asked about
four guestions. =

Shri Harlsh Chandra Mathur: Nu.

Mr. Speaker: ] have allowed a suffi-
cient number of questions. Tha' is
what is passing in my mind,

Judiclary in Pondicherry
ik

Shri Tangamani:
Shri Tridib Kumar
*629. Chaudhuari:
Shri A, N, Mukerjee:
| Shri Prabhat Kar:

Will the Prime Minister be pleased
1o state:

(a) whether Government proposc o
bring the Judiciary in Pondicherry tn
line with the Judiciary in the Indian
Union,

(b) whether representations wers
received in this regard;

(c) which is the ultimate Court of
Appeal for Pondicherry; and

(d) what steps Governmen! propose
to take to grant powers to High Courts
in neighbouring States and to the
Supreme Court in such matiers?

(a) and (b). Government have re-
ceived representations from Leaderz
of different political parties in Pondi-
cherry that steps should be taken to
amend the judicial procedures that
now prevail in that territory in order
to  ensure that the final Court of
Appeal for all cases is a Court in the
Indian Union. The system of Judicial
Administration in the territory con-
tinues to be that as established by
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the French Government. The re-
presentations received by Govern-
ment deal more with the question of
the finul Court ¢f Appeal rather than
the question of  introducing radica!
changes in the judicial system as such

(e) Therc are three kinds of courts,
in the territory, viz., judicial courts,
an Administrative Court and a Laborr
Court. Appeals from the judicial
courts lie to the Cour de Cassation in
Paris. Appeals from the Administra-
tive Court and Labour Court lie to the
Conseil d’Etat and to the Court Super-
ieure d'Arbitrage in Paris respective-
Iy.

{d) The matter has to be very care-
fully examined in relation to the
rights acquired by us under the {erms
of the Agreement with the Govern-
ment of France on de facto transfer
of French establishments in India,
dated the 21st October, 1954, as also
the Constitutional position obtaining in
regard to the retention of the French
judigial system in Pondicherry and
the Constilutional position of the
Supreme Court and other High
Courts in India. A beginning, how-
ever, has been made in the study of
this problem.

Shri Tangamani: May I know whe.
ther it is a fact that the Public Pro-
secutor in Pondicherry has got the
same status as that of a district judge,
80 that any reference to his own per-
sona ity, which may be of a criminal
nature, is now looked upon as con-
tempt of court?

The Prime Minister and Minister of
External Affairs  (Shri Jawaharlal
Nebru): I am not absolutely positive
about it, but, broadly, 1 think under
the French law, that is the rule,

Shri Tangamani: May I know whe-
Aher it is a fact that the final court of
appeal being in Paris, Governmeat
have preferred certain appeals on lie
‘question of customs, to the Supreme
LCourt in Paris?

Shri Jawaharial Nehru: I am not
aware of it
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Shri H. N. Mukerjee: In view of the
possibility that the de facto Adminis-
tration might, in the case of appeals,
have to appear before French courts,
may I know if Government have con-
sidered that aspect of the matter
which impinges on our sovereignty?

Shri Jawaharlal Nehru: Did the hon.
Member say ‘de facto Administrator'?

Mr. Speaker: He means de facto
Administration, which is vested in us.
In cases of conflict, have this Goverr-
ment to go and appear before the
Supreme Court in Paris, and does it
impinge upon our sovereignty?

Shri Jawaharlal Nehru: 1 do not
think there is any question of imping-
ing on our sovereignly. These are in-
terim difficulties that we have to face.
The question has not arisen, but it is
undoub’edly a somewhat unsatisfac-
tory state of affairs. And we are ex-
amining how far, even apart from the
question of de jure transfer, this
question of appeals ete. can be dealt
with otherwise,

Shri Amjad Ali: From the reply to
parts (c) and (d) of the question, we
understand that the set-up of the
judiciary there is according to the
French system, and that the French
laws are in vogue there. How long
will it take to switch over to Imdian
laws in Pondicherry?

Shri Jawaharlal Nehru: [ have just
said that first of all, no other change
has been effected, since the de jure
transfer has not taken place, though
the de facto transfer has taken place.
Bu! I do not say that some steps in
regard to the legal system cannot be
taken even without the de jure tranc
fer. That is what we are examining
now. But at the same time, there are
certain assurances we have given—
not precisely about the legal system
but, nevertheless, connected with it—
that we will not change them rapidly,
because they are used to certain
methods, customs ete—just as some
people object to the presence of othrrs
there who object top any change. So
we have to proceed cautiously.
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Shri H, N. Mokerjee: In view of the
categorical opinion of the Pondicherry
State Assembly regarding the com-
plete change over in the de jure sense
also, may I know why Government
considers that there are ceriain re-
presentative elements in Pondicherry
who would object to the kind of
change envisaged?

Shri Jawaharial Nehru: Because
they have told us so.

WRITTEN ANSWERS TO
QUESTIONS

Indo-Pakistam Boondary Agreements

*609. Shri Vajpayee: Will the Prime
Minister be pleased to refer (o the
reply given to Starred Question
No. 1034 on the 18th December, 1958
and state:

(2) whether enquiries have been
made to ascertain the exact number of
Muslims residing in the flve villages
of Patherkandi Thana which are pro-
posed to be transferred to Pakistan;

(b) if so, the result thereof; and

(c) whether Government's attention
has been drawn to a resolution passed
by the Karimgunj District Congress
Committee that these five villages
bave come to India as a result of
Radcliffe Award?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). Twenty-four Muslim
families reside in the villages of Duma-
barai, Latitilla. Karkhana Putnigaon,
Borputnigaon and Putnigaon. It is
not possible to say whether any of
these five villages, either wholly or in
part will be affected by the demarca-
tion of the Indo-Pakistan boundary in
thir arca in accordance with the Rad-
cliffe Award. The question of deter-
‘mining the exart alignment of the
Indo-Pakistan boundary in this arca is
under the consideration of Directors
of Land Records and Surveys of
Asszem and Fast Pakistan

““(e) Yes, Sir.

Deferred Payments Scheme

*615. Shri Abdul baluwn: Will the
Minister of Commerce and Indusiry
be plrased to state:

(a) whether it s a fact that the
deferred payments scheme iz pot
bewng worked now; and

(b) il so, what are the reasons for
keeping it in abeyance?

-

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). The
repayment liability on foreign loans
in the next flve to six years is n heavy
one, and Government are anxious not
to add to it. Therefore, only such
cases of import of plant and machinery
areg being approved on deferred pay-
ment terms as are likely to resuit in
a quick saving or earning of foreign
exchange to enable payments for the
machinery to be met out of such sav-
ings or earnings.

Tibetans in Darjeeling

*g21. Shri C. K. Bhattacharya: Wiil
the Prime Minlster be pleased Lo
Ftate:

(a) whether there has been an in-
flux of a large number of Tibetans in
different disguises in various parts of
Darjeeling;

(b) whether some Tibetang have
purchased houses at Daijeeling; and

(c) whether any steps have been
taken to find out about the identity
of these Tibetans?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al Khan): (a) No case of
Tibetans arriving in disguise in the
Darjeeling District has come to the
notice of the Government;

(by) No, Sir, not in Darjecling but
19 have bought houses in Kalimpong,

{c) All Tibetans are clusely interro-
gated on thelr arrival 1n the district
and thereafter registered with the
local authorities.



4179  Written Answers

Hindu and Sikh Institutions in
Pakistan

*627. Shri Ajit ‘'Singh Sarhadi: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether there has been  wny
coirespondence or negotistion about
the Trust properties Telft in Pakistan
by Hindu and Sikh Institutions; and

(b) if not, what is the attitude of
the Gqvernment of India in this re-
Rard?

The Dti..y oww o2r of Rehabilita:
tlon (Shri P, S, Naskar): (a) Not in
the recent past

(b) The attitude of the Government
of Pakistan in such matters has not
been very helpful in the past.
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Displaced Persons in Madhya Pradesh

631 J Shri Aurobindo Ghosal:
'1 Shri B. Das Gupta:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state;

(a) how many families of Xast
Pakistan refugees have been sent to
Sarguja in Madhya Pradesh for re-
habilitation so far;
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{b) what i1s the amount of land al-
lotted per family of these refugees and
the yield they have reccived per acre
in 1959;

(c) whether it is a faet thal main-
tenance grants hiave been discontinu-
ed before making any aiternative pro-
vision for their subsistence: and

(d) If so, the reasons thercfur?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) 801,

(b) Seven acres. The yield was ten
to twelve maurds of paddy per acre.

(e} No

(d) Does not arisc,

Export of Castor-oil

*632. Shri Subbiah Ambalam: Will
the Minister of Commerce and Induns-
try be pleased to state:

(a) whether there has been a mark-
ed increase in the export of castor-
oil after the remova! of export duty
this vear; and

(b) if so, the ouantity and value of
the export during the curren! vesr
with figures of the preceding year?

Th= Deputy Minister of Commrree
and Industry (Shri Satish Chandra)
(a) and (b). Export duty leviable on
castor-oil was removed with effect
from the lst July, 1958, Exports of
castor-oil increased from 7,157 tons
valued at Rs. 113 lakhs in January-
June 1858 to 13,077 tons wvalued at
Rs. 192 lakhs in July-December, 1958.
Exports in January-November, 105%
(for which statistics are available)
have amounted to 31,014 tons valued
at Rs. 433 lakhs.

Black Marketing in Cars in New Delhi

(Shri Arjun Singh Bhadauria:
ey Shri P. G. Deb:
Shri Khadlwala:
LShH K. B, Malvia:
Will the Minister of Commercs and
Industry be pleased to ctate:

(a) whether Government are aware
that black marketing in the purchase
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of carz is being carried on in New
Delhi;

(b) if so, the action taken in the
matter; and

(c) whether it is a fact that provi-
sion for mortgage defeats ban on
resale of cars?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). The
Motor  Cars (Distribution  and
Sale) Control Order, 1959 was issued
with the main objective of securing
the equitable distribution and awvail-
ability at fair prices of new motor
cars and is working satisfactorily.
Under the Control Order, it is incum-
bent on the dealers to sell cars strict-
ly in the order of regisiration.

The Control Order prohibits the
resale of a motor car before the expiry
of two years from the date of its first
purchase as a new motor car. Govern-
ment's attention was however drawn
to the possibility of this restriction on
resale being circumvented by certain
unscrupulous persons by disposing of
cars under mortgage fdeals. Govern-
moent  have accordingly issued an
amendment to the Control Order pro-
hibiting persons fromn entering into
transactions involving transfer of
possession of cars within a period of
two years. At the same time Govern-
ment have also prohibited individuals
from purchasing more than one new
motor car in any one calendar year
without the permission of the Con-
troller.

Treasure of Dalai Lama

Will the Prime Minisier be pleased
%0 state:

(a) whether a news item in the
Statesman dated the 1Tth February,

1980 to the effect that the Dalai Lama
brought along with him into India
large quantities of #o'd ap silver wnd
other valuables has'come to the notice
of Government;

(b) it so, how much; and

(c) whether the permission of Gov-
ernment of India was tnl:.en?

The Deputy Minister of Externul
Affalrs (Shrimati Lakshmi Menon):
(a) to (c). Yes Sir. A statefent on
this subject has alrcady been made in
the House.

At the end of 1850, the Dalai Lama,
under an arrangement with the Sikkim
Durbar, sent a number of packages for
safe custody. These packages were
kept by the Sikkim Durbar. The
question of asking the permission of
the Government of India did not arise,

In December 1958, the Dalai Lama
wished to send these packages to
Calcutta. OUn a request being made
for arrangements for their transport
and security, the West Bengal Gov-
ernment provided an escort and  the
packages were sent Yo Calcutla.

The Government of India have no
knowledge of the exact value of e
treasure. But it has been stated tv be
about eighty lakhs of rupees.

Central Institute for Machine
Designing

vg3s, J Shri Kam Krishun Gopta:
" “\ Shri Pangarkur:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 125 on the 19th November, 1050
and state:

(a) whether Government have since
considered the alternative proposals
for having a separate Central lnsti-
tute for Machine Designing or orga-
nizing a separate Wing in the Heavy
Machine Building Plant; and

(b) if so, the nature of the decision
taken?
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The Minister of Industry (Bhri
Mauubbal Shah): (a) and (b). The
mauiter 15 under active consideration of
GOvernmoent, .

Handloom Weavers' Socleties 1n
Uttar Pradesh

*636. Shri Vajpayee: Will the Minis-

ter of Commerce and Indastry be
plewsed w0 stute:

(a) the latest position as on the 3lst
December, 1958, in  regurd to the
amount of rebate dues to be paid to
the Handloom Weavers' Co-operative
Sovietivs in Uttar Pradesh; and

(b) the steps tuken to expedite the
puyments!

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(n) The amount of arrear rebates, as
on 31st March, 1959, is reported to be
Rs. 6.00,M0. Information for the later
period is not available,

(b) The question of sanctioning
funds for meeting the arrears upto
31st March, 1059 is presently under
consideration.
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Manutacture of Tractors

{ Shrimati la Palchoudburi
*638. { Shri Ajit Singb Sarhadi,
shri N. B. Muntswamy:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Staned Question
Nu. 139 on the 19th November, 1058
and state the progress since made in
connection with the manufacture of
agricultural tractorz?

The Minister of Industry (Shri
Manubhal Shah): Besides the firm
licensed for the menufucture of 1:50
Nos. per annum of British tractors, an-
other firm had been licensed under the
Industries (D & R) Act, 1951 for the
manufacture of 1250 Nos. of agricul-
tural tractars per annum in the ranges
of 12 to 18 DBHP and 20 to 30 DBHP,
in collahoration with & German firm,
These two firms have since been issu-
ed with import licences during the
current period for capital goods =z
well as components and raw materials.
The firms are expected to go into pro-
duction by the middle of this year,
In addition to this, with a view to
consider establishing additional capa-
city in the field, new schemes for the
manufacture of agricultural tractors in
the ranges of 12 to 18 DBHP, 20 to
30 DBHP and 35—45 DBHP have bcen
called for and are under examination.

Export of Tea to European Countries

(" Shri Pangarkar:
Shri D. €. Sharmoa:
Shri Raghunath Binrh:
*639. { Shri Achar:
Shri P. C. Borooah:
Shri Hem Barua:
Lsh.rl B. Das Gupta:

Will the Minister of Commerce and
Industry be pleased to lay 8 statement
showing:

(a) the guantity of tea exported to
European countries during the yesr
1859-60 so far;
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(b) how does it compare with the
year 1958-50; and

(c) the steps taken by Government
to increase the exports to Europesn
countries?

The Deputy Minlder of Commerce
and Industry (Shri Satish Chandra):
{a) to (c). A statement is laid on
the Table of the Sabha. [See Ap-
pendix II, annexure No. 13].

Export of Iron Ore

*640, Shri Chintamoni Panigrahi:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 229 on the 19th November, 1859
and state:

(a) whether it has been possible to
export 50,000 tons of iron ore through
Paradip by the State Trading Cor-
poration by now,;

(b) if not, what amount of iron
ore has been cxported through
Paradip so far; and

{¢) how the qunta has been allotted
among the mine owners?

‘The Depaly Minister of Commerce
and Induitry (Shri Satish Chandra):
{a) Not yet,

{b) 21,000 tons till end of February,
1560

(e} The STC purchases the ore in
bulk direct from Orissa Government
which procures supples from the local
Mine-owners.

Retrenchment of Staff in the Chief
Seitlement Commissioner's Office,
New Delbi

*édl. Bhri S, M. Banerjee: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether 7 upper divisinn clerks,
84 Jower division clerks and 51 peons
working under the Chief Seulement
Commissioner, New Delhi are likely to
ba retrenched on the 28th February,
1960:

(b) whether they have not been
offered any alternative appointments;

fc) whether there JAre many vacanc-
ies existing in various Ministries and
attached offices;

{d) it so, the remsons for not pro-
viding them with alternative appoint-
ment against those vacancies; and

(e) the steps taken by-Go'.remment
in this direction?

The Deputy Minister of Relabilita-
tion (Shri P, 8, Naskar): (a) and (b).
7 upper division clerks, 84 lower divi-
sion clerks and 44 peons were served
with notices. Out of these, 3 upper
division clerks, 29 lower division
clerks and 10 peons have been  re-
trenched with effect from 28th
February, 1960; 3 upper division clerks,
10 lower division clerks and 11 peons
have been absorbed in other offices
and services of the remaining will be
termineted on 31st Murch, 1960 unless
they get alternative appointments
meanwhile,

ie) Under the existing procedure all
vacancies in the Central Government
Offices are required to be reported to
the Special Cell set up under the
Directorate General of Re-Settlement
and Employment, and not to the
Ministries.

fdy and (e), The names of the
offictals on whom notices have been
served have been forwarded to the
Sopecial Cell for finding them alterna-
tive appointments.

Permanent Exhibition in New Delbd

w642, J Shri Ram Krishan Gupta:
# 7 Shrt Bam Garib;

‘Will ene Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Questiom
No. 285 on the 18th November, 1069
and state the nature of the final deei-
sion taken regarding the proposal e
set up a permanent exhibition at the
gite where the ‘India 1968" exhibithom
wan held?



4187  Written Answers

The Deputy Minister of Commerce
and Induitry (Shri Satish Chandra):
The proposal to set up a Permanent
Exhibition is now to be pursued
vigorously and details are likely tn be
finalised in about a couple of months
during which the World Agriculture
Fair authorities will have cleared the
exhibition site,

.

Chartered Accountamts

*643 Shrimati Nla Palchoudhuri: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 2188
on the 4th September, 1958 and state:

(a) whether it is a fart that the
‘recommendations made by the Com-
mittee appointed by the Institute of
Chartered Accountants for improving
the existing training facilitics to its
students are under consideration of
the Government of Iudia;

(b) if so, the details of the recom-
mendations; and

(¢) if =0, when a final decision is
likely to be taken?
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The Deputy Minister of Commeroce
and Industry (Shri Satish Chandra):
‘a) and 12). The recommendations of
the Commitiee have been considernd
and generally approved by the Gow-
ernment.  The Institute has been

asked to implement the recommenda-
tions.

(b) A statement containing the .m-
portant recommandaticnyg 13 pinced nn
the Table of the Sabha. [See Ap-
pendix II, annaxure No. 14).

Induostries at Rajpura (Punjab)

721, Shri D. C, Sharma: Will the
Minister of Commerce and Industry
be pleased to state the names of the
industries at Rajpura which have
taken loans from Union Government
and the conditions under which these
were given?

The Minister of Industry (Shri
Manubhai Shah): A statement giving
the information is given below:—

STATEMENT
Name of Industries/Com- No. of dis- Terms in brief c.g. rate
S. which have taken  placed persons of interest, period of  Remarks.
No. mﬁ undertaken repayment  and
be employed portant conditions.
by the Indus:
trialists.

1. M/s. Road Master In- 140 to 225 Im;:s:. ;}%. IRa-p-y- lm;l has  been
ustrics Limi- a in B annual equa-  pa against
de;t by ted instalments. Sim-  50% of the

ple interest to be paid walue of
- matﬁmh:me of zhme:;d Tl:;
saries t i in

- drawal of the loan. factory which
Thereafter commenc- has been mort-
ing from third aoni- to the
versary principal and ent.
interest to be recoversd
in 8 annual equated
instalmenns.

2. Mjs. Kapurthala Nor- 6otos8o Do. Do.
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Indians in U.5.A.

722 Shri D. C. Sharma: Will the
Prime Minister be pleased to state the
total number of Indian nationals in
the U.S. A, at present?

The Prime Minister and Minister of
External Affairs (Bhri Jawaharial
Nehru): There are over 5000 persons
of Indian origin at present in U.S5.A.
About 2,000 are domiciled in Western
States, especially Califorraa. Many
of them have quired U.S. citi

ship.

Export of Hoslery Goods

72% Shri D C. Sharma: Will the
Minister of Commerce and Industry
be pleascd 10 state:

ia) the position of export of
hosiery goods during 1950-60 so far as
against 1958-59;

(b) whether there is scope for ex-
pansion of markets for Indian hosiery
gonds abroad;

(ed if so, the steps taken to increass
the export of hosicry goods during the
years 1058-59 and 1958-60: and

(d) the countries tn which the ex-
ports have increasad?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Trade flgures are available only
upto November, 1959. Exports of
hosiery goods have registered a slight
decline during 1959-80 (April to Nov-
ember) as against 1958-59.

(b) Yes, Sir.

(c) Woollen Hosiery goods: (i)
Under the Export Promotion Incentive
Scheme which came into effect from
the 1st April. 1958, additional import
licences for raw material are given to
the manufacturers-cum-exporters of
woollen hosiery goods.

(iiy A delegation is proposed to he
sent abroad to study export poten-
tialities.

(d) Comparative study of the figures
tor Apru-November pr o veds indieate
that the exports of woollen hosiery
goods have increased slightly to the
Middle East Countries. Exports of
arl-silk knitted fabrics have increased
to Singapure and that of cotton knit-
ted fabrics to United Kingdom,
Malaya, Afghanistan, Ghana, Kenva
and Ethiopia. .

Moveable Properties of Displaced
Persons

-

724. Shri D. C. Sharma: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to refer to the
reply given to Unstarred Question
No. 48 on the 24th November, 1958
and state the further progress since
made in settling the issues pending
between India and Pakistan in reguerd
tn the movable properties of displared
persons?

The Deputy Minister of Rehahilita-
tlon (Shri P. 8§ Naskar): There has
been no further progress.

Recording of Spesches of Eminent
Learders

725. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to refer to the
reply given to Unstarred Question
No. 422 on the 24th November, 1959
and state the latest position with re-
gard to the recording of speeches of
eminent leaders?

The Minister of Information and
Broadcasting (Dr. Keskar): A stote-
ment giving the information is given
below:—

STATEMENT

Name of personalities Further dumation of
‘whose speeches have  records processed
been further pro-  from yst Novem-
cessed. ber, 1959 to et

January, 1960
Mahatma Gandhi . 4 hours 1§ minutes,
Smt. Sarojini Naidu .. 30 minutes,
Dr. Rabindranath
Tagore 4 minutes,

——
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Displaced Persons from Pakistan in
Rajasthan

726. Shrl Onkar Lal: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to state:

(a) what is the total number of
displaced p.rsons from East Pakistan
settled at Ghatti, Parania and Gor-
«dhanpura of Kotah District so far;

(b) what financial aid is being given
to them per family;

(¢) whether it is a fact that there
are complaints regarding late pay-
ment of money; and

(d) if so, the action taken in this
mattar?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a) 251
agriculturists and 15 non-agricul-
turist families.

{b) A statement is laid on the Table
of the Sabha, [See Appendix II, an-
nexure No, 15].

(¢) and (d). There was some delay
in disbursement of loans for the pur-
chase of bullocks to the sccond hateh
of 145 displaced families. The "plr-
chase of bullocks is made by-the local
authorities from fairs. A majority of
th~se families have since been pro-
vided with bullocks and the remain-
ing families numbering abouf 3% are
exoected to be provided with bullocks
from purchases to be made at the
Manoharthana cattle fair commencing
trom the 25th March.

Auntomatic Juice Weighing Machines

Shri Subodh Hansda:
721, { Shri R. C. Majhi:
( Shri S. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that a pro-
posal for the manufacture of auto-
matic juice weighing machine has
becn approved by Government;
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(b) if so, whether any foreign col-
‘aboration has been sought for; and

(c) if so, the names of the collabo-
rators?

The Minister of Industry (Shr
Manubhal Shah): (a) to (¢). A pro-
posal for the manufacture of auto-
matic juice weighing machines in col-
labo=ation with a UK, firm was ap-
pro.ed by Government in 1858, The
Indian firms are no longer interested
in their scheme, as their arrangements
wil" the {oreign collaborators have
failed.

Report of Japanese Experts on Cottage
and Small Scale Industries

(Shri Ram Krishan Gupta:
Shri Subodh Hansda:
Bhri B. C. Majhl:
Shri S. C. Samanta:

728. 4 Shri Ajit Singh Sarhadi:

Shri Madhusudan Rao:
ir ham Subhag Singh:
shri Bhanja Deo:
Shri 8. A. Mehdl:

|Shri Arjun Singh Bhadauria:

Will the Minister of Commerce and
Indostry pe pleased to refer to  the
ren.v given to Starred Question No.
126 on the 19th November, 1859 and
stale:

(a; whether the Government have
received report from  the Japanese
delegation of experts, on cottage and
small scale industries;

(b) if so, whether Government have
considered the report; and

(c) the nature and details of the re-
commendations accepted?

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir.

(b) The report of the Japanese
Delegation on Cottage and Small In-
dustries is under consideration.

(c¢) Does not arise.
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Bebate on Khadi

429, J Shri Ram Krishan Gupta:
" 7| Shrimati Mafida Ahmed:

Will the Minister of Commerce and
Imdostry be pleased to refer to the
reply given to Starred Question No.
627 on the Tth Deccmber, 1959 and
=late:

{a) the result of the steps taken by
Government to sell the unsold Khadi;

(b) to what extent the unsold stock
ha: been clearcd; and

(¢) whether there is any proposal
to give more rebate in Khadi?

The Minisier of Industry (Shri
Manubhai Shah): (a) According to
thg information available upto  31st
January 1860, the value of sales of
Khadi during the period from 2nd
October, 1959 to 14th November, 1959
was Rs. 176 crores.

(b) It is estimated that about 50 to
0% of the unsold stock has been
cleared.

(c) There is no such proposal at
present.

Purchase of Stores from Small Indus-
tries Sector

730. Shri Abdal Salam: Will the
Minister of Works, Housing and Bup-
ply be pleased to state:

(a) the value of stores purchased in
1958-59 from the small industries sec-
tor with the assistance of the Nation-
al Small Industries Corporation; and

{b) the value of stores purchased in
1858-59 from the small industries sec-
for without the assistance of the
Corporation?

The Ministey of Works, Housing and
Sapply (Shri K. C. Reddy): (a)
Rs. 2.58 Crores.

(b) Rs. 2.00 crores (including Rs.
685 lakhs worth of Khadi items).

Nicotine Sulphate

Shri P. K, Deo:
Shri N. E. Maniswamy:

Will the Minister of Commerce and
Industry be pleascd to state:

131,

(a) the guantity of Nicotine Sul-
phate imported into India in the
years, 1958-59 ang 1959-60 so far and
the amount of foreign exchange invol-
ved;

(b) how it is used in the ca:.mtry;

(¢) whether indigenous production
of Nicotine Sulphate can be taken up
on a commercial scale as a result of
research carried oul at the National
Chemical Research Laboratory,
Poona;

(d) the finances that will be re-
quired to set up an industry for its
production; and

(e) whether any application for
licence has becn received for its pro-
duction in the country or whether
Government want to produce it in the
Public Sector?

The Minister of Industry (Shri
Manubhal Shah): (a) The informa-
tion in respect of Insecticidal Nico-
tine Salts which include Nicotine Sul-
phate is as follows:

Year Quantity  Value
imported Rs.
1958-59 . . . 3 Tons 27,000
1959-60 . . . 2 Tons 18,000
(Upto September
1960)

(b) Nicotine Sulphate is an insecti-
cide used for control of pests of agri-
cultural crop plants.

(c) Yes, Sir.

(d) According to the National
Chemical Laboratory, Poona, the
total capital cost (excluding working
capital) of a plant with capacity to
process one ton of tobacco waste per
day will be about Rs. 60,000.

(e) The National Chemical Labo-
ratory, Poona, has evolved a process
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for producing Nicotine Sulphate from
tobacco waste which is covered by
Indian patent Nos. 45666 and 54867.
The Process har been leased out by
the Council of Scientific and Indus-
trial Research for commercial ex-
ploitation to Messrs. Tobacco Bye-
products, Ltd., Madras, who hold
exclusive rights for the southern
zone. This firm has recently gone
into production. The N.CL, has
decided to defer the grant of licences
in other areas till after the party
already licensed goes into regular
production and a better idea of the
likely requirements of the products
becomes awvailable,

Pressure Sensitive Adhesive Tapes

732. Shri P. K. Deo: Will the Minis-
ter of Commerce and Indusiry be
pleased to state:

(a) the quantity of Pressure Sensi-
tive Adhesive Tapes imported into
India in the years 1958-59 and 1958-60
so far and the amount of foreign ex-
change involved;

(b) how they arc wused in the
couniry;

(¢) whether indigenous manufacture
of these Pressure Sensitive Adhesive
Tapes can be taken up on a commer-
cial scale as a result of research car-
ried out at the National Chemical La-
boratory, Poona;

(d) the finances that will be re-
quired to set up an industry for their
manufacture; and

(e) whether any application for li-
cence has been received for its manu-
facture in the country or whether
Government want to manufacture in
the Public Sector?

The Minister of Industry (Shrl
Manubhai Shah): (a) to (e). Statis-
tics of imports of ‘Adhesive Tape'
(medicinal) are only available and
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imports during 1958 and 1859 (Janu-
ary—November) are furnished below:

Year Value in '000' rupees
1858 792
1959 1138
(Jan.-Nov.)

While cellulose adhesive tapes are
generally used for stationery pressure
sensitive tapes are for surgical and
medicinal purposes.

The process developed at the Na-
tional Chemical Laboratory, Poona is
capable of being operated as a small
scale industry. The capital invest-
ment will depend on the size of the
unit but it should be possible to start
manufacture in a small way with
capital equipment costing about
Rs. 8,000.

A few firms are alrcady manufac-
turing adhesive tapes and Govern-
ment have no proposal to manufac-
ture them in the Public Sector.

Ammonium Humate

733. Shri P. K. Deo: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the quantity of Ammonium
Humate imported into India in  the
years 1958-59 and 1959-60 so far and
the amount of foreign exchange in-
volved;

(b) how it is used in the country;

{c) whether indigenous production
of Ammonium Humate as fertilizer
from coal can be taken up on a com-
mercial scale as a result of research
carried out at the Central Fuel Re-
search Institute, Jealgora;

(d) the finances that will be re-
quired to set up an industry for its
production; and

(e) whether any application for
licence has been received for its pro-
duction in the country or whether
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Government want to produce it in
the Public Sector?

The Depu'y Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Thire have been no imports of
Ammonium Humate.

(b) 1t is @ new product develop-
ed from coal b tY Central Fuel Re-
search Institule which is being experi-
mented for use as a fertilizer.

(¢) and (d). The material has been
prepared and tested on a small scale
only. Further pilot plant cxperi-
menty arce riquired to decide whether
ils manufacture can be taken up on a
commercial scale. The cost econo-
mics of the process have not been
worked out yet,

(e) No application for a licencc has
s0 far been reccived for the manu-
facture of this material. There is no
proposal at present to produce it in
the Public Sector.

Import of Refractories Parts

734. Shri P. K. Deo: Will the Minis-
ter of Commerce and Indusiry be
pleased to state:

{a) the gquantity of Special Re-
fractories Parts imported into India
in the years 1958-59 and 1958-80 so
far and the amount of foreign ex-
change involved;

(b) how they are wused in the
.country;

(c) whether indigenous production
of special Refractories Parts can be
taken up on a commercial scale as a
result of research carried out at the
Central Glass and Ceramic Research
Institute, Calcutta;

(d) the finances that will be re-
quired to set up an industry for their
production; and

(e) whether any application for li-
.cence has been received for their pro-
.duction in the country or whethar
‘Government want to produce them
in the Public Sector?

The Minister of Industry (Shri
Manubhal Shah): (a) Information is
not available as the import figures of
these items arc not separately shown
in the trade classification.

(b) Used in some furnaces and as
kiln furniture for specific purposes.

(c) and (d). Indigenous production
could be taken on a commercial scale;
but, the demand being very small, no
party has shown any interest so fa-
to take up its manufacture, Herice, nn
data in respect of the finances whica
may be required to undertake its
manufacture have becn worked out

(e) No application has so far beca
received nor do Government propore
to produce these items in the Publ.c
Sector.

Thermocouple Bheath

735. Shri P. K. Deo: Will the Min-
ister of Commerce an? Industry be
pleased to state:

(a) the quantity of Thermocouple
Sheath imported into India in  the
years 1958-59 and 1959-60 so far and
the amount of foreign exchange in-
wvolved;

(b) how thcy are wused
country;

in  the

(c) whether indigenous production
of Thermocouple Sheaths can be
taken up on a commercial scale as a
result of research carried out at the
Central Glass and Ceramic Research
Institute, Calcutta;

(d) the finances that will be re-
quired to set up an industry for their
production; and

(e) whether any application for H-
cence has been received for thelr
production in the country or whe=
ther Government wan{ to produce
them in the Public Sector?

The Minister of Industry (Shri
Manubhal Shah): (a) Information is
not available as the import figures of
these itcms are not separately shows
in the trade classification.
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(b) As a protective cover for Ther-
mocouple wires used for gauging
temperature conditions in furnaces.

(¢) and (d). Indigenous production
could be taken up on & commercial
scale; but, the demand being wvery
small, no party has so far shown in-
terest to undertake its manufacture.
Hence, no Hata in respect of the fin-
ances which may bt required have
been worked out.

"

(e) No application has so far been
received nor do Government propose
to undertake manufacture.

Sarvey of Unauthorised Power Looms

Shri Ram Krishan Gupta:
736 Shri Rameshwar Tantia:
shrl Ajit Singh Sarhadi:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
501 on the 2nd December, 19590 and
slate the progress made so far in the
completion of survey of unauthorised
power looms in the country?

The Depu‘y Minister of Commerce
and Industry (Shri Satish Chandra):
Some States are still to complete the
census.

Automatic Looms In Textile Mills

[ Shrl S. M. Banerjee:
"\ 8hri Tangamani:

Will the Minister of C: and
Industry be pleased to state:

.

{(a) whether automatic looms have
been installed in some of the textile
mills during the period from the 1st
April, 1958 to  the 31st December,
1959;

(b) If so, the names of those mills;
and

() the results achleved?

The Depu‘y Minister of Commerce
and Industry (Shri Satish Chandra):
{a) Yes, Sir.
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(b).

1. Mys. Maheswari Mills Lid,
Ahmedabad.

2. Mys. Ahmedabad New Cotton
Mills Ltd., Ahmedabad.

3. M/s. Rustum Jchangir Vakil
Mills Ltd., Ahmedabad.

4. M/s. Shri Vivekanand Mulls
Ltd., Ahlmedabad.

5. M/s. Mahalakshmi Mills Ltd.
Bhavanagar.

6. M/s. Shri Venkatesa Mills Ltd.,
Udumalpet.

7. M/s. Ramalinga Choodambika
Mills Ltd., Tirupur.

B. M/s. Shri Krisharajendra Mills
Ltd., Mysore,

9. M/s. Jagatjit
Phagwara.

10. M/s. Chakola Spinning and
Weaving Mills, Alwaye.

11. M/s. Surat Cotton Mills Ltd,
Dewas Jr.

12. Mys. Western India
Mills, Pappinesser.

Cotton  Mills,

Colton

(c) Automatic looms have helped
to produce better cloth and thereby
strengthen the competitive position of
our textile industry in foreigm
markets.

Export of Textiles to Indonesia

738. 8hri Raghunath Singh: Will the
Minister of Commerce and Industry
be pleased to state whether it is a fact
that a triangular trade agreement has
been concluded between India, Indo-
nesia and Singapore according to
which Indonesia will buy textiles
worth rupecs flve crores from India
and the rest will be supplied by
Japan and China?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
According to reports recelved by us,
Singapore has concluded an agree-
ment with Indonesia for the supply
of 87 million yards of textiles wo
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8.5 million Singapore dollars and that
the responsibility of collecting offers
for exports under the agreement has
been entrusted to certain Chambers
of Commerce in Singapore including
the Indian Chamber of Commerce.

Loan To Y. W. C. A. Hostel,
New Delhi

139, Shri Rameshwar Tantla: Wil
the Minister of Works, Housing and
Bupply be pleased to state:

(a) whether it is a fact that Gov-
ernment had given loan and grant to
Y. W.CA. Hostel Constantia in New
Delhi under certain conditions; and

(b) if so, the details of the amount
given and conditions fulfilled?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a)
Yes.

(b) A loan of Hs. 50,000 and a grant-
in-aid amounting to Rs. 50,000 were
sanctioned in April, 1053, and a fur-
ther loan of Rs. 50,000 in March, 1955.
The principal conditions of the loan
and grant provide for the execution
of an agrecment between the Asso-
eiation and CGovernment, modes of
payment of the money and of its re-
payment, representation of Govern-
ment interests on the Managing Com-
mitlee of the hostel, priority for Gov-
ernment employees in the allotment
of accommodation and non-diserimi-
wnation on grounds of religion. Gov-
ernment have not received any com-
plaint of non-fulfilment of the condi-
tions by the YW.CA.,, who are repay-
ing the loans in instalments.
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Export of Coffes

741, Shri Pangetkar: Will the
Minister of Commerce and Induosiry
be pleased to state:

(a) whether the export of coffec
has shown a downward trend during
July-December, 1950 as compared to
the corresponding period of 1858;

(b) if so, the total fall in earnings
and quantity exported: and

(c) the reasons for the shortfall?

The Deputy Minister of Commerce
and M dustry (Shri Satish Chandra):
(a) and (b). Figures showing export
of coffee during the month of Decem-
ber 1959 are not yet available. The
figures for July-November, 1859
compare as follows with the corres-
ponding period of 1058:—

Quantity Earnings
Exported
(in tons) (Rs. lakhs)

]uly-Nuvcmber 1958 7654 166
1959 4950 187
Fall . 2704 79

(c) There is no decline in the
quantity exported from January
onwards in 1059, as compared to the-
corresponding period of 1858. The
fall in the latter half is due te:
heavier exports in the first six
months when the coffee crop is fresh.
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Preas Passes during President Flsen-
hower's Visit

742. Shri Rameshwar Tantia: Will
the Minister of Information and
Broadcasting be pleascd to stale:

(a) the number of Indian corres-
pondents and photographers, men-
tioning the newspapers and agencies
thuy represenied, who were given
Press Passes by Press  Information
Burcau to cover the visit of President
Eisenpower in December, 1959;

(b) whether it is a fact that a num-
ber of non-journalists were also given
press passes by the Press Information
Bureau; and

(¢) whether it is also a fact that
some correspondents who were given
press passes wore nol invited to other
functions of President Eisenhower
whose invitations were distributed by
the Press Information Burcau?

The Minister of Informa‘lon and
Broadcasting (Dr. Keskar): (a) A
statement is laid on the Table of the
Sabha. [See Appendix II, annexure
No. 16.]

(b) No, Sir. On requests reccived
from Press Correspondents and Came-
ramen, “Press Sirvice” badges were
issued, to facilitate their work, to
sound-engineers, electricians, techni-
cians, light-boys and gencral assist-
ants.

(c) The Press badges issued by the
Priss Information Bureau were not
valid for all functions as the organi-
sers of certain functions issued their
own separate invitations. These in-
cluded President Eisenhower's
address to Members of Parliament
and the At Home at Rashtrapati
Bhavan,

Import of Watches

743. Shrimati Mafida Ahmed: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of permits issued
for import of watches during 1858-80
so far; and
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(b) the foreign exchangc involved
therein?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). 198 licences of the value
of Rs. 2 lakhg have been issued dur-
ing the year 1959-60 (uplo 30-1-60)
for the mmport of complete watches.

Indo-Pak. Border disputes

Shrimatl Ila Palchoudhuri:
T44. Shri P, G. Deb:
| Shri Raghunath Singh:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that as a re-
sult of the r.cent agreement regard-
ing Indo-Pakistan border disputes in
the West, about 300 Indian families
will be displaced following exchange
of certain areas;

(b) if so, the arrangemenis made or
proposed to be made for their re-
settlement; and

(¢) the number of familics similarly
to be displaced in the area which is
to come to India as a result of the
agreement?

The Prime Minister and Minisier of
External Affairg (Shri  Jawaharlal
Nehru): (a) The area in the vicinity
of the Suleimanke Headworks that is
to go to Pakistan under the recent
Indo-Pakistan Agrecment has a popu-
lation of 2100. It is not essential that
all this population should be displac-
ed. These pcrsons can continue to
live on their land and even retain
their Indian citizenship but they will
be subject to the laws of the State
under whose jurisdiction these areas
fall.

(b) Such resettlement measures
that may appear to be necessary are
under the active consideration of the
Government of Punjab.

{e) There is no population in the
area in the vicinity of the Hussaink
wala Headworks that s going to be
vacated by Pakistan.
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Clinical Thermometers

745 J Shrl Subiman Ghose:
"\ Shri D, R. Chavan;

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government are aware
that the National Instrument Factory

in collaboration with a Japanese firm
will produce clinical thermometers;

(b) if so, what will be the output
each year;

(c) when the production will com-
TRENCE,

(d) whether any other company or
organisation is already producing such
thermometers;

{e) if so, the name of the company
and where it is situated and its out-
put each year; and

(1) what will be the price of these
goods in comparison with the import-
ed goods?

The Minister of Industry (Shrl
Manpubhal Shah): (a) Yes, Sir.

(b) An annual production of
8.00,000 Nos, is expected by 1962-63.

te) Production is expected to com-
mence in 1960-61.

(d) and (e). Messrs. Hind Thermo-
meters, Amritsar, are in production.
Their capacity is 2,16,000 Nos. per
annum.

(f) The price will compare favour-
ably with those imported from
abroad.
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Unemployment in Himachal Pladesh

747, Shri Daljit Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of persons (skilled
and unskilled) registered with the
Employment Exchange in Himachal
Pradesh up-to-date; and

(b) the number of persons who
have been employed during 1859-60
=0 far?

The Deputy Minister of Labour (Shri
Abla All): (a)

No. of nﬁplu:lm‘
Category on the Live

ister at the
::g“of January,
1960,
Skilled and semi- ski 267
Unakilled " . . 2,494
Others . . . 1,319
ToraL . . 4,080

(b) 1,226 spplicants m placed in e;
ployment upto 3rst January, 1960.

Trade with Belgium

748. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Indian trade with Belgium declined
during 1958; and

(b) if so, the reasons thercfor?

The Deputy Minister of Commeree
and Indosiry (Shri Batish Chandra):

(a) A statement showing India's
imports from and cxports to Belgium
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during the first eleven months of
1859, for which trade statistics are
available, and the corresponding
period of 1858, is given below:—

STATEMENT
(Valu: in R.. lakhs)

. lan-Nov. Jan-Nov.
9358 1959

ll?m'h mm India
. 1272 123K

rtl fmm nd.n
t.:pBﬂnlmm e 420 1

Balance of Trade ; . —8s2 g, —Bo7

(b) The slight reduction in imports
from Belgium was due mainly to
India’s import policy which is design-
ed to conserve foreign exchange.

Ban on Indian Maps in Pakistam

J Shri §. M. Banerjee:
7\ Shri Raghunath Singh:

Will the Prime Minister be pleased
to state:

(a) whether the Pakistan Govern-
ment have banned entry into Pakis-
tan of maps showing the States of
Junagadh, Manavadar, Mengral and
Bantwa as parts of Indian Territory:

49,

(b) if so, the reasons therefor;

(c) whether a reference has been
made to Pakistan in this connection
by the Government of India; and

(d) if so, with what results?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) The precise reasons are not
known. The Government of India
consider the banning as an act of in-
fringement of Indian sovereignty.

(c) and (d). In the circumstances
of the case, it is not considered that
any useful purpose will be served by
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'naking represenlations to the Gow-
ernment of Pakistan,
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Sales Emporium in Tripura

751. Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Minor-
ity Affairs be pleased to ciate:

(a) the total amount of loan ud-
vanced to the Sales Emporium run by
the Relief and  Rehabilitation De-
partment of Tripura sincc its estab-
lishment;

(b) the total loan repaid by the
Emporium so far;

(c) whether the Emporium is run-
ning at a loss; and

{d) if so, the reasons therefor?

The Deputy Minister of Rehabllifa-
tion (Shri P, S, Naskar): (a) Rs. 1.50
lakhs.

(b) The loan is not yet due for
repaymant,

(c) No.

(d) Does not arise.
Government Employees Sarvodaya Co-

operative House Building
Society, Deihi.

75%2. Shri Ram Garib: Will the,

Minister of Works, Housing and Sup-
ply be pleased to state:

(a) by what time Government are
likely to take a decision about the
acquisition of land for the Govern-
ment Employees Sarvodaya Coopera-
tive House Building Society Ltd.;

{b) whether there are such other
societies also which have completed
all the formalities and are awaiting
the final acquisition and allotment of
land;

(e) if so, which are those societies;
and

(d) what is the nature of difficulties
faced by Government in allot!ing land
o the Government Servants Coopera-
tive House Building Societies?

The Minister of Works, Housing and
Swpply (S8hrl K. C. Reddy): (a) The
Government have already asked the

Delhi Administration to acquire land
for the Government Employees
Sarvodaya Cooperative House Build-
ing Society Ltd, which was affected
by the acquisition by Government of
about 1200 acres in Ring Road area.

(b) and (c). Five other Co-opera-
tive Societies were similarly affectad
and their names are as follows:

1. Panch Shil Co-operative House
Building Society;

2. Seva Sadan Co-operativeeHouse
Building Society;

3. Burmah Shell Co-operative
House Building Society;

4. Vasumati Co-operative House
Building Society; and

5. Chanakpuri Cooperative House
Building Society.

Information is not readily available
whether these Societies have complet-
ed all the formalities.

(d) Acquisition of land by Lthe
Delhi Administration for Co-operative
Hous« Building Societies is linked up
mainly with the question of releasing
certain areas from 34,070 acres of land
notificd on 13th November, 1860 under
Section 4 of the Land Acquisition Act,
1894, for planned development of
Delhi. [t may be added that Govern-
ment do not “allot” land to Govern-
ment Servants or other Cooperative
House Building Societies. Delhi Ad-
ministration helps them in acquiring
land under the Land Acquisition Act,
1804 when suitable land is indicated
and “no objection” certificates are
obtained from the competent local
authoritics by the Societies.

Standardisation of Small Industries
Products

753. Shri Hem Barua: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
products of small Industries and
handicrafts have not yet been stan-
dardised; and

(b) if so, whether Government pro-
pose to introduce certification marks
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or some such other thing to ensure
standard?

The Deputy Minister of Commerce
and Industry (Sarl Satish Chandra):
(a) Standards for a large variety of
products manufactured in the Small
Scale Sector and for a few items in
the handicrafts sector have been
formulated by Indian Standards Insti-
tution. .

(b) The Indian Standards Institu-
tion (Certification Marks) Scheme is
voluntary in nature and it is left to
the producers to join the scheme or
not. Manufacturers in the small scale
sector and also in the handicrafts sec-
tor are, however, being persuaded to
produce goods according to Indian
Standards and get them certified
under the Indian Standards Institution
(Certification Marks) Scheme andjfor
under any scheme of the State Gov-
ernment concerned.

Handloom Dhoties

754, Bhrl T. B. Vittal Rao: Will the
Minister of Commerce and Industry
be pleared to state:

(a) whether it has come to the
notice of Government that the quality
of Handloom Dhoties has deteriorat-
ed;

(b) if so, the reasons for the same;
and

(c) the steps taken by Government
to improve the quality of dhoties?

The Deputy Minister of Commerce
and Indostry (Shri Satish Chandra):
(a) No, Sir.

(by and (c). Do not arise.

Sumptuary Allowance for Indian
Ambassador in Saudi Arabia.

755. Shri ¥Yajnik: Will the Prime
Minister be plcased to state,

(a) the amount of sumpluary
allowance that was granted to the
Indian Ambassador in Saudi Arabiua
at  Jedda for entertaining Indian
visitors and Indian pilgrims during the
last three years: and
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(b) the amount that was spent om
cntertaining the Indian pilgrims pass-
ing from Jedda to Mecca and Madina
during Haj season during the same
period?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) No sumptuary allowance
is granted specifically for entertaining
Indian visitors and Indian pilgrims.
The Ambassador is, however, given a
grant of Rs. 700 per month to meet
his normal represcntational obliga-
tions. The grant is mainly intended
to cover the cost of entertaining pro-
minent persons in Saudi Arabia and
other foreign nationals resident there.
The guests in such parties should be
mainly foreigners though the Ambaa-
sador may include among his guests, a
few important Indian wvisitors and
Indian pilgrims.

In addition to this monthly grant,
a speclal annual grant of Rs. 1000 was
sanctioned during the last three years
for the specific purpose of entertain-
ing prominent Haj pilgrims from all
countries including India.

(b) As Indian pilgrims were not
separately entertained, the amount
spent on this account cannot be sepa-

‘rately assessed. Both the monthly

and the annual grants have been
fully utilised by the Ambassador.

Paddy Crop in Dandakaranya

756. Shri Chintamoni Panigrahi:
Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) what was the yield of the pad-
dy crop in Dandakaranya area in the
reclaimed land which was brought
under paddy cultivation last year; and

(b) the total acreage of land which
has been brought under paddy cultiva-
tion in Dandakaranya area so far?

The Deputy Minister of Rehabilita-
tion (Shri P, S, Naskar): (a) Last year
the paddy crop on reclaimed land in
the Dandakaranya area ylelded on an
average of 11 maunds per mcre.

(b) 442 acres.



4213  Written Answers PHALGUNA 14, 1881 (SAKA) Written Answers 4214

Import of Television Recelvers

157. Shri N. B. Muniswamy: Wil
the Minister of Commerce and Indus-
try be pleased to state whether Gov-
ernment propose to issue licence to
import television receivers to meet the
growing demand in big cities like
Delhi, Calcutta and Bombay?

The Deputy Minister of Commerce
and Indostry (Shri Satish Chandra):
There is no proposal at present to im-
port television sets into India. The
television service in India is yet in
its experimental stage in Delhi and
does not cover Calcutta and Bombay.

Export of Betel Leaves to Pakistan

Shri P. K, Deo:
. {Shﬂ Arjun Singh Bhadauria

Will the Minister of Commerce and
Imdostry be pleased to state:

{a) whether there has been sub-
stantial decrease in the export of
betel leaves (Pan) to Pakistan;

(b) if so, what steps are bing taken
to revive the betel leaves (Pan)
trade with Pakistan;

(c) the amount of foreign exchange
earned by the export of betel leaves
(Pan) in the last three years year-
wise; and

(d) how much of it relates to
Pakistan?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Exports of betel leaves to Pakis-
tan have declined on account of the
restrictions imposed on its import in
that country.

(b) The trade agreement with
Pakistan mentions betel leaves as one
of the items in the schedules as
exportable from one country to the
other, subject to normal import and
export regulations of each country.
No special steps arc considered neces-
sary at present.

(e} and (d). Export of betel leaves
to Pakistan as well as to other coun-
tries during the last fhree years were
as follows:—

{Value in

R
]tn‘igleoe:l

1959

Country 1957 1958

Pakistan 41,971 20,889 1,702
Others .  1,48466 1,46,639 194,732

ToTAL 190437 1,906,434

1,67,528

Government Quarters on Ring Road,
Delhi

759, Shri P. K. Deo: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) whether Government are aware
that several hundreds of Government
quarters have been built on  Ring
Road in New Delhi in an area known
as the Pinjrapole;

(b) how long will it take to provide
water and electricity therein;

(c) when these quarters will be
ready for actual allotment;

(d) whether Government are also
aware of the heavy existing rush on
the roads passing through Lodi Colony
ete;

(e) whether Government propose to
consider the desirability of getting a
direct road buiit soon so as to connect
Sujan Singh Park with the Link
Road which divides Kotla Mubarak-
pur from Defence Colony before the
Pinjrapole quarters are allotted with
a view to divert rush; and

(f) if not, the reasons therefor?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) About
eleven hundred quarters are under
various stages of construction in
Andrews Ganj (Pinjrapole area).

(b) Water Supply connections have
been provided but electricity is ex-
pected to be provided by end of June
1860.

(c) As soon as the quarters have
been given electric connections.
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(d) There is heavy traffic on all
the roads leading to the Secretariat
on working days during peak hours
ie, from 9 am. %o 10 am, and 5 pm,
to & pm., but there has been no
particular complaint about heavy rush
on the road passing through the Lodi
Colony.

(e) and ,(f). No such proposal is
under the consideration of Govern-
ment. Andrews Ganj is linked with
Sujan Singh Park through Link Road,
Lodi Hoad and Lodi Estates roads.
Besides, smaller roads of the Golf
Link Area also connect the Link road
to the Sujan Singh Park.
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Production of Bidis

762. Shri Jadhav: Wil] the Minister
of Commerce and Industry be pleased
to state;

(a) the quantity of tobacco consum-
ed for the production of bidis in the
various States and Union territories
annually;

(b) the number of bidis produced;
(¢) whether they are exported; and

(d) if so, the foreign exchange
earned annually?

The Minister of Industry (Shrl
Manubhal Shah): (a) to (d). Informa-
tion is being collected and will be laid
on the Table of the House in due
course.

Arrest of Naga Rebel Leaders

( Shri Ram Krishan Gupta:
763. { Shrl Raghunath Singh:
| Shri P, C. Borooah:

Will the Prime Minlster be pleased
to state:

(a) whether it is a fact that five
Naga hostileés including Phizo's Secre-
tary were taken into custody recently;
and
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(b) if so, the nature and the details
of ammunition and other articles cap-
tured from them?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehrn): (a) Yes. Kepewekho Anga-
mi, a near relation of Phizo and four
other hostile Nagas were arrested by
an Army patrol on the 29th January.
1960 at Dzulake in the NH.T.A.

(b) One rifle and 100 rounds of
ammunition were recovered from

them.
overs fraw o wfe amEw
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Establishment of New Factories

785 Shri 5. A. Mehdi:
* | Shri Arjun Singh Bhadauria:

Will the Minister of Commerce and
Industry be pleased to lay a statement
on the Table showing the names of
the factories under different heads to
whom new licences for their establish-
ment have been issued under the
Industries (Development &nd Regula-
tion) Act, 1951 since November, 19587

The Minister of Industry « (Shri
Manubhai Shah): A statement of
licences issued since November 1859
to January 1960, month-wise, is laid
on the Table of the Sabha  [Ses
Appendix TI. annexure No. 17].

Slum Clearance Projects in Punjab

Shri Daljit Singh:
8. {Shﬂ D. C. Sharma:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the names of slum clearance
projects sanctioned for Punjab State
during 1950-60 so far;

(b) the amount of grani sanctioned
tor each of them; and

(c) the progress achieved under the
projects?

The Deputy Minister of Works,
Housing and Supply (Ehri Anil K
Chands): (a) to (c). The Punjab
Government sanctioned on the 30th
March, 1059, one slum clearance pro-
jeet for the construction of 85 tene-
ments, at an approved cost of Rs. 2.8
lakhs, in Moga city. These tenements
had come up to lintel level by the 31st
January. 1960

Another project for the construction
of 176 tenements in Amritsar, at a cost
of Rs. 6.11 lakhs was sent in by the
Punjab Government on the 20th
Februarv 1960. and is under scrutiny.
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1% hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF TRAVANCORE
MmveraLs PRivaTE LIMITED AND INDIAN
Rare EArRTHs LimITED

The Prime Minister and Minister of
External Affalrs (Shri Jawaharlal
Nehru): I beg to lay on the Table,
under sub-sgction (1) of Section 639
of the Companies Act, 1956, a copy of
each of the following Reports:

(ik, Annual Report of the Tra-
vancore Minerals Private Limited
for the year 1958-59 along with
the Audited Accounts and com-

- ments of the Comptroller and
Auditor General thereon. [Placed
m Library, See No. LT-1053/60].

{ii) Annual Report of the Indian
Rare Earths Limited for the year
1958-58 along with the Audited
Accounts and comments of the
Comptroller and Auditor General
thereon. [Placed in Library, See
No. LT-1954/60].

ACTION TAKEN BY GOVERNMENT ON
ASSURANCES

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha): I
beg to lay on the Table a copy of
each of the {following Statements
showing the action taken by the Gov-
ernment on various assurances, pro-
mises and undertakings given by the
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[See Appendix II, annexure
No. 21].

(v) Supplementary Statement No.
XVIII—Fifth Session, 1058,
[See Appendix II, annexure
No. 22].

(vi) Supplementary Statement No.
XXVI.—Fourth Session, 1958,
[See Appendix II, annexure
No. 23].

(vil) Supplementary Statement
No. XXVI.—Third Session,
1957, [See Appendix II, an-
nexure No. 24].

(viii) Supplementary Statement No.

XXXII.—Second Session, 1857,
[See Appendix II, annexure
No. 25].

NOTIFICATION RE: AMENDMENTS TO
DisprLacen Persons (COMPENSATION AND
RenaeiLITATION) RuLes

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): On behalf
of Shri Mehr Chand Khanna, I beg
to lay on the Table, under sub-sec-
tion (3) of Section 40 of the Displaced
Persons (Compensation and Rehabili-
tation) Act, 1954, a copy of Notifica:
tion No. G.S.R. 1968 dated the 20th
February 1960, making certain further
amendments to the Displaced Persons

Ministers during the wvarious
of Second Lok Sabha:

(i) Supplementary Statement No.
IL—Ninth Session, 1959, [See
Appendix 1I, annexure No. 18].

(ii) Supplementary Statement No.
V.—Eighth  Session, 1959,
[See Appendix II, annexure
No. 19].

(ili) Supplementary Statement
No. XIIL—Seventh Session,
1050. [See Appendix II, an-
nexure No, 20].

(iv) Supplementary Statement No.
XV.—Sixth Session. 1958,

(Comp Yion and Rehabilitation)
Rules, 1954. [Placed in Library, See
No. LT-1963/60].

SUMMARY OF MAIN CONCLUSIONS OF
18TH SESSION OF STANDING LABOUR
COMMITTEE

The Deputy Minister of Labour
(Shri Abid All): I beg to lay on the
Table a copy of the summary of main
conclusions of the 18th session of the
Standing Labour Committee held at
New Delhi in January 1960. [Placed
in Library, See No. LT-1964/60].
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18,82 brs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following message rcceived from the
Secretary of Rajya Sabha:

“In accordance with the provi-
sions of rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Indian Sale of Goods (Amend-
ment) Bill, 1960, which has been
passed by the Rajya Sabha at Its
sitting held on the 20th February,
1980".

BILL. AS PASSED BY RAJYA
SABHA LAID ON THE TABLE

Secretary: I lay on the Table of the
House the Indian Sale of Goods
(Amendment) Bill, 1960, as passed by
Rajya Sabha.

12.04 hrs.
ARREST OF A MEMBER

Mr. Speaker: I have to inform the
House that I have received the follow-
ing wireless message dated the 3rd
March, 1960, from the Sub-Inspector
of Police, Khanapur:

“Shri Nath Pai, Member, Lok
Sabha, arrested on 3rd is remand-
ed to seven days' magisterial
custody. Remanded and sent to
Central Prison, Hindalga".

12,05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

TRAIN COLLISION ON SOUTHERN
RAILWAY

Shri Rami Reddy (Cuddapah):
Under Rule 197, I beg to call the at-
tention of the Minister of Railways to
the following matter of urgent public

Matter of Urgent
Public Importance

importance and I request that he
may make a statement thereon:—

“The train colliSion at Panruti
Station on Southern Railway on
the 25th February, 1960.".

The Deputy Minister of Railways
(Shri Shahnawaz Khan): At about
04.41 hours on 25-2-1860. No. 102 Up
Dhanushkodi—Madras Boat  Mail,
which was scheduled to run through
Panruti, a station 12 miles south of
Villupuram station on Villipuram-
Cuddalore Section of Southern Rail-
way, collided head on with No. 2335
Down Goods standing on the locp line
of the station. As a result of this, 42
persons including 3 RM.S, staff,
suffered minor injuries. First aid was
rendered to them by the train crew
Medical van, accompanied by Doctors,
was also sent to the site of the acci-
dent. All the injured persons were,
however, allowed at their own request
to continue their journey by the same
train which left Panruti at 07°40 hours,
or about 246 minutes late.

There was fortunately no derail-
ment to any of the vehicles of either
the Goods or the Mail train. The
Divisional Superintendent, Tiru-
chirappalli along  with Divisional
Officers subsequently reached the site
of the accident.

Prima facie, the cause of the acci-
dent appears to be failure of human
element. A Senior Scale Officers’
Enquiry Committee has, however, been
ordered to investigate the accident.

Shrl Tangamani (Madurai) rose—

Mr. Speaker: No questions imme-
diately alter the statement has been
made.

Shri Tangamani: I submit that the
statement made is not complete. In
the Press report, we were told that
this train which was a through train
was received on the loop line, and the
goods train was already standing
there. But for the presence of mind
of the driver, there would have been
a head-on collision. With his presence
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of mind, he was able to stop it in time
s0 that the goods train was pushed
by about 10 feet pr so and by the jolt,
only 42 people were injured. This
was the report in the Press. 1 would
like to know what was the nature
of the collision and whether it is a fact
that this particular train was received
on the lnop‘)ine‘!

Shri Shahnawaz EKhan: Yes. that
was exactly what happened. It was
received on the loop line. There was
a head on collision, but it was of u
minor nature. There was no damage
to either of the locomotives that col-
lided; the injuries to the passengers
were of a minor nature and they were
able to resume the jourmey by the
same train. So it is a comparatively
minor thing.

Shri Tangamani: But should not
some reference be made to the driver
who averted a serious accident by his
presence of mind?

Mr. Speaker: We are happy he
saved himself also.

12,08 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (ShriSatya Narayan Binha):
With your permission, Sir, I rise to
announce that Government Business
for the week commenecing Tth March
‘will consist of—

(1) General Discussion of General
Budget;

(2) Submission to the vote of the
House of Demands on Ac-
count; and

14) Consideration of any ilem of
business carried over from to-
day’'s Order Paper.

Shri Braj Raj Singh (Firozabad):
We are having no ‘No-day-yet-named’
Motion next week.

Shri Satya Narayan Sinmha: We are
having General Discussion of the
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General Budget. He wants a ‘no-
day-yet-named’ motion every week?

Shri Braj Raj Singh: We had agreed

to have one.
Mr. Speaker: We shall see.

Shri T. B. Vittal Rao (Khammam):
The hon. Minister's statement is very
unsatisfactory. We have got so many
‘no-day-yet-named' motions admitted,
and nothing has been put for next
week.

Shri Braj Raj Singh: We had agreed
that every week there would be at
least one such motion. Now he says
that since there will be General Dis-
cussion of the General Budget there
will be none for next week.

Shri Satya Narayan Sinha: We are
going to have a General Discussion,
where we can discuss all these matters.
Every week we have been having one
‘no-day-yet-named’ motion; in some
weeks, we have been allowing even
two such motions.

Mr. Speaker: During Genera] Dis-
cussion, as many matters as are there
in ‘no-day-yet-named’ motions can be
discussed. Let us see what remains.

Shri Tangamani: That cannot be a
substitute for a regular discussion.

Mr. Speaker: It may not be. Let
us wait and see.

12.081

APPROPRIATION (RAILWAYS)
BILL*. 1960.

The Minister of Rallways (Bhri
Jagjivan Ram): 1 beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
sums from and out of the Consolidated
Fund of India for the service of the
financial year 1960-61 for the purposes
of Railways.

Mr. Bpeaker: The gquestion is:

“That leave be granted to intro-
duce a Bill to authorise payment

*Published in the Gazette of India Extraordinary Part Il—Section 2,

dated 4-3-1960.



4225 Demands PHALGUNA 14, 1881 (SAKA) for Supplementary

and appropriation of certain sums
from and out of the Consolidated
Fund of India for the service of
the financial year 1860-81 for the
purposes of Railways".

The motion was adopted,

Bhri Jagjilvam Ram: [ introducet
she Bill

12,10 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS**—RAILWAYS, 1959-60

Mr. Speaker: The House will now
take up discussion and voting on the
Supplementary Demandg for Grants in
respect of the Budget (Railways) for
1958-80.

Demanp No. 2—MISCELLANEOUS
EXPENDITURE

Mr. Speaker: Motion moved:

“That u supplementary sum not
axceeding Rs. 10,64,000 be granted
to the President to defray the
<harges which will come in course
©f payment during the year ending
the 31st day of March, 1960, in
respect of ‘Miscellaneous Expendi-
ture””

Demanp No. 4—Oroinary WoORKING
EXPENSES—ADMINISTRATION

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rg, 28,02,000 be granted
1o the President to defray the
<harges which will come in course
of payment during the year ending
the 31st day of March, 1980, in
respect of ‘Ordinary Working
Expenses—Administration’”

DEmanp No. 5—Ommiary WomkiNg
Berrnsks—REPAIRE AND MAINTENANCE

Mr. Speaker: Motion mowved:

“That a supplementary sum not
exceeding Rs. 2,50,13,000 be granted

Demanp No.

Grants—Railways
w the President to  defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1960 in
respect of ‘Ordinary Working
Expenses—Repairs and Mainten~

ance' "

Demane No. 6—ORDINARY WORKING

I::rnam—()rmmg STAFF
Mr., Speaker: Motion moved:

“That & supplementary sum not
exceeding Rs. 61,00,000 be gmnted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1960, in
respect of ‘Ordinary Working
Expenses—Operal.ng Staff" "

T—ORDINARY WORKING
Exrenses—OPERATION (FUEL)

Mr. Speaker: Motion moved:
“That a supplementary sum not
exceeding Rs. 3,83,44,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1860 in
respect of ‘Ordinary Working
Expenses—Operation (Fuel)'"

Demano No. 8—Oroivany Worring
ExPENSES—OPERATION OTHER THAN

Starr anp FueL

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,08,13,000 be granted
t0 the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1860, in
respect of ‘Ordinary Working
Expenses—Operation other than
Staff and Fuel'"”

Demanp No. 10—Owsinany  WORKING
Expenses—Lasoun WELFARE

Mr. Speaker: Motion moved:

“That a supplementary sum nnot
exceeding Rs. 10,89,000 be granted

fIntroduced with the recommenda tion of the President.
** Moved with the recommendation of the President
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to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1960, in
respect of ‘Ordinary Working
Expenses—Labour Welfare'.”

Drmanp No, 12—DIVIDEND PAYABLE TO
GENERAL REVENUES

Mr. Speaker: Motion moved:
-

“That a supplementary sum not
exceeding Rs. 9,687,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1960, in
respect of ‘Dividend payable to
General Revenues'."”

Demanp No. 19—RepaymMENT oF Loans
FROM GENERAL REVENUES AND INTER-
FST THEREON—DEVELOPMENT Funp

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 7,38,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1960 in
respect of ‘Repayment of loans
from General Revenues and inter-
est thereon—Development Fund'.”

The time allotted is one hour. Hon.
Members will be brief and state the
points they want to raise one after the
other.

Shri T. B. Vittal Rao (Khammam):
1 beg to move:

Work of Efficiency Bureau of Railway
Board

(i) “That the Demand for a sup-
plementary Grant of a sum not
exceeding Rs, 10,64,000 in respect
of ‘Miscellaneous Expenditure’ be
reduced by Rs. 100." (3)

MARCH 4, 1860

for Supplementary 4228
Grants—Railways

Delay in the investigations entrusted
to the Special Police Establishment

(ii) “That the Demand for a
supplementary Grant of a sum not
exceeding Rs. 10,64,000 in respect
of ‘Miscellaneous Expenditure' be
reduced by Rs. 100." (4)

Payment of arrears consequent to re-
distribution of posts in different
cadres notified in 1957—given effect
from lst April, 1956.

(iii) “That the Demand for a
supplementary Grant of a sum not
exceeding Rs. 28,02,000 in respect
of ‘Ordinary Working Expenses—
Administration' be reduced by
Rs. 100." (5

First, 1 want to say something re-
garding the new deal that was
announced by the Minister as long ago
as 10th February, 1957. In that new
deal, it was stated that about 1,78,000
of the members of the staff
(Class III) were going to be benefited.
He gave out the figures: 23,000 Station
Masters and Assistant Station Masters,
48,000 office clerks, 15000 accounts
clerks, 24,000 commercial clerks, 5,000
train clerks, 3,000 train examiners,
12,000 ticket collectors and ticket exa-
miners, 3,000 signallers, 40,000 drivers,
foremen and guards. [ was trying to
find out from the reports that have
been supplied to us how far it was im-
plemented. I must confess that I was
unable to find out from the reports
whether these 1,78,000 people were
really benefited, meaning thereby
whether the implementation of the
increase in grades was done in accord-
ance with the announcement. I am
unable to give the figures as to how
far they have been implemented be-
cause I find from Volume II of the
Report of the Railway Board not much
of increase. ‘The only appreciable
increase ] was able to find was in the
grade of Rs. 100—185, where there was
a big increase over the previous year
of 1957-58. In others, the increase was
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not large, But, I can say from expen-
rience this, When Shri Lal Bahadur
Shastri was the Minister of Railways,
he said thut as and when the announ-
cement wa: made the effect . . .

Mr. Speaker: Order, order, The
hon. Member has tabled cut motions
3, 4 and 5. He has referred to them.
I want to know how they arise out
of Demand No. 2.

Shri T. B. Viital Rao: Demand No.
4 is also there, Sir. All the Demands
sre being taken up together.

Mr, Speaker: Cut motions Nos. 3
and 4 do not seem to arise out of
Demand No. 2. They relate to work
of Efficiency Bureau of the Railway
Board and the delay in the investiga-
tions entrusted to the Special Police
Establishment. How do they arise out
of Demand No. 27

Shri T. B. Vittal Rao: If you refer
to page 2 of the memorandum you will
find that it states:

“The increase under Miscellane-
ous Establishments (3:72 lakhs)
covers increase under ‘Miscellane-
ous Special Establishments requir-
ed for investigation of problems
affecting the working of the Rail-
ways as a whole'."

Mr, Speaker: Bui what about the
Bureau?

Shri T. B. Vittal Rao: This work is
being carried out by the Efficiency
Bureaw

Mr. Bpeaker: You mean the Effi-
ciency Bureau of the Railway Board?

Shri T. B, Vittal Rao: It is a sec-
tion of the Railway Board which car-
ries on this work, Sir.

Mr. Speaker: A general question of
principle ought not to be taken up
now: it is only work done during the
year that can be referred to, particu-
larly, the amount that is spent on it

Shri T. B. Vittal Rao: That is exact-
iv what T am doing, Sir. 1 was trying
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to tell the House that it was announced
that the increase would be made effec-
tive from 1st April, 1956. I do not
know how far the ‘station masters
have benefited. Some stations have
been upgraded and the staff working
in those stations could have been
given the benefit of the higher grade
from 1st April, 1856. But, what has
been done? In some cases they were
given effect to from 1st April, 1857
and in some cases from 1st April, 1858,
Neither has officiating allowancg been
given to the previous men who work-
ed in those stations nor the incum-
bents who have come in the higher
grades been given them with retros-
pective effect. This is contrary to the
assurance given on the floor of the
House. I want the hon. Minister to
look into this and see that justice is
done by implementing the grades from
1st April, 18586.

About the Efficiency Bureau, I was
very happy when the kon. Minister
announced that the Efficiency Bureau
of the Railway Board is undertaking a
study of the operational efficiency
of the metre gauge system. They have
completed the work on the broad
gauge system. This study must be
completed ag expeditiously as possible
because the operational efficiency In
the metre gauge system has gone down
according to their own figures. The
metre gauge system constitutes nearly
50 per cent, of the total route mileage
and the traffic in this sector is increas-
ing.

I can point out one instance. In one
section the iron ore traffic that is com-
ing from Hospet towards Madras,
Vizagapatam and Kakinada is increas-
ing considerably. This iron ore traffic
has to be improved if we have to eamn
necessary foreign exchange. How can
we move this iron ore from these
places where the operational efficiency
is al a very low ebb, especially ir the
Bangalore—Hubli section? If this bot-
tleneck is removed, I think you will be
in a position to move more iron ore
and export it and earn foreign ex-
change. 1{ would also mean the utili-
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sation of the wagon capacity available
in our country. *

One astonishing thing 1 found while
going through the Report is that near-
ly 12 million man-days were lost due
to the sickness of railwaymen. I tried
to calculaty it. The incident of sick-
ness comes to about 3 per cent. I know
that there are some hospitals and dis-
pensaries opened for the benefit of
railwdymen. I know the welfare acti-
vities have increased. But I want some
study to be conducted on this question
of incident of sickness. The treatment
that is given to these people in the
railway hospitals is not very satisfac-
tory and they take treatment from
private doctors paying exorbitant fees.
If the treatment is all right at the
railway hospital, I do not think they
will incur this additional expenditure
which, sometimes, come to about Rs. 15
to 20 per month for a railway
employee for his family. Something
has to be done with regard to this
treatment in the railway hospitals.

Secondly, | wani to suggesy Lo the
hon. Minister that the railway doctors
should not be allowed to carry on any
private practice, They may be given
some extra allowance in lieu of private
practice so that they can concentrate
on their work in the hospitals. I have
also said it during the general discus-
sion on the Railway Budget that the
Railway Board should consider the
upgrad ng of these Assistant Surgeons,
graduates in  medicine, as gazetted
officers as has been done in the State
services as well as in the Central ser-
vices.

About the surveys that are being
carricd out I feel that they are not
being carried out very vigorously. I
take the case of the Guna—Ujjain rail-
way. One of the reasons that prompt-
ed the Planning Commission and the
Railway Ministry to take up this pro-
ject was for moving coal to the west-
ern side quickly. But only two days
ago I was surpriscd to learn from the
newspapers that not less than 62 cotton
mills in Ahmedabad are likely to be
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closed down because there is shortage
of coal. It is said that the coal supply
in some mills is just sufficient only for
two days. I do not know how the
situation has come about. So, I would
like this Guna—Ujjain railway link to
be taken up seriously and not as stated
in the Budget papers—that it will be
completed in 1968. The Government
is responsible for the delay in taking
up this survey and they will have to
make up for the delay and pursue the
matter more vigorously and see that
we do not get into a situation like the
one we are having now. I do not know
what reply I will get from Govern-
ment.

1 am told that somc cotton mills in
Indore are about to be closed down
on account of shortage of coal. |
have tabled a question and I do not
know what reply will be given. It
has come as an Unstarred Question
only today and I will find out what
the answer is. But this situation cam
be rectified if this additional link is
taken up quickly.

Failure to redress the grievances of the
railway accounts clerical staff miz.,
amalgamation of grade I and II.

Shri §. M. Barerjee (Kanpur): 1
beg to move:

(1) “That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 28,02,000 in respect
of ‘Ordinary Working Expenses—
Administration’ be reduced by
Rs. 100" (1)

Grievances of the operating staff per-
taining to the proposed recommen-
dations of the Pay Commission.

(ii) "That the Demand for a Sup-
plementary Grant of a sum not
exceeding Rs. 61,00,000 in respect
of *Ordinary Working Expenses—
Operating Staff” be reduced by
Rs. 100" (2)

Mr. Speaker, Sir, I shall confine my-
self to Demand Nos, 4, 5 and 6. The



4333 Demands PHALGUNA 14, 1881 (SAKA) for Supplementary 4234

explanatory note given sayg that this
amount is for repairs and maintenance
of railway assets, bridges, buildings,
ete. The amount shown against the
Western Railway is Rs. 12.70 lakhs. I
wag surprised when my attention was
drawn to a Press note which appeared
in the Times of India and I shall read
it for the information of the House:
“Misappropriation of Rs. 20 lakhs—rail
project.

“Misappropriation of Union Gov-
ermment funds to the extent of
Rs. 20 lskhs in the execution of
a railway project has been detect-
ed by officers of the special police
establishment of the Home Minis-
try, it is learned.

The money was part of the allo-
cation for the Rs. 3 crores project
for the doubling of track in the
Godhra—Ratlam sector of the
Western Railway,  According to
information available here, inves-
tigating officers have asked the
Centre for special powers to insti-
tute a thorough inquiry. It is
learnt that the amount was intend-
ed for the payment of wages to
illiterate Adivasi workers. The
project authorities are alleged to
have paid the workers Rs. 756
against the prescribed rate of
Rs. 135 per unit of earthwork
undertaken on hard surface.”

1 want to know whether any informa-
tion exists with the hon. Minister. If
a sum of Rs. 20 lakhs could be mis-
appropriated in a prgject worth Rs. 3
erores, I do not know whether such
misappropriation was not going on pre-
viously in respect of other projects
undertaken earlier. The other day the
kon. Minister told us that corruption
wag a nationa] problem and that he
was trying his best to uproot or at least
minimise corruption. Wag the entire
job done by the contractor? Who is
the contractor? Was payment made
under the supervision of any Govern-
ment authority or the contractor was
given the money to pay whatever he
likes? These are questiong which arise
in this connection.

Grants—Railways

The other day when I was discus-
sing the cut motions moved by me, I
mentioned about the defective sleepery
and keys and my pufpose in bringing
this issue again is that unfortunately
I did not get any answer from the hon,
Minister. I make a fervent appeal to-
him and to his sense¢ of justice and
impartiality and request him to tell us
whether the cast iron sleepers supplied
by the Hanuman Foundries were
defective or whether the defect was
dug to the supply of keys agd also
whether one firm in Kanpur is supply-
ing all these defective keys. [ read
out that day a letter from the General
Manager (Engineering), Northern
Railway to the Director General, Sup-
plies and Disposals. That letter was
not contradicted by the hon. Minister
or any of his Deputies. It reads:

“Subject: Supply of keys steel
7.1/2” long against A/T No. SR-2/
19666-E/11 dated 13th September,
1955 by Messrs. Singh Engineer-
ing Works Ltd.,, Kanpu-.

Mosl of the keys suppliea
againsg the above mentioned A/
by Messrs. Singh Eng'neering
Works Ltd., Kanpur have been
supplied to various works, Though
we are not pursuing the case any
further, yet it is considered neces-
sary to point out that the standard
of inspection in certain aspects has
not been what it should be. It
will be agreed that any excessive
thickness in the key means less
drive in the sleeper jaw. Such
keys when newly laid have a ten-
dency to drop out of the sleeper
jaw and render the track unsafe.”

1 am not trying to bring out any scan-
dal or scandalise the Railway Ministry
or impute any motive to the hon. Min-
ister or to the members of the Railway
Board; I have great respect for them.
But suppose this firm has supplied
this sort of material and the Engineer-
ing section has pointed ouy this. I
want to know whether this firm is
given repeated orders and whether"
any enquiry was made about this. The
other day, Sir, you were kind enough
to say that a portion of that particular
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statement or enquiry report regard-
ing the sleepers may be laid on the
Table of the House. A controversy
arose whether the entire report could
be laid or not and you were very kind
enough to consider the matter but you
have not been able to give your deci-
sion as yet. Even when some state-
ments were ‘made that day, the Mem-
bers of the House were not at all con-
vinced. I even asked for half-an-hour
discussjon as I was not convinced
about this. There may be nothing
wrong in it but then in the larger
interests of the country we must know
‘who was supplying such things. Are
they not trying to squander our
moncy. Why do they do these things
at the cost of our national assets?

I also quoted a letter that day about
the accounts staff. There are now two
grades—]1 and Il. Var.ous represen-
tations were made by them to the Pay
Commission and the Railway Minister
and they wanted something to be done.
1t is evident from the papers in my
possession that there is no d.fference
in-the work done by these two grades
of clerks. When the Pay Commission
was considering the various aspects of
-the grievances embodied in the repre-
sentations of these employees, a letter
was written by the Administration to
the divisional accounts officers—I guot-
ed that letter on that day—telling them
that it was desirable that the work
should be differentiated in such a way
that the A grade clerks were given
relatively more important work. Ii
clearly reveals that they had a weak
case and if it went to the Pay Com-
mission and if they tried to evaluate
the work performed by A and B grade
vlerks, there would be absolutely no
difference, So, they wanted to differ-
entiate this. This is the most unfair
thing on the part of the Railway Min-
1stry to have written such a letter at
that time. I am sure the hon. Minis-
ter who has a heart which bleeds for
the workers will undo this injustice,
if it has been done.

There is another cut motion about
the various grievaaces of the operating
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staff. 1 hope he will consider the vari-
ous recommendations of the Pay Com-
mission which affect the operating
staff and consult the representatives
of the various federations. He was able
to give some recognition to both the
federations and I hope he will consult
them.

My another gquestion was about the
Chittaranjan Locomotive Works. I
put & question as to the cost of a Chit-
taranjan locomotive, It was four lakhs
and some thousands. My information
is that the overhead charges come to
about 2-60 or 270 lakhs; the material
portion comes to about a few thou-
sands and the direct labour charg-
es come to about Rs. 50,000. That is
the proportion between direct and in-
direct charges. The workers are not
getting their due share. The piece
work system hag been introduced in
Chittaranjan Works. That is the sys-
tem which is an Internationally accept-
ed system. The rate is fixed for a job.
It is time that the bedaux system,
which is old and obsolete system is
changed. Are the workers given any
extra bonus? What is their basic pay?
Take an ordinary workers whose basic
pay is Rs. 40—60 or Rs. 60—130. What
benefit does he derive out of the piece
work earnings? I want these answers.

1 hope all these points will be ans-
wered. Firstly, about the misappro-
priation of Rs. 20 lakhs and secondly,
about the defective sleepers and key.
I have & fear that certain elements in
Kanpur are trying to defame the Rail-
way Minister and the Memberg of the
Railway Board by saying that the pro-
prietor of this particular firm, Singh
Engineering Works, is related to very
high people in the Railway Adminis-
tration. 1 want to allay that, T want
to counteract that and support the
Railway Administration, support the
Railway Board Members and support,
of all the Members, the hon. Minister
for whom I have the greatest regard.
1 wish the points that I have raised
are wrong. My information may be
wrong, and in that case I would defi-
nitely say that I had incorrect infor-
mation. But I want that my doubts
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may be removed. These are not doubts
i my mind only, these doubts are in
the minds of 12 lakhs of people in
Kanpur. They feel that Messrs. Singh
Engineering Works can do whatever
they like, and they cannot be brought
to book because they are related to
somebody. This is a very bad thing,
Sir, in the interest of general admin-
istration,

Shri  Achar (Mangalore): Mr.
Speaker, Sir, 1 just want to bring to
the notice of the hon. Minister a
particular point relating to Demand
No. 8. No doubt, it is a charged
amount. [ am referring to the amounts
paid in satisfaction of decrees of
ecourts and awards of Claims Commis-
sioners.

Mr. Speaker: On what page is it?

Shri Achar: It is on page 14. Para-
graph 2 of the explanatory note says:

“The charged portion of the
cxpenditure relates to payments
made in satisfaction of decrees of
courts ang awards of Claims
Commissioners in regard to com-
pensaticon to passengers involved
n railway accidents”

The point to which 1 would like to
draw the attention of han. Minister
1= of a general nature. 1 had occasion
1o write to the hon. Minister very
recently about & claim. No doubt
he was very sympathetic and imme-
diately he has investigated into the
matier. He has also told me that the
claim would be satisfied.

But, as I said, the point that I would
ke to raise is of & general nature.
1t often happens thut the department
of the Government or the concerned
Ministry does not look into this matter
in time and that results in losses to
the Governimnent. Thereby they have
nol only to pay the amount but the
costs also. 1 will just mention the
cave of o particular claim about which
J recently wrote to the hon, Minister,
A certain businessman in Calcutta
whose native place is in South Kanara
and who was travelung in the train
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died in Andhra, and if 1 am not mis-
taken at Bezwada or so. He had
considerable assets 1n his hauds, cash,
jewels and other articles worth, I am
told, about Rs, 15,000 or so. Tnhat
person died there. Of course, the
Railway Department took churge of
it and safeguarded it. There iIs no ‘
.ubt about all that. But this event
hippened not less than tWo or two-
and-e-half years ago. The widow and
children claimed thesc uassets, jewels
and all that. Of course, the,legal
requirements will have to be satisfied;
nobody could hand i1t over imme-
diately without taking care to sce that
the wife and cnildren were the legal
claimants and thus avoiding future
claims, The Railway Department has
to be satisfled in respect of ceriain
conditions. More than anything else,
as we all know, the succession certi-
ficate is the most important item. he
claimants were asked to obtain & suc-
cession  certificate.  The wife and
children ob d a succession certi-
ficate not less than about two years
ago. I think they obtained a succes-
sion cerificate about 18 or 20 months
back. After that they sent in their
claim saying that there was no dispute
whatsoever, they had obtained the
succession certificate and that the
assets may bhe handed over. One or
two iteins out of these assets were in
the Magistrate’s Court—I do not know
the exact details, they were some
jewels or something like that. What
happened was, as soon as the succes-
sinn certificate was produced the
Magisirate, at Berwada, handed over
the assets that were in the court's
possession to the wife and children of
the deceused. Of course, there cun
be no dispute, we know, about the
title once a succession certificate is
produced. A succession certificate is
title against the whole world. It is
a well known fact.

In this case, as 1 said, the succes-
sion certificate was produced and
letters after letters were wriiten—-of
course, the Railway Minister may not
knuw all that—to the Gencral
Manager concermed and other peuple
requesiing that the jewels and otner
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articles may be handed over to the
claimants  They were not given.
Fipally, of course, they, naturally,
complained to Members of Parliament
As | have already said, | wrote 1o
the hon. Minister. All this took mor:
than a year or so. In the meanwhilc
a lawyer also sent a registered notice- -
of course, Sovernment is in a privi-
leged position; no suit can be filed
against Government without giving
proper notice and all that. In spite of
the rhgistered notice, in spite of the
succession  certificate, neither the
amount was paid nor the grievaice
rectified,

Mr. Speaker: Why did they not
write tn the Minister?

Shri Achar: Probably they did not
knuw. Luter on, I wrote to the hon.
Minister. After that he has investi-
gated into the matter. I do not know
what exactly is the position today,
whether they have satisfled the claim
or nut. [ admit that correspondence
and all that takes some time. What 1
mean to say is, we did complain to
the Minister. There are difficulties, I
adinit. I do not deny that. So far as
the Minister is concerned ht cwen
talked to me in the lobby and told
me that he would look into the
matter. I do not exactly know what
the position now is; probably, the
assets might have been handed over
by now.

Mr. Speaker: Hon. Members can
always count upon the Ministers,
particularly those Ministers who are
taking a lot of interest. Whenever
they find that a particular case has
not been disposed of they can take up
the matter with the Minister concern-
ed. Let them wait for a month, there-
after write to the Ministers. Give a
reasonable time which will normally
be taken. If at the end of that time
the case is not disposed of and there
3 no other remedy left, I am sure
the hon, Ministers here will certainly
take notice of that if it is brought up
to them. Hon. Members themselves
cun write about such matters.
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Shri Achar: As soon as | got inti-
mation I wrote to the Minister. Of
course, as [ said, the Migister was
very sympathetic. He has already
looked into the matter. My point 1=
only this. [ have had some experi-
ence of this matter even before [
became a Member of Parliament, On
some occaslons 1 have appeared against
the Railways also. I only wanted to
point out how this is causing loss o
Government, not only in the Railwuy
Department but in other departmente
of Government also,

My, Speaker: Is there any practice
in the Ministry whereby a report is
submitted to the Minister about cases
which have been delayed beyond m
particular time which they should
normally take? [ know that in the
Works, Housing and Supply Ministry
whenever tenders are called for and
the lowest tender is not accepted, the
reasons arc printed. Likewise, a time
may be fixed for disposal of claims
cases. All cases must be disposed of
within that period. There must be an
offic order to that effect. If some
cases are delayed beyond that reason-
able time, reasons for deluy may b«
sent to higher authorities so that

. higher authorities may be kept con-

stantly in touch with such cases.
Otherwise, whatever jood work s
being done, mnon-disposal of these
simple cases detracts from the value
of all the good work that is being
done.

Shri Achar: After what you have
mentioned, Sir, I do not want to take
any more  time. I only want to
point out this aspect of the question.
In the vase about which I mentioned
the successifin certificute  has been
produced. I am surc there cannot
be any reason for delay. There
no other point in this caso.

The Minister of Rallways (Shri
Jagjlvan Ram): As the hon. Mem-
ber has pointed out, he wrote to me.
I have called for a report. Today
I am not in a position to give any
details. T mysel? wonder why it hms
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laken so much time. He has written
o me and 1 have callend for a report.
As soon as I iccuive that report |
shall be writing to him.

Snri Achar:  As [ suul, Sir, I have

no complaints about the Minister,
What | am pointing out is that it
causes consjerable loss to Govern-

mrent.

Mr, Speaker: What he suggests is
that hercafter, hon. Ministers may
take pains, look into these matters
wno see that they are disposed of
within @ particular time. We are not
giving directions to courts. Courts
are not under our control. So far as
offices are concerned, they have to dis-
pose of cases witnin a particular time.
It they are not able to do so, let them
send up a register to superior officers
giving their explanations as to why
there hus been deluy in such cases.
We are finding it difficult here. Hon.
Members are taking us to task cvery
day as to why a Short Notice Ques-
tion has not becrn admitted and so on.
We know the difficulties. ‘Therefore,
we have to prescribe two or three
days’ time for such things and say
that if they arc not disposed of they
must report to us. Some such methoed
may be followed in the offices. So
far as the Railway Minister is con-
cerned, cven from the Opposition,
there has been a chorus of cncomiums
heaped upcn hkim. But these smmll
matiers, non-dispesal of grievances,
may stand in the way. Therefore,
some c¢ffective method will have to
be followed

Shri T. B. Vittal Rao: There i1z a
“chasing Section” in the Railway
Board, especiully to pursue letters
from Members of Parlisment. Even
then there is delay.

Shri Jagjivan Ram: We have made
certain arrangements. We have been
emphasising upon the railway adminis-
tration all these points. We have to
get the information from the divi-
sions or the districts. We have been
emnphasising upon them the necessity
for quick disposals of these cases. For
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¢ertain cases, we have laid down the
periods, saving that these cases
should be decided upon within such
and such periods. But even in spite
of such instructions; therc are casea
where delays muy occur. Hut we
have been emphasising this point.

Shri C. R, Pattabhl RBaman (Kum-
bukonam): I myself have been plead-
ing for quite sume time— *

Mr, Speaker: Let Shri  Achar
finish his speech. -

Shri Achar: I only want to ilus-
\rate the position ty show how It
causes heavy losses to Government.
I want to show clearly hoaw exartly
it causes considerable loss to the Goy-
ernment. Take, for instance,--

Mr. Speaker: He¢ has said enough
ubout this matter. He should have
pursued the matter with the Minister.

Shri Achar: As soon as I came to
know of it, I wrote to th. Minister.
Till now they have not filed a suit,

Mr. Speaker: What is the good of
repeating it? There are other hon.
Membe:s wishing to speuk.

Shri Achar: [ was inclined to ask
for the details regarding the decrees.
Now Lhat the matter is clear, I do
not want to pursue it further, I
would like to emphasise only ooe
aspect. This happens not only in the
railway department but also in the
income-tax depariment. 1 know of
an instance where an  income-tkx
officer and even the appellate tribunal
charged income-tax on income from
trust property.

Mr, Speaker: The hon. Minister
here is the Minister of Railways. He
is not the minister in charge of income-
tax. There is no point in quoting
income-tax points here.

Shri Achar: [ am only illustrating
how it causes loss to the Govern-
ment. It is from that point of view
that I have been submitting these
things. Trust properties, for exampla,
cannot be taxed’
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Mr. Speaker: That is not relevant
here. The hon. Minister cannot be
cxpected to know everything about
income-tax.

Shri Achar: | shall lcave it there.
1 was only pointing out that by such
acts, considerable loss is caused to
Government. It is not only paying
the amour but paying the costs as
well. The railway department has to
pay the costs also of the other side.
Practjrally, Rs. 10,000 becomes
Rs. 15,000.

Mr, Speaker:* The hon. Member
wants 1o know why the department
should have allowed decrees to be
passed against it in the courts of law,
and why the department should not
settle such matters by itself. That is
the point. Shri Achar has finished.
Shri C. R. Pattabhi Raman.

Shri C. R. Pattabhi Raman: [ do
not want to make a speech. 1 only
want to peint out one aspect. I my-
self have appeared against the rail-
way in the Madras High Court. 1
have found that in most of the cases,
the delay is due to the legal depart-
ment in the railways. I myself have
been pleading for quite some time for
the appointment of a pancl of advo-
cates—there are very good lawyers in
each State—for =all these Central
Governmeni matters. It need not go
by some patronage by the local
officials of the Railway Ministry. The
Chief Justice of the State concerned
could advise the Ministry in this
matter, and the railways can consti-
tute a panel of lawyers who will
odvise the railway authorities in
regard to such cases. There are effi-
cient young lawyers to take up this
work in most of the States. Their
talents can be used and a panel of
such lawyers can be formed. 1 have
been making this suggestion. often. |
have spoken to the hon. Deputy Minis-
ter of Railways also mbout it

It will be very good to have a
panel of lawyers who know about
these railway matters. For instance,
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in one case in which I appeared in
Madras before Justice Rajagopala
Ayyangar, an interesting question
concerning notice under section 90 was
raised. One of the objections taken
was—you, Mr. Speaker are an emi-
nent lawyer and I am sure you will
appreciate this—that the motice given
to the Southern Railw was not
sufficient. The goods passed through
the Eastern Railway also. Justice
Rajagopala Ayyangar asked, “Are you
contending that all these railways are
not one unit and that the Southern
Railway and the Eastern Railway are
separate legal entities? Are you
seriously objecting to the notice under
section 90 of the Civil Procedure Code
being walid"? He indicated that it
might involve costs. Fortunately, a
leader in the profession appeared and
the plea was withdrawn,

1 only wanted to give an cxample.
There are competent young lawyers
in the States, and they can constitute
a panel of lawyers to help the Central
Government in such cases. This is
not the first time that I make this
suggestion. I hope that the hon.
Minister will consider it.

Shri Rami Reddy (Cuddapah): 1
just want to mention about the
arrangements for the farmers who
travelled in cannection with the World
Agriculture Fair. Arrangements were
made for a special train that was to
carry the farmers from different parts
of the country to Delhi. The ameni-
ties provided in the train were very
meagre. The farmers were coming
from very remote villages and many
of them had not seen a train till they
entered the farmers’ special which was
lo carry them to Delhi for the fair.
The amenities and the arrangements
that had been made for them were
very poor and meagre.

Mr. Speaker: How does it arise
here, when we are discussing the
supplementary demands for grants?

Shri Rami Reddy: Because the
demands  include an  additional
expenditure for arranging and
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:atering for the needs of passenger
raffic in excess of the budget anticipa-
dons connected with the World Agri-
sulture Fair at Delhi. So I am referring
to it. One train was arranged, from
Hyderabad to Delhi. It was scheduled
to start on the 5th and arrive here
on the 7th. But it did not arrive on
the 7Tth morning. It was 26 hours late
and it arrived only on the 8th. On
the way, it used to stop for several
hours at many of the stations. There
was no food arrangement there. The
tarmers suffered for want of food and
even for want of drinking water.
There was nothing. I myself went to
the special train and saw the condi-
tion. There were a lot of bugs in the
train. I pocketed some bugs and
carried them to my room! So, 1
request that the railway authorities
will make decent arrangements with
regard to these fairs in future.

Mr, Speaker: The farmers came one
day late. They could not have food
and so on. There was a lot of com-
plaint. That is what he says.

Shri Rami Reddy: I have also seen
some letters addressed to the editors
of mewspapers about the inadequate
arrangements in the railways.

Mr, Speaker: Obviously the staff is
not made to feel that all these things
should be attended to, and that the
reputation must be maintained. I am
not talking about the top men. What
I mean is the whole rank and file in
the railway must feel that they ought
not to take advantage of the fact that
railways arc & monopoly and so on.
They must be made to feel that they
will lose the custom if they are not
catering to the needs ms much as is
done in private transport services.

Shri Jagjilvan Ram: The difficulty
on this occasion was that we were
called upon to run a very large num-
ber of specials. In normal times, we
do not have the necessary stocks to
run so many specials. We thought
that because the World Agriculture
Fair was going on here, we could just
run as many specials as were demand-
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might not be up to the mark.

Mr. Speaker: The simpression that
they carry is about the bugs and not
other good things.

Shri Jagjlvan Ram: We had to take
un the old coaches also, because there
were many demands f{romp more or
less every Community Development
area for bringing the kisans here for
the fair. I myself am aware that the
arrangements made were nfagre,
because we did not have kitchens and
all those amenitics. We had only a
limited number but at th: same we
had to run a very large number of
specials.

So far as the other difficulties are
concerned, I shall look into them. I
receive both kinds of reports, Some
of my friends have written to me that
the arrangements were very good, and
1 have also received complaints that
the arrangements were poo: and they
were put to some avoidable inconveni-
ence.  Whenever these complaints
come to our notice, we remind our
officers to regard the passengers as
our patrons.

ast wfodr w@¥w (wm=): wf
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The Deputy Minister of Rallways
(Bhri Shahnawaz Khan): Sir, Shri
Vittal Rao referred to the upgrading
scheme. According to the upgrading
scheme, 66,516 employees were bene-
fited. Up to date 98 per cent of them
have received all their ducs and pay-
ments to be made to them from Ist
April, 1856. Shri Vittal Rao referred
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to certain cases in which people were
given this benefit from dates other
than 1st April, 1856. Under this
scheme, 13 categories were to reccive
the benefit. Later on, as a resull of
negotiations with the National Fede-
ration of Indian Railwaymen, upgrad-
ing in a humber of other cases was
also sanctioned. ‘This is over and
above the categories to which the
bencfit was given in the first instance
It is in respect of these others that
the dates are different from 1st April,
1956. As 1 said, we are doing our
utmost to see that every single
employee, who has been benefited by
these orders, does receive the actual
bencfil as carly as possible

Shri Vittal Rao also referred to
certain investigations that had been
made by the Efficiency Bureau regard-
ing the speeds of goods trains. 1 am
very glad to say that the work of the
Railway Board generally and of the
Efficiency Bureau in particular has
been appreciated, especially where
they carried out these investigations
into the speeds of broad gauge goods
trains. We are very grateful to hon.
Members of both Houses who have
expressed their appreciation in this
regard.

This Efficiency Bureau was created
early in 1854 with the object of study-
ing operation, workshops, marshalling
vards and other statistics and sug-
gesting ways and means of improving
efficiency, for investigating and elimi-
nating outmoded and costly practices
and for evolving suitable technigues
for cfficient measurement in diverse
flelds of railway operation and
management.

Since its inception, the Bureau has
undertaken several useful investiga-
tions and suggested ways and means
of improving performance. Special
studies have been made by them on
work-load on railways. the problem
of break-of-gauge in India, the speeds
of goods trains, detention to wagons
under or ewaiting repairs in sick lines
and (ransportation workshops, ond
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wagon sample survey. They huve
made wery wuseful suggestions for
rationalising office work and for reduc-
ing the desk work of our officers who
are engaged in duties of a technical
nature. They are doing good work
and they deserve to be congratulated,

Shri Vittal Rao made @ reference
o inadequate arrangemenis in our
railway hospitals. I am really amazed.
I have seen wvarious hospitals belong-
ing to almost every other department
and | have also visited many railway
hospitals. Without casting any asper-
sions on anv other organisation, | have
no hesitation in saying that the rail-
way hospitals are among the very best
hospitals in the country. 1 ecan
challenge any statement to the con-
trary. No other department provides
the same amount of amenities and
facilities as we provide to railwaymen,
1 would invite my hon. friend to come
with me to one of our railway hos-
pitals. 1 will be very glad to take
him round, if he is suffering from
some wrong information given to
him

Mr. Speaker: Before saying ‘wrong
information’, I thought he was going
to refer to some disease.

Shri Shabnawaz Ehan: Wrong in-
formation also causes some phycho-
logical disease.

Mr. Speaker: Where there are no
other hospitals, are they thrown open
to the public also?

Shri Shahnawar Khan: Railway
employees must necessarily have the
priority. 1If it is possible, we do con-
sider it. It was also suggested thal
the railway medical doctors should
not be allowed private practice. That
is u point which we are zeriously
considering

Shri S, M. Banerjee: The Pay Com-
mission suggested that some private
practice allowance should be given.
Are vou implementing it?
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Shri Shahnawa: Khan: That is
being considered.

Shri Vittal Rao also suggested thal
the railway medical officers—assistan!
surgeuvns—should be gazetted officers.
The chain we have on the railways is
Chief Medical Officer, divisional
medical officers, under them Assistant
Medical Officers and then under them
Assistant Surgeons. This category of
Asgsistant Medical Officers does nol
exist in other departments. The sys-
tem is peculiar to the railways and
we intend sticking to this.

He also referred to the precarious
situation of the industry regarding
coal. That is a matter of concern to
the whole country. We, who are the
carriers of coal, arc also faced with w
similar situation.

Mr. Speaker:
want of wagons?

Is it on account of

Shri Shahnawaz Khan: It is & ques-
tion of allotment. This difficulty is
there,. We are trying to overcome
this. We are discussing this matter
with the sister Ministry and we hope
some solution will be found.

Shri Braj Raj Singh (Firozabad):
What sort of allotment?

Shri Shabhnawaz Khan: Allotment
of coal by the Coal Commissioner

Mr. Speaker: Therr was a com-
mittee of this House, when Shri Gadgil
was here in charge of collieries. Some
complaint was made that the Coal
Commissioner was giving equal treat-
ment {o private agencies and railways.
not giving sufficient coal to the rail-
ways, lest the private industry should
be disturbed. In the railway collie-
ries, about 4,000 workers were un-
employed, because from the pithead
coal could not be removed. An ad-
ho¢ committee of the Estimates Com-
mittee was appointed and it made a
report. 1 do not know exactly the
recommendations of that committee.
So far as coal for railway purposes is
voncerned, does the situation remain
the same?
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Shri Jagjivan Ram: Now the rail-
ways do not run their own collienes.
They have transferred it to the Steel,
Mines and Fuel Ministty and ull allot-
ment of coal is made by the Coal
Controller. In recent times, there
were some difficulties in the railways
also. Much to our dislike, we had to
requisition wagons going to the private
industry, because unless we did that,
we would have had to suspend some
train services. So. the situation has
now. .

Mr. Speaker: Have the coal pit-
heads got exhausted or what?

Shri Jagjivan Ram: There was some
difficulty at the pit-heads.

Shri Braj Raj Simgh: 1t is very
strange. There is a single Govern-
ment which has got joint responsi-
bility. They are having some difficul-

ties in  between themselves—the
Railway Ministry and another
Ministry.
1% hrs.

Mr. Speaker: Formerly, the collie-
ries were under the Railway Ministry.
They were working and getting as
much coal as they wanted. Now it s
under the control of the Coal Com-
missioner, who is functioning under a
different Ministry. So, they have to
stand before another Ministry for
allotment.

Shri Jagjivan Ram: Now everything
i being ironed out

Shri Shahnawae Khan: Then, Shri
Banerjee referred (o certain reports
about misappropriation of funds on
the Godhra-Ratlam line. It ig true
that some reports have been received
of over-payments that had been made
in the provisional payments to the
vontractors in the Godhra-Ratlam line.
Thes: excess payments arc being
adjusted in the final bill, "and no loss
to the railways is anticipated in this
particular case.

Shri 8. M. Bangrjee: | would like
tu know whether the project is really-
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worth Rs. 3 crores, as stated in the
press, and whether the misappropria-
tion is to the axient of Rs. 20 lakhs.
Thirdly, I want to know whether the
Adivasis were paid Rs, 75 instead of
Rs. 135,

Shri Shahnawaz Khan: If the hon.
Member will permit me to finish, I
will give all the information. So far
as the Railway Board is aware, the
carthwork of Godhra-Ratlam doubl-
ing i5 becing carried oui with the
agency of contractors. There is no
information with us whether the con-
tractors are cmploying Adivasi or
some other workers and what they
are paying to their own labour. That
is not the concern of the railways.
We called for tenders and the work
was let out to contractors. How do
they do the work, through whom do
they do it, and how much they pay
for the work, it is their show, and
railways normally do not go into that.
1 may say, for the information of the
House, that since these allegations
were made, we have handed over this
particular case to the SPE for investi-
gation. They will go into all aspects
and find out whether there is any-
thing wrong anywhere. It is up to
them to find out whether there is
anything wrong; and if there is any-
thing wrong, the Railway Ministry
will not be found wanting in taking
strong disciplinary action against the
corrupt officers.

Shri S, M, Banerjee: The SPE
investigating officer has asked for
more powers from the Centre to
enquire into this case.

Shri Shahnawaz Khan: He does not
have to ask for powers, as they have
the fullest powers of investigations.

Shri S. M. Banerjee: He has asked
for fuller powers.

Shri Shahnawas Khan: He has the
fullest powers.

Then I come to defective sleepers
and defective keys. Regarding the
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sleepers, we have laid a full state-
ment on the Table of the House. Now
I come to the question of keys.

Shri §. M. Banerjee: | have men-
tioned sleepers also.

Mr. Speaker: In answer to a ques-
tion the hon. Minister himself stated
that the keys were defective. Was
therc not a guestion relating to this—-
why was it rejected and so on? The
reply was, there was some defect in
the keys.

Shri Shahnawaz Khan: That was a
question relating to sleepers, to which
the reply was the keys were falliag
out; not that the keys were defective
Regarding sleepers, the House s
aware of the whole case. By some
oversight or mistake, certain officers,
who were asked to look into that case,
reported that they were defective
Later on, another committee of officers,
very high-ranking experts, belonging
nut to one Ministry but three different
Ministries—Ministry of Home, repre-
sentative of the DGS & D and our
Ministry—went into the whole case
thoroughly.

Mr. Speaker: Are the sleepers now
in use?

Shri Shahmawaz Khan: They have
been in use for the last three years
They have always been in use, though
so much was made of the so-called
defective sleepers—that the railways
are conniving with corrupt officials,
they are using defective sleepers, and
so on. These slecpers have been there
in use for the last three years, and
we have found nothing wrong with
them. Neither has the safety of trains
been affected in the least.

Mr. Speaker: How did this troubl:
arise then?

Shri Shahnawaz Khan: It was based
on a wrong report. A report was
received that some keys had fallen
Some letter came and people thought
that the sleepers were defective.
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Mr. Speaker: Have the keys now
been restored?

Shri Shahnawaz Khan: The ques-
tion was whether the keys should go
in 21" or the keys should go in 1",
whether the keys should be hit with
a seven-pound hammer. on a four-
pound hammer, and so on—minor
things.

Mr. Speaker: Nobodv 15 intercsted
in those details, whether it is hit by
2 big hammer or small hammer. But
have the keys fallen out or not?

Shri Shahnawaz Khan: Sfme have
fallen. When there are millions and
millions of keys, some are bound to
fall out.

Mr, Speaker: So there is nothing
special about it?

S8hri Supakar: How is it that what
was originally wrong was found to be
correct and what was originally
correct was found to be wrong by the
subsequent enquiries?

Shri Shahnawaz Khan: I may make
it clear that we have not indulged in
any jugglery in this case at all.

Shri 5. M. Banerjee: May [ ask for
one clarification? As you were pleased
to remark, a question was asked on
the 22nd December, in the last ses-
sion, to which the answer we received
was that information is being eollect-
od from Kanpur, which will be laid
on the Table of the House. Then I
read from a letter of the General
Manager, Engineering, Northern Rail-
way.

Shri SBhahnawa: Khan: [ will
clarify that. I am still dealing with
the same subject. Regarding this
case, a complaint was received by the
Northern Railways in May 1958 that
the keys supplied by Messrs. Singh
Engincering Works Limited, Kanpur,
were over-sized, as those keys were
found to be thicker than the standard
size. The Director-General, Supplies
and Disposals, called for a dozen
sample keys out of the supply received.
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Here 1 woquld like to make-it quite
clear that the orders are placed by
the DGS&D. He has got his own
organisation for inspecting these
things. They werl inspected  and
tested by him, and afterwards Lhoy
were sent (o the railways. Then some
keys fell out. As we are very careful
about the safety of the track, when
reports came that keys fell out, we
referred the matter Back to the
DGS&D, and I would like to read
what exactly he has stated:

“No doubt, some keys have been
found to be somewhat over-sized
by 1|32 part of an inch. But, as
you are aware, the difference is not
beyond the permissih'c limit."

A certain amount of tolerance is
allowed for all thosc parts that are
manufactured, whether it be slecpers
or keys.

Mr, Speaker: If they did it in well,
it does not matter.

Shri Shahnawaz Khan: If it is a
little smaller, it goes two inches deep;
if it is a little thicker, it goes only
1-1j2 inches. That is the only differ-
ence, though so much is made about it
in this House. I am really surprised
at it.

Shri 8. M. Banerjee: Since I have
served in the ordnance factories I

Mr. Speaker: Order, order. I om
not going to allow the hon. Member
to interrupt like this.

Shri Shahnawaz Khan: The Direc-
tor-General has stated:

“As you are aware, the differ-
ence is not beyond the permissible
Jimit and, under the circums-
tances, it is requested that the
keys in question may please be
accepted.”

-
He is the expert who places orders
and belongs to another Ministry. His
people go and inspect them. He is
telling us—"There is nothing wrong
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with these keys. Please use them.”
Where do the misappropriation,
embezzlement and relationship to
somebody else, come in? How do the
Railways come into this? 1 am very
sorry that this sort of mentality
should work anywhere. . .. . .

Shri 5. M Banerjee: 1 know what
the relationship is.

Mr. Speaker: There is no good in
accusing hon. Members of Parliament
or others. One set of your own officers
took one view and another set of
officers took another view. Hon.
Members here are not experts. They
can certainly try to find out whether
the one report is really true and bona
fide or whether the subsequent ins-
pection or report is only to cover up
the previous one. This will occur in
the mind of any hon. Member.

Shri 5. M. Banerjee: On a poinl of
personal explanation.

Mr. Speaker: Moerely because a
vomplaint ig voiced, the hon. Minister
should not be emphatic in saying that
these people are giving all sorts of
things and so on. They are trying to
tuke up only what appeared in the
hon. Minister’s own department.

Bhri 8. M. Banerjee: On a point of
personal explanation. If this informa-
tion is required and if you will per-
mit me, T will write out a big note
and lay it on the Table of the House
1 know what ig the relationship. It is
an open and prevalent story in Kan-
pur. 1 have the highest respect for
the hon, Minister. ... .

Mr. Speaker: Then why does he
hesitate? If he knows that there is
relationship, let him pass on the infor-
mation to the hon. Minister

Shri C. K. Yair (Outer Delhi): 1
want a clarification. 1 want to know
if a request has been made to accep!
them in future or whether the past
supplies have been accepted. 1 would
like to have u clarificafion about that.
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Shri Shahnawar Khan: Those that
were supplied were to be accepted. For
future requirements, if and when they
are needed and if their tender is
acceptable they will still continue to
et the orders.

Shri C. K. Nair; What does it mean?
If they are not accepted, do the keys
which have been used have to be
removed or have they not been used
and are 1o be used now?

Shri Shahnawaz Khan: The question
does not arise. They are there for
the lastthree years,

My hon. friend, Shri Banerjee, also
referred to the cases of the accounts
clerks. As is very well known, therc
are two grades, Grade I and Grade 11.
This arrangement is not peculiar only
to the Railways. This arrangement
exists in other Government Depart-
ments and in the civil audit and ac-
counis offices also. Important type of
work is given to Grade I clerks and
the less important type of work is
given to Grade II clerks.

1 might also add that under the up-
grading scheme from the st April,
1958, the number in higher grade was
increased.  Previously they, were
having 20 per cent in the higher
categories; that was enhanced to 40
per cent. Promotion from Grade II to
Grade 1 is by an examination to ensure
a high standard of efficiency. Clerks,
who quality in Appendix II(A)
examination for promotion from Grade
1T to Grade I, receive a higher start-
ing salary of Rs. 100 in the grade of
Rs. 80-220. That is the arrangement,
and the Public Accounts Committee
of this hon. House approved of this
arrangement.

He also referred Lo the operating
«taff and the recommendations of the
Poy Commission. The hon, Minister,
in his speech in this Housc, made it
quite clear that we will consult the
Federstions regarding the PTOs and
passers . (Interruption) . Before
we take decisions on thesc aspects we
will hold comsulmtion with them.
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My hon. friend, Shri Achar, referred
o a case. A welfare inspector has
been specially deputed to go and make
delivery to the dependents.

Then my hon. friend, Shri Reddy,
referred to the poor arrangements that
were made for the farmers who came
to see the World Agriculture Fair.
The House is aware of the strain
under which the Railways are work-
ing. This was a particularly busy time
of the year when we were straining to
run as many goods trains as possible.
Consistent with that situation and at
the request of the hon. Minister, who
vrganised this World Agriculture
Fair, and knowing the interest of the
kisans to visit this Fair, we made
special arrangements, I think we ran
over 50 special trains for the kisans, 1
am sorty that there were delays some-
times on the way. Many of these
kisans came from very distant places.
Some, 1 think, even came from Kerala,
Madras and Andhra. We tried to
make as good arrangements as possi-
ble. But there were so many cros-
sings on the way. Some trains were
delayed. 1 am sorry to hear that.
But we did make special arrangements
to ensure that for every train that
arrived in Delhi, even if jt arrived
ten hourg late, people were given ten
hours extra stay in Delhi.

I hope I have made myself wvery
clear. Although the kisans may have
arrived a few hours late, they were
ﬁeﬂ to remain in Delhi for extra

Mr. Bpeaker: Sometimes it was
extended by a day also.

Sbhri Shahnawas Ehan: Yes. When
people wanted jons, we extend
ed it. If, in spite of that, there was
some inconvenience te anybody, all 1
can say is that 1 am very sorry. We
are trying. and we will continue to do
our best,

Mr. Speaker: lg il necessary {o put
any of the cul motions to the vote of
the House?

Shri T. B. Vittal Rao: | withdraw
my cut motions,
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The cut motions were, by leave,
withdrawn.

Shri S. M. Banerjee: | also withdaw
my cul motions.

The cul motions were, by leave,

withdrawn.

Mr. Speaker: 1 will put all the
Demands together to the vote of the
House. The question is:

“That the respective supple-
mentary sums not excceding the
amounts shown in the third
column of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1960, in respect of the following
demands entered in the second
column thereof—

Demand Nos. 2, 4 5 6 T,
8, 10, 12 and 19."

The motion was adopted.

13'18 hrs,

DELHI LAND HOLDINGS
(CEILING) BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shrimati
Violet Alva on the 24th February,
1860, namely:—

“That the Bill to provide for
the imposition of a ceiling on land
holdings in the Union territory of
Delhi and for matters connected
therewith, as reported by the
Joint Committee, be taken into
consideration.”

The time ullotled for thus was three
hours. The time alrcady taken is
1 hour 37 minutes. The balance avail-
able is 1 hour 23 minutes. Shri Naval
Prabhakar mav kindly continue  his
speech,

Shri Braj Raj Singh (Firozabad):
1 wanted one information the bther
day. The hon. Minister said that he
will give the information.
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Mr. Speaker: In regard to this?

Shri Braj Raj Singh: Yes, Sir. 1
wanted to know gs to how many per-
sons wili be uffected by the passing
of this Bill

The Minister of State in the Ministry
eof Home Affairs (Shri Datar): The
information that the hon. Member
wanis isg like this. After leaving out
of account those who would have 30
standard acres, Government will have
to take iexcess land from 155 persons.
The total acreage that is likely to be
available is in the neighbourhood of
1,700 acres.

Shri Mulchand Dube (Farrukhabad):
May 1 seek a clarification? What is
the standard acre so far as Delhj is
concerned? It appears it is not an
acre of 4,840 sg. yards, but something
alse,

Shri Datar: The standard acre is
not an ordinary acre. There are differ-
ent types of land, and therefore, the
quantity of yield and the facilities for
irrigation and other purposes, the
number of crops that are likely to be
had, all these will be taken into
account and then the standard acre
woild be fixed. It will not be the
same for the different areas, because
the yielding capacity has to be taken
into account, and therefore, if it is
one acre in some places, it may be
more than one, it maybe two or some-
thing more in other areas where the
standard of production is less.

Shri Mulchand Dube: Is this part
of the Act, or will it be covered by
the rules? It occurg in several places.

Shri Datar: My hon. friend will
kindly note that we had the Land
Reforms Act in Delhi already, and
there are rules and regulations made
under this, and the position is quite
clear because fhere also this question
of ceiling had been fixed so far as
future acquisitions were concerned.
Therefore, this question had to be
conaidered already.
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Shri Mulchand Dube:. 1 am not
bothered about the ceiling, I am
bothered about the standard acre

Shri Datar: 1 have pointed out that
this question was considered and has
been provided for.

Mr. Speaker: Doeg the hon. Minis-
ter mean that the ceiling has been
fixed under a separate Act?

Shri Datar: For future acquisitions.
This is for present acquisition, We
had an amendment of the Delhi Land
Reforms Act only last year. What is
done now is in respect of present
holdings of the various people. Future
acquisitions have been provided for.

Mr. Speaker: Is there a great differ-
ence between future acquisition and
the present one?

Shri Datar: No difference. The
lands are the same.

Th oft mem gwmee (amm faeelt—
Hag—amafea  wrfoat) @ sfiwe, &
39 faq «¢ @1 a1 fr ag fadaw aga
¥ A1 & e X AT Tw# R,
frg ¥t EawaEl ¥ ™ & A OET
T v E @, 39§ 0Wr AW
g ar 5 ag ww G s faer @
fowr & aga ¥ & sonfag g W
HTETT TGa & AW T CF qTE WA
T dfamaiT &
w5 wrgaT § s o fe are wf
oft F ofy qamar @, e A Tw A
warfas gt W foadt qfr @ &
sarfas ghh, o T ® auaT & o
wgr a% qR A & wiws & wfies
TF gaT< OFE i T fritaw & s
satfaa g1 arer &

st worow fag ¢ 2,900 THE

ot Tww saTwe ;. F wwwar § 6
¥ g ATHAT W& F wm@m, at awn
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UF EATT URS AT AT 3, w4ifE ag
fadar aer uware & | G AR
fraar da afi dar g 1 ca F@a A
AqA KT F7 W@ oy A 1 e e
37 faq & g <@ a1, w7 % W oA
gz & gt ¢ 5 afe oo & qm 3gh
K B, a1 w9 F1 g gz & fE W qd
AT WY T T qwA § | 70 FH
#r F41 qfcumar &, @ @ § OO0 a@
aaft & vk & ww ¥ gy ot FET T
¢ fr w7 7 7 & g & fan
1€ wa fwar T &, @1 39 w1 @
o gz R

st yrax g@  qfmai g
Er 7

S} 7AW TATET ¢ 7 EQO H WI
AR

wah wfafom st et 3 aga
et A w1 faar &, @ 3w W Ao
qit gz & | ot " s ot &
\,Bnomﬂmmglm
70 A & 91 78 & F § 9 aver
wfa § g wFwaa: g w0 AW
wy, femg @ & wfafom =i 9fa
Fu # faw wwd, @@ & RO a2y
# | 3 fe7 g W qEe A 9
A wgr o fw S A oowr oA
faatfea #r o€ §, ag aga +7 &
a7 AL WA AT g—aaifE
# oy yrfor & w7 wfafafae s g
®T I9 AFFI & AN 9 F wg
%1 § W o # frgeh aw aw
wa, @A A Fga —F 3w
ATTETEr F1 THRT wA ¥ g #
wqr WY aga &l & qer fs e &
g et e 4 feft A v fs
#rg drar § W fad & w1 s o=
drar 3, S drer @) agat ¥ 9w
Ta-qEg 49T A% § F® fiwr W@
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wae & €1 oeE T W7 SmE d
FT A § W15 UHE W | #7 widra
@ am & qun & o 1 T g
£ o1 7fY, @ 99 7 1A fr TADA
foa=r et &, &% &, oFam sa s
& F aawm g fr 2@ oFw iqfa fw
& g &, 9@ 3§ w1 ofere w=@
8—3 wrs owE AT A oG @ g
o€ UFT AW 9¢ 9T W17 o gw
gt 9T @ UHE ®1 wiiwow dm
fafea &= @ & @ O wAenr &
¥ & fw ofmrc a=r a4 § 1 W
39 qf@re # 1 7% & 91 ofa-geh
g1, @ & awAaT § fF ag afare w6
g & 9§61 § | 99 {77 qg a¥
femr mar 6 w99 & BT TA= E,
a1 9% ¥ FOM | § W F 78 T
wEn § fis gk @@l OF FEra f—

@ FYA A1 #4709 §94,

9@ A7 &1 Wi g 59y

W § WET W qE A9 &
At a7 FATE W f owe '
T &m, &fe W wgw d, A oAt
owE At gIT FT T J0EE, O @
& THE ®1 AT 79 9 @A aTE T A
R oag T W aE ar | e fr A &
ot qamar ¢, =@ uwE ¥ uw ofor
Wt g & T gwar § W A o
s g g fr
#m af@Erd & wou-greor & sy
Wl 2 @y oW ¥ afefom
Wt & o warw @ g s
¥ of@m & 7t wfirs sfe g1, s7 W
atw oFw & fearm & wfus ofa &
amt | @ wawnr ¥ ag A owe
a% 9« aen & 1 qg wwn fr fw
oFe # ifew aga 9 3, w® & W
Taear | gart freadt doam &
#fra oxr &, o9 ¥ o dfrw ow
1 &\ agi 9t oz e uwe few X
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¥ e ey

W fem ! wgw g ag W A
fewrd faw wmar, & 99 aww T 9
feedft faarr wor o 1 feelt fwme
o ¥ faelt & =¥ go wfafafe st
%\ wgr o fareras 9@, 3 A ¥ anfe
w ¥ fararawi o o s € )
IW A X OF ST A% W0 9C frwre
sAFIz A i deaE ¥
TR T faw  wo-twr, 3@ oW IR
wrar 1 fee faursr o & oy fewr 3w
gw 1 e wAT § g farer s aff
® ¥ fagr mar 1| v afafa & &
ow 9% fawx gwr 1 v wfafa ¥
frere &% & a1z 7@ faw e fwm
Tr & wrar | w7 38 97 e faam
firay T T 3= & A AW T T
fir wr W AT qwT & fao dre 2
uwg gare fam 2w 2 0 feeelt & fam
A e sfEm @ m @w
2 oFr @ a1 57 TE T &
ATq TET 97 | IH & w06 faow ag
g 1 ¥ ag %% avw g v w faw
w1 W wror feest & AW € A @
wrE frde gt & 1 ow o feet A
), fag & 9@ qgr 9 99 2, W™
fadg® 4 7 @ ot & W oa &
sEfrm ) o fe & 7 s fm
Fga, AT T wIT
gwamaa ) M AT ugAr Aifg 2 e
7w & wgr v @few w00 2, fa W
g fraifer st & 1 0g s =
afcor § whe At at & ag @wman g
f feestt & ofz Afaw fo S8 oxy
R NI AER TG ALY
A wrer g AT W W A
wox faame & weErc ar @t waraifer
ST F=T FFAT a1 I S0 A A
2 gedt Y, A dwedw &, o7 I dA
FH FW § | T AAG Luo0 THY
@@ oo af, feaar faar
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e, feeet w1 wa M, Oy § AR
7R awar | ey F oF a oaew
W g § et ag 2wk ony ¥
T & § 1 ag g fafees won g
e mrgmanst . | .

Mr. Speaker: How is the standard
acre determined?

Shri Datar: That is what [ have
pointed out already. We find out the
vielding capacity of the land.. ..

Mr. Speaker: Where is it in clause
27

Shri Datar: It is not here. It is
there in the original Act, This is &
supplementary Bill. This does not
deal with land reforms matters as
such. We had the Land Reforms Act
passed by the then Delhi Legislature,
and then, certain amendments were
made therein. Therefore, this ques-
tion does not directly arise here.
That matter has already been provid-
ed for in the rules. It has been duly
notified, and there is no dispute about
what a gtandard aecre would be. It
would be different in different parcts
of Delhi.

Mr, Speaker: 1Is the definition of
standard acre given here anywhere?

Shri Datar: This has a reference to
the Land Reforms Act of Delhi,
which is the principal Act, and this
deals only with the question of
ceilings.

Shri P. R. Palel (Mchsana): What
is the definition of ‘standard acre'?

Mr. Speaker: | only wanted that
to be made clear in this Bill,

Shri Datar: [ shall make il clear
in my speech.

Mr. Speaker: It is not staled in
this Bill anywhere that the words
‘standard acre’ shall have the same
meanings as in the original Act?

Shrl Datar: [f necessary, we shall
make it clear here.
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foT wT & @ O o\
agEa ¥ AT F7 ;g v, &miew ¥
AT W W@ @, Wy F vy @l oy
¥ o W f o
g Wt & A AN Ag &
T W § f§ oow safer @ife
Shri Datar: May I invite your T # A A ¢ fae & g 3.
attantion to clause 2 (h) which él*wtmﬂmﬁqm
reads: fewd 9 w1 wvd oFE Tt 9T s
“the words and expressions arqar | ag arwrh F s gt A
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Mr. Speaker: For, it is not stated
here that this Bill seeks to amend
tha preavious Act. It this is an
amendment to  the previous Aect,
then, the definition clause in that Act
will apply in this Bill also; or, if
this is an addition to the previous
Act, then the definitions in both the
measures will apply.

‘Asami’, ‘Bhumidhar’, ‘Deputy

Commissioner’, ‘Gaon Panchayat',
‘Improvement’, ‘land’, ‘standard
acre’ and ‘village' shall have the
meanings respectively assigned to
them in the Delhi Land Reforms
Act, 1964

fafewr =1 & arrar W@ § o v
T & W9 ag A wewd fe e
% =T Wy feaw T W 2w owe
WA, WY & v ey e A,
T ¥ fema mw w A o & W

shri C. K. Nair (Outer Delhi): I § fe o S wria ol wge g
think it is better to have a clarifica- AErE ¥ A0 #H wAed
tion of what the standard acre means,
for, the old deflnition was meant for
people who would like to  acquire
more than 30 acres. Now, we are

going to impose a ceiling of 30 acres.

| # ft & ag wgm fw A Ay
A &, 39 & ITF qFw W@ g,
ag =t yfw & ag 79t & fewma # feey

Mr. Speaker: Does the hon. Moem- ﬂ,ﬂ" W #% ‘1@ el -'-l'ﬂj"'\‘ Al g,

ber want to speak on this Bill?
Shri C. K Nair: Yes

Mr. Speaker: Very well. 1 shall

call him afterwards.

St AAW THTHT © JITSPA HEIET,
# edu¥ uny & v ¥ w9 W @ ar |
fawelt wamaT A 9t 384 a0 © fream
firay ar &g oy o1 fF wwwt g A F
ferwarr fr vt O & g W § Fre,
AT | AR & g AT I
we foarfoa fear g 1 2xd gex
1 g ME 97 qFY -G FA |

13-34 hrs.
[Mg, DEPUTY-SPEAKER in the Chair]

oy *g Tan § fr e d @ e W
T W W AT w5 e and A

TN wEAEaT i ¥y g4, of e g
# @ 3w & ;y geir 1 wfaifer v §
T wAEAT gRN, aroel & S AT &
dara Zt &, I W En W for i
Auma wrAT &, 99 ¥ I FaT Eeqy
gt | & =g § fe QR aawmr amd
fis w1 faw-frw gaeamdt & feesr o
1 27F g w7 e @ foraw
qqAT %7 f6 &3% mwx 1 dwaT fHar
M afe gy €9 g Aew o
o &% WIT WEET AT F1 997 A9 4%
fir feeet wfm sy fae aly &
g wwT § fe o safwr w10 2wd
oxy faesft S o) & or e &
7z ot wfw grft oy W adr A
T A1 Awwar &1 F e f fis for
ag ¥ qfw #1 g wrl¥ & frww fem
mr § W TEE AT RS I
W GE-SAeT §, W) §, W Al
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[t 7= awFe)

&, 7 &, WAy &, Aot g, der 2,
T qa & syf % F waew g, ferw
T T ETE OFE gOT, 9% g9 aann
I AT gH war 99 \/% f§ amgn
ATl & TETE UFT TAAT W@, &0
At T OGEAT T, IET AT W
AT W, e senfE oo

JUTETR WENAT : ATAAIT HEET H
W FTAT A1fEw | AgT A% g1 AT §
aw gger oEr ot T d9f )

ﬁmm:g&m&wﬁ
o wug & 7 ot A for 20

JuTeaw Wt G a A
#ffq wfiwe agw 7 98 I=v =Tt
ot

*it 7AW GATHT ¢ ¥ o FReE H FHTA
F@ g |

mﬂ'&h:!ofﬂﬂtﬁm
A v & @ A R

st qww wwmex - ool w1 aw
AT § W - ar A A
faman § R fex ag ¥ Fratem dw
#r ama &, w8 @ & wroen v § R
a6 o @y ¥ faar amdo

Iqeaw ApT AT ETEE A
s & qamt df aw o AT A A
Fr€ 3w A fear ar

it 7w e dis F €8 www
s A A FAT AR |

FaTeaw gy - o1 ara faaz §
&-n F a@fad

Hl AW GUTET . HTAATE STET
IW WE WY ¥ AreAT AW 9

MARCH 4. 1960

Land Holdings 4368
(Ceiling) Bill

I faar § fF W 30 23w UHT A1
fafaz e £rorg ay o1 o gEs it
T, ITET AT AT Iq AW q A
A= fre gmm, Wfe ofq= s 2,
wifs fere a1 & Y 3@ Ao
mfrosegfag WA sy fw
I AT IWT £ 1 WAL IT X T
to FE¥E UHFT FHIT T Y @ A ¥
T FAEA | IR WAq, TWAEA
§ | Wy At PR umE wEHIT TEd
aT=T T W7 g7 |00t A fqard ar "
sardt w41 | ghoEl &1 w1 agn
frr g & W 9w I gE WY
TETA § | T T § ITE!ATIRT AT
@ wifgm

YA FATE #1 g ¥o AT
Y ¢ W1 T & are 7 qfeq sy W
AT Wt & wgr ¢ TR ug aga w2
F g agm g fr feee fawwr
a1 7 9 7 foered vae arm far ar,
IW & AT F99 FY, 9T 3 W
IaHr IoFT (§t) T gy wwr omww
q7 -

“and be liable to pay as com-

pensation an amount equal to 20
times the land revenue”,

qret di AT T T AT
@ AT 4T | WA OF AT W AT
fewrdt ove # a7 a7 w 9% § o
forad A Tl wred § & of sy
X T @ gt 9T @1 w1 vAOw WY
qIE A AT G IWHE Fw
At w1 9 @ o & g 9 uwe o
ur fagi o 9 3% ¥ @ Ay,
a1 ZHZ ®1 & TE1 97 | FH HAEAT F A
FEW FAQ T FT 9T IqY A
AR 3o AT {1 qwTET firen e
Tgi @1 Iau wE wiww e @ g
W1 g w71 T ¢ 5 WY oxde qemen
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fawar wifge wowr & qaw off amar
g ¥ ww wT A W oW
Tewr arft g < fean, ¥@ & o WA
¥ arr Y 1 wg A A R
‘& § Ay A WAy o fedt & ama A
ifmﬂlﬂfﬂ 1,000 BTAT WfA
uwy & fgam & o faar oy & ag
- T £ T ¥, 00 0 ¥ figaTH & feaT AW
wifs af Ia IF w1 79 § W1
ofe Y000 fumr Iﬁ'!ﬁmﬁ
Re,000 ¥ framw & faar oo waif
e ot gew & 1 v Ay & s
o Y W e f ok

o T ¥ &g o A F v
U g fs A i@
we qurg M femr o wife o o#
g §1 s RN @ A F W
o7 &t ¥ 7w frdgs w1 e
X T &, ¥ I9 W X ATET ;Y
W |

ot A emwew  (dnia)
WY WEIEy, dife ®F oA e @
Wg TF Wl AT & WK 9T g i
w frdt # fadw gt wvar & W A
& g ofge | a7 TW= ¥ "vq €
W} AR OF W oqE R | AfER
e & mrary # 59 O 5 & f
‘q f o g anfgn ar w39 9%
A g ¢ | fw oA 0
it w1 Frfooer g 2 e aga o &
W § Nfe wrwEtTe § W
aga # o A § s A fag
B § o 37 & wré g A A L,
oY I & A & A amd o pfadet
% aiz €y ard 1 ag Hifaw e e
&1 wfF T oA s .
& 75 W s wgan g e @ S
¥ qyé 7z w0 fear mar 3 fom o &
Y W e A R wEe A
‘i # Famr st & @ifer F s
396 (Ai) LSS
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NCeting) Bt 7
M frar ag et & s A o
£, 7 TR Tt ooy 7 g Wi
7 &t & Iw1 &t A & owr aw
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Shri D, C. Sh (Gurdaspur):
What is the time allotted........

Mr. Deputy-Speaker: What was
the question?

" 8hri D. C. Sharma: What is the
time allotted for clauses?

Mr. Deputy-Speaker: That is for
the hon, Members to decide. If they
wanl me to put a time limit or
advise that ] can do that I may
add that, perhaps, out of the 3 Bills
this is the first one and even if we
take a longer time here, others will not
take the same time because most of
the Members who are desirous must
have spoken on this. That is why I
do not want to put any limit. Each
of these Bills has been allotted 3
hours and so 9 hours are there; and
we will be able to finish them com-
fortably, 1 suppose.

Shri Supakar (Sambalpur): Pro-
bably, Shri Sharma will speak on this.

Mr. Deputy-Speaker: He has in-
directly given me an indication that
he wants to speak.

. st waax foy e wr siew
qfefet & ot & faerow T

%g%”

ié

i
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A ar damm & fafga fer s
g9 wr smavar faw ¥ oy v @
g fF ag wim ot fs seem qf|
grit, sy W sfew wfa gt ag
et qfadt ®r &r st | sear
ug &t a1 @ g fE ag adw vew &
fafea &1 smwit, w2z & de g1 Ay
o ffe T gEw @ oFom EE
I ag AT FMTY

“The Chief Commissioner may
reserve any excess land vesting
in the Government under the
provisions of this Act for the
benefit of the willage community
or for any work of public utility

or for such other purposes as
may be prescribed.”

wq UF O Aqg A% o oy
wAm & wo % fad gwfew qfwwr
T@A T TR A 3| WA WA
qear ¢ *fFa @ gEo v @ qafew
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tf gg Mfeman svm g W
Ad T ag & fr wit AT W wEea
T A fF queo uFE wiitt w
FAT & aF A F 2 g faw A
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F ATH qAT FL NI aiEqd 7
foeeft & fame & foqg W E S
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“Any specialised farm which is
being used for cattle breeding,
dairy or wool raising”.

14 hrs,

wread #Y & 48 ¢ e oag A
wg1 7 & i 59 e & Amy i gy
W Sr T @ afew e T § )
Tmag fadus a9 aret 1 o=9r O
e faamam a e
fiT e wferc i § 7 a8 A 3
awar | werE: fafeex wgeg
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F AT F74 A ¢ a9 A1 wawy e fE
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‘any land held by a body noti-
fled by the Chief Commissioner
under section 33 of the Declhi
Land Reforms Act'.
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“Allotment of excess land:
Subject to any rules that may be
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made in this behalf, the Chief
Commissioner or any officer autho-
risud by him may allot any
cxcess land vesting in the Gov-
ernment (other than land reserv-
ed under section 15) to such per-
sons and on such terms and condi-
tions as he thinks fit".

el T A ag A & oo i o
fraft 7w w0 gw AT wt
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“Reservation of land for cer-
tain purposes”.
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g AT AT I IfAA A R
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e &= faed, a8 g 9A Ani
1 @ ATy, A A 7 wrAfug F—
ag sfdm &t ®1 & smat s
freelt % fwdrt 1 ity 7@ Fey,
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¥ ¥y ar=(e & Ta &, ar oy A
qgw & awet &, & farlt 7 et wqa
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Shri Raghubir Sahal (Budaun): Mr.
Deputy-Speaker, Sir, admittedly,
after the elucidation that has been
given by the hon. Minister, this Act
will apply only to about 155 tenants
and to about 1700 acres of land,
which means its application would be
of a very limited character, But, as
has been admitted by every one of
the Members who have spoken, it
involves fundamental principles and,
therefore, it deserves the considera-
tion of this House.

Sir, I may say, at the very begin-
ning, that I have not been able to
create any enthusiasm in me for this
matter of ceilings, but that does not
mean that I am in any way opposed
to the imposition of ceilings in any
shape or form because I afttach
greater importance to co-operative
and joint farming, and if by adop-
tion of this Bill or Act, co-operative
farming can be furthered, I would
welcome this Bill.

An Hon.
tactics,

Member: Back door

Shri Raghobir Sahal: So far the
limit of holdings is concerned, I find
from the provisions ofethis Bill that
they have laid down 30 standard
acres in the case of a family and
where the family members exceed
the limit of five they have made a
provision that in the case of every
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additional member another five acres
would be allotted to him provided
the maximum limit does not exceed
60 acres. I suppose that this limit
would be very reasonable and it
should satisfy, ordinarily, the require-
ments «f an average family in the
village. -

But T realisc that there are difficul-
ties in the matter of “standard acre”.
Some diucidation has been given Ry
the hon. Minister himself, and the
learned Speaker, at that time, when
he was in the Chair, also put certdin
questions to the hon, Minister. - Even
after that elucidation, some more
clarification would be required. I
suppose, if the limit had been put
in the shape of ordinary acres that
would have been much better.

Sir, so far as the method of taking
over cxcess land that is prescribed is
concerned, 1 feel that it is also a
somewhat cumbrous and complicated
procedure, For instance, if we turn
to clause 7 of the Bill we find that
‘towards the end it is said:

“,...the excess land to be
determined under section 6 shall
be sclected out of the lands held
at the commencement of this
Act by the transferor and the
transferee in the same propor-
tion as the land held by the
transferor bears to the land trans-
ferred and where no land is held
by the transferor, out of the land
transferred.”

Now, this is a wvery complicated
‘provision. In my own humble
opinion, a rigid date should have
been fixed whereafter any transac-
tion that has taken place should be
held to be null and void, because I
feel that in the report of the Com-
mittee of the Panel of Land Reforms
some such thirg has been very clearly
laid down. I would invite vour
attention, Sir, to page 103 of the
report where it is said:

“We would, therefore, recom-
mend that any transfer or lease
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made after a given date should
be disregarded in determining
the surplus area.”

They do not make a provision whe-
ther the surplus land or any portion
of it has been transferred by a regis-
tered deed, because that would also
create  difficulties. That condition
should not have been laid down, and I
think this submission that I have
made would be considered by the
hon. Minister,

So far as the compensation laid
down in the Bill is concerned, it is
proposed, 1 find, that the compensa-
tion would be paid in cash in & lump
sum or in instalments or in bonds. I
do not think that the rate of compen-
sation is unreasonable, but I do feel
that whatever compensation is deter-
mined should be paid in & lump sum,
We, who come from Uttar Pradesh
have had a very regrettable experi-
ence of the zamindari bonds there.
We have reconciled ourselves to the
abolition of zamindari, but certainly
people there are not reconciled to the
giving of bonds that have got a life
of 40 years and the instalments are
being paid in driblets. The fact of
the matter is that in U.P. people are
parting with their zamindari bonds
because they are disgusted with them.
I do not wish that the same sort of
experience or experiment should be
repeated in Delhi. Whatever you
decide to give them, well, pay them
in a lump sum so that they may feel
satigfled.

With regard to the utilisation of the
surplus land, I have got one humble
suggestion to make. Certainly, the
Panel en Land Reforms have made
their own suggestions. But, as I said
in the beginning, I Tay great stress on
and attach great importance to co-
operative farming. When we take
away some land in Delhi by introduc-
ing this Bill, or the provisions of this
Act, why not apply all that area to
cooperative farming? Again, in this
report of the Panel on Land Reforms,
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aedt g 5 feafam s & o ? o
Tg 9 = A R g e 8
T e § WK g 9 A A
Tfear & a1 37+ 419 T "7 Tfear
qiz &1 A7 aFAT § W W Yo o WIEHT
TET & a1 § al UF oF e ave &1
AT WHAT § | TH AT Tg wTAAT AT
a1 fr faedlt ¥ w2 e wreedt &
1 feafe 2, foaedt dz T awTa @
. Wgl 0% § F9AT § g &1 aCg ¥ FH
¥ fqv i 1 osw@ g 1 0w ar
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T find that they have made a reference
to the effect:

“We are informed that the Com-
mittee on problems of reorganisa-
tion has taken the view that the
surplus should be settled on co-
operative basis.”

1 would like to invite the attention of
the hon, Minister to the fact that this
surplus, whatever it may be, ecither
1600 acres or 2000 acres or less than
that, should be made use of on this
co-operative basis. This is what 1 hiive
to submit on this Bill. Otherwise, I

support it. ::qﬁ“:ﬁﬁv 154 ;;'? trqr;: ‘;:1:
. 1 e i e G g
Several Hon. Members rose— N s aw z N l’-ﬁl’

Mr. Deputy-Speaker: This Bill has
10 be concluded on a subsequent day
which might come after a very long
time. So, only those hon. Members
should speak now who can either
finish by 2-30 or might be sure of
resuming speech on the next occasion.
Can Lala Achint Ram do that?

& wf aC ft T § | gEfAT awEl
¥ fau oftr # www & 1 W oA
Iq qwE w1 A HATE FET AT
wifgu ar fF o sl grawdm @
91T 37 ¥ I foaAT ToA Y aw
€| T WA ag Y duy v Tifge
a1 s feaa szt faeelt 3 @8 2 far
# @ I T § W I ¥ fag

Shri Achint Ram (Patiala): Sir, I
will take only two minutes.

JqETH AEYEE, & WA S
wga & qgm wwgan § 6 e
¥ qW FE §9 §, 9 A W A
A @G ¥ o
o wfus afA &1 @A @ A
qear § @ @k g o wwaw § ?
firdt & qT@ Yo TwE a7 H OFY § IE
#re ove & wivs foadt ot o o
ot & g vafer ot o G § B v
afu® THiA I9F 9H GAT LT AW
grar & @ wEw 9w Awes § 7
fmifﬁmw'fmﬁhﬂﬁw
AT g, M AFET § A A6 i
=rfge |

JRiaF A Ewm W g WA T
forear & f ot s &2 § AR A
forar o W feafam wefidi # &
fam o1@ | W R it 38 W oA

feoft oo A a& <@ & 1 & ag
wgar f5 w0 e weran wme fE
St gFER § @ A gt W wy
& 37 # fau feat s anfeg, st
¥ fau a1 gat &t & fag dfeq §
ag wgar § i o e af g g
M ofter 99 & o1 A & I A
et & vt 37 1 farat oy sf
o AT F g wiEA § i v wwe
fix difere i 1 o A e
o m§ & g ag T=eT fgy ar i fear
oot I F we § feed el
Y Fwte § W 99§ oAt
amr fr 39 F9 ¥ fAu fead i
*t aree § e frfre i frt
& @ dzaq @1 Gy § o s
X1 g% | O UFT & AT, I OFE
& a7 @ Ag v & A | 59 A
T G WM S F A i gE
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£ oY wfge o =412 a7 30 wHw g,
Y THT FIY a1 ¥ o UHE ENAT | WEPA
# auwan g 5 fom g @ fm w
arewe fivar ar <@ &, @@ afrard Ak
¥ mom W ¢ & fadwe wE W
FeaT Ad 4 WY IW wRE W
vt sy 1 e fgg ar

7o W g (#aw) : ah @
& 1w &7 o afer g ? '

wit ufex T WA T AR
Tg T F4T & WY T W 9 A A
wE EXT a1 AT A TW K ATV
FiRaT i A mes AR gfs
o 1 Y Ay o | gE faoad . L L
(Interruptions)

JUTETN HEIET : W7 9 qier AgT
T & R s g

sit wfe Tw oo @ & 9fF
W &1 wrAAT W ¢ gafa ey
2 I, T 4 S A, @I AR
off w7 & # wgan g AR oAy
fa=t Ay T & &% & 27 fa= oY |
LI

# g *g @ a1 5 o weq o
qframe & 48 qg=1 T § | 9g A1 TR
& & A qfenr #72 fawre & grd 1 &
aAEAT § TEN ag AT FrAT Wi v
fe et ¥ fom feadt @fm &
wTaEaFa § W wrea & fAg fea
wEwEEa § Wl g% A gt
qHET Y A Arfag A 1 v R

W FEAT 4ar |

Mr, Deputy-Speaker: Shri Radha
Raman, Shri C. K. Nair and Shri D.
C. Sharma may reserve themselves for
the next day.

MARCH 4, 1080

Land Holdings
(Ceiling) Bill

Shri Raml Reddy (Cuddapah): My
name may also be noted for the next
time.

Shri M, C. Jain: My name also,

Shri P. R. Patel: Mr. Deputy-
Speaker, Sir, in regard to the question
of putting a ceiling on the land, I
would like to put a question to the
hon. Minister. The ceiling is 30 acres
and the income, according to the
P.anning Commission, will be Rs. 3,600,
I doubt even that. The Planning
Commission considers that there is 50
per cent. net profit in the agricultural
profession. I think those who are
engaged in agriculture will agree that
agriculture is a losing concern and not
an earning concern. Everybody en-
gaged in agriculture will find that the
position remains the same; one ycar a
good year, second year a bad year,
third year the same thing and the
position remains the same.

Now, we have accepted democracy
and in democracy representatives clccs
ed by the people will guide the coun-
try. We know our own expericnce.
Those who have been elected to this
hon. House have experience of what
money they have to spend. I think
the hon. Minister also during his
election must have toured miles and
miles and must have spent thousands
of rupees. No doubt, there was the
Congress backing and the Congress
had a large fund of Rs. 3 crores, and
the Congress could also finance them.
That is a different question.

Mr. Deputy-Speaker: Has the hon.
Member kept the accounts of the Con-
Eress?

Shri P. R. Patel: The whole coun-
try knows that the Congress spent
Rs. 3 crores or so.

Shri Raghunath Singh: And what
were the expenses incurred by my
hon. friend?

An Hon. Member: Rs. 2,000

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
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the hon. Member has been making
allegations which are not true.

Mr. Deputy-Speaker: I have told
him that he should not do so.

Shri P, R. Patel: The income of
those persons who are engaged in
agriculture today will be divided,
minimised, because the property,
namely the land-holding wiil be divi-
ded among the sons and daughters
according to the present law; their
income also will be lessened day by
day.

Mr. Deputy-Speaker: The hon
Member might continue and distribute
all that next time! Now the House
will take up the Private Members'
Business.

14.31 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

F1rTY-SEVENTH REPORT

Sardar A. S. Salgal
beg to move:

“That this House agrees with
the Fifty-seventh Report of the
Committee on Private Members'
Bills and Resolutions presented to

the House on the 2nd March,
1960."

Mr, Deputy-Speaker: The question
is:

(Janjgir): I

“That this House agrees with
the Fifty-seventh Report of the
Committee on Private Members'
Bills and Reso.utions presented to
the House on the 2nd March,
1860."

+ The motion was adopted.

Mr. Depuly-Speaker: Then there
are some Bills to be introduced.

Shri Pocker Sahib and Shri C. K.
Bhattacharya are both absent.

Sardar A. S, Saigal.

14.32 hrs
SIKH GURDWARAS BILL

by Sardar A. S. Saigal

Sardar A. S, Saigal (Janjgir): [ beg
to move:

“That the time appeinted for
eliciting opinion on the Bill to
provide for the better administra-
tion of Sikh Gurdwaras situated
in different States of Indian Union
and for inguiries into matters con-
nected therewith be further ex-
tended upto the 30th July, 1880."

e wgrEw, faw e fa,
teys ot ¢ ag 12 feEmT, tews W
4w frar mar a1 | 3w # faer ot fis
3o WIW, LEYE WF o9ar € T Wy
arg | ¥few gg e war fR oeeT
wurET IF & 6 o & art F ag gt
T % | AT Y0 AW, 1EXE W)
¥ 659 % qIAA 4g e w1 e
Tg W 3w fear ww ) wEA gTa
Yo qATE, teue 7% ¥ faw o7 I
frartm a7 | WA oy
i o @t fawroarad wwfe gt
I ¥ o wyw g e g w1 v v g
o saTar aug F= Tifgw 1 ¢ W,
teye ® fore o9 79 & wRiT AT AT
1y wEEd, tete aw ¥ fau Wit awy
WIT AT | %9 ¥ v A faare qrod
wré & 37§ @A ¥ aw W7
A AT AT g}, I F AR AR
&t qrw g & i Wi o faan
17 | WY o F o A e
Fufeaa gt g f& ag = & foo o
gug W1 ¥ | 9§ ol 9o qg @
W g % I W fe et o
fartrafor egrar weews ¥
gu &, 9% ¥ a1 W q9 AT g
ferg =t g, W wwfag & & 99 & oft
¥§ yafEm fer ..
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‘Shr] Raghunath Singh (‘Ulrlnnl}:
Sir, T support the miotion moved by
Sardar A. 8. Smnl m hme shﬂuld

be exlmddd
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¥ ooft w21 & oot 7 w90 0 Ak &,

T AT T S A §, 3 AN g

¥ wfgw fs & o fawr # ey i

" T TR F1 | gafaw §

M § W faw 9 o & ow

' Ay T wwT owees g o

.8hri D, C. Sharma: Are we going
to discuss the merits of the Bill?

. Mr DIOl-lﬂv!-Sl.nliw: The gquestion

“That the time appointed for

. eliciting opinion -on the Bill : to-
.. provide for the better administra-,

tion of Sikh Gurdwarss situated.
in different States of Indian Union
and for inguiries into ma'ters con-

nected therewith be further ex-
tended upto the 30th July, 19680."

The motion was adopted.

14.37 hrs.

BACKWARD COMMUNITIES (RE-
LIGIOUS PROTECTION) BILL-—

contd.
by Shri Prakash Vir Shastri

=t swrr e swedt ()
ISR AERA, # AT F@TE

“fiF |97 gTIT 3= W, feue
w1 fogdr afe (wifwe
qwr) faw g w=i &
fore frraey foFg it wrg %1
gt 42 & a9 wT AT W
v fom @

g frdem & ww gfie & w7 @1 ¢ 0
farer ot wee Wi weEar A g
¥ v § st waw A aga & awe
@ & wi b Wk § 1 wwfee A
ﬁlinzﬁﬁwmlﬁﬂtﬁfnr‘
g
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Mr. Deputy-Speakér: Motion moved:

“That the time allotted by the
House on the 28th August, 1959
(vide Forty-eighth Report of the
Committee on Private Members'
Bills and Reaolu_tiopl} for the dis-
cussion of the Backward Com-.
munities (Religious Prolection)
Bill be incredsed from 2§ hours
to 4 hours.”

o s T (mgAT) o IUTeEw
WEIZT, YT NG §] $% § §4 UF 45
w war faur amm

Shri P. R. Patel (Mehsana): Sir, I
did not like o oppose this, but I have
a submissiori to make, namely, that
there is one Bill in my name, and it
is & very important Bill. It is for the
repeal of the Meahendra Partap Singh
Es'ates Act, 1923 by which those es-
tates were attached and forfeited by
the British Government for the patrio-
tic action of Raja Mahendra Pratap.
In order that I may get at lcast
five minutes so that I may be able to
move for its consideration, the time
may be extended in such a way that
I may have at least five minutes.

Some Hon. Members: Yes;, we sup-
port it

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
That will be very difficult, because
in-between there are other Bills.

Mr. Depuiy-Speaker: That means
that no extension should be given tlo
Shri Prakash Vir Shastri's Bill, be-
cause Bhri Ram Krishan Gupta has to
come up after Shri Prakash Vir
Shastri's Bill is finished, and we have

Shri Prakash Vir Shastri: It may be
extended by at least half an hour.

Shri Jamal Khwaja (Aligarh): May
I suggest that the time allowed to Shri
Ram Krishan Gupta may be slightly
reduced, just enough to accommodate
the other Bill?

Shri Ham Krishan Gupta (Mshen-
dragarh): 1 have no objection.

PHALGUNA 1 1881 (SAKA)
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Mr. Deputy-Speaker: So, we  have
first of all fo take “the decision that
the time allotted te $hri.Prakash: Vir
Shastri's Bill be extended by an hour
and & half. ’ - .

Shri P. R, Patel: It may be one-

hour.

#ft ™ Fm qw
W 9T A WA 54T |

W WgRE & el at
#t wwar wwm g o fs o oeE oag
a1z, A R @ q¥ § 1 W

g 4w

ay

The Deputy Minisler of Law (Shri
Hajarnavis): We have only 2} hours

Mr, Deputy-Speaker: Yes, this is
how 1 am dividing. One hour might
be taken for Shri Prakash Vir Shastri's
Bill. Then will come the Bill of Shri
Ram Krishan Gupta. Then we have-
some minutes to begin Shri P. R..
Patel's Bill. '
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Shri Raghunath Singh: Thank you,
Sir. It is a very good proposal.

Several Hon, Members

Mr. Deputy-Speaker: We should not
‘lose more time now.

Shri B, K. Galkwad (Nasik): The
Bill which has been moved by my
hon. friend, Shri Prakash Vir Shastri
seeks to give necessary protection to
the  Scheduled Castes, Scheduled
Tribes and Bacward classes. As far
as my knowledge goes, only two Mem-
bers from the Scheduled Castes and
Bcheduled Tribe communities were
allowed to speak. I think in  the
House there are not less than one-
third of the tolal strength who con-
stitute the Members from Scheduled
‘Castes, Scheduled Tribes and  other
Backward communities.

Tose—

Mr. Deputy-Speaker: If out of eight
Members | have allowed two Members
from those classes, then that is not
less.

Shri B. K, Galkwad: The Bill is for
them and so.........

Mr, Deputy-Speaker: So, the others
‘should not have the chance to speak?

'Shri B. K. Gaikwad: They should
have, but.......

Mr. Deputy-Speaker: If the Bill is
intended for the protection of the
Scheduled Castes, Scheduled Tribes
and other Backward clases, it ought to
have been moved by some other hon
Member who belongs to any of thesc
classes, But it has been moved by
Shri Prakash Vir Shastri. I think that
it would be better if I call tha hon.
Minister to speak. I think I have the
discretion to extend the time by o
‘hour. Let us proceed and let wus
try to finish the Bill within one hour.
Then we may take up Shri Ram
-Krishan's Bill. After that, we would
try to save some minutes for the Bill
of Shri P. R. Patel to be moved. Is
the House agreeable?

Shri Raghunath Singh: Yes, yes.

Shri B. K. Galkwpd: Will we be
allowed to speak or not?
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Shri Manay (Bombay City Central—
Reserved—Sch. Castes): His point

Mr. Deputy-Speaker: [ quite follow
his point. The point is that he might
be given an opportunity to speak.
That is the only peoint. How long
would he like to take?

SBhri B. K. Galkwad: Ten to 15
minutes.

Mr. Deputy-Speaker: He should not
just go on increasing it himself. Any-
way, I shall now put the motion. Let
it be adopted in the regular manner.
The question is:

“That the time alloited by the
House on the 28th August, 19859
(vide 48th Report of the Com-
mittee on Private Members' Bills
and Resolutions) for the discuss-
ion of the Backward Communities
(Religious Protection) Bill be in-
creased from 2} hours to 3}
hours.”

The motion was adopted.

Shri Braj Raj Simgh  (Firozabad):
What about the Bill of Shri Ram
Krishan Gupta?

Mr. Deputy-Speaker: That will come
in its own time; not just now. The
House will now take up further con-
sideration of the following motion
moved by Shri Prakash Vir Shastri
on the 190th February, 1880:—

“That the Bill to provide {for
more effective protection of the
Scheduled Castes, Schedu'ed
Tribes and other Backward com-
munitles from change of religion
forced on them on grounds other
than religious conviction be taken
into consideration.”

I think no hon, Member was in pos-
session of the House on the last occas-
jon. No. hon, Member is on his legs
even now!

Shri B, K. Galkwad: Sir, T wish to
speak.

Mr. Deputy-Speaker:

seven or eight minutes.

Yes; within
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Shri B. K. Galkwad: As far as possi-
ble I shall try fo complete within the
time.

Mr. Deputy-Speaker: As far as
possible within the time allowed by
me.

Shri B, K. Galkwad: I shall try, Sir.
Those who have spoken so far have
suppor ed the Bill. 1 rise to oppose
the Bil which has been moved by
Shri Prakash Vir Shastri. The Bill
secks to provide for more effective
protection for the Scheduled Castes,
Scheduled Tribes and other Backward
communities from change of religion
forced on them on grounds other than
religious conviction. On going through
the Sta'emen' of Objects and Reasons,
I find the following paragraph:

“As the Backward sections of
the society have to be afforded
protection from all kinds of ex-
ploitation and as religious ex-
ploitation is no less dangerous
than economic exploitation, this
Bill is intended to protect them
from such exploitation.”

Sir, 1 oppose the Bill. The reason
is very simple. Firstly, the Bill is
against the fundamental principles of
the Cons'itution. The Constitution has
assured the right of freedom of re-
ligion to everybody in the country.
Secondly, you will find that by pass-
ing this Bill, the Scheduled Castes,
the Scheduled Tribes and other Bac'c-
ward communities will not at a'l be
protected from any kind of exploi‘at-
ion, but they will be exploited in all
respects by the Hindu brethren and
priests as before. Therefore I oppose
this Bill.

Now, the point is, my hon. friend
Shri Prakash Vir Shastri is anxious
that the Scheduled Castes, the Sched:’]
ed Tribes and o her backward com-
munities should remain in the Hindu
fold. I just want to know why he
wants them to remain in the Hindu
fold. What has the Hindu fold done
to them? If you want an explanation
for that, you will find.....

396 (Ai) L5S—8.
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An Hon. Member: That is a matter
of opinion.

Shrl B. K Galkwad: It is not a
question of opinion. »It is a question
of facts and figures.

Mr. Deputy-Speaker: Opinions can
also be expressed,

Shri Raghunath Singh: But an
opinion should be expressed like an

- opinion.

Bhri B, K, Gaikwad: There is only
a very short time at my dispdsal. Sn,
I shall be very brief. It is very diffi-
cult to know what Hindu religion is,
For instance, you will find that in the
Christian religion, they have got one
book—the Bible. That is their re-
ligious book. (Interruption). They
have got one God and they believe in
Him, the Christ. Wha‘ever he has
preached is accepted by the Chris-
tians.

If you take the Muslims, they have
got one Koran. They have one
Mohammed who is the prophet.  But
as far as the Hindus are concerned,
is there any book? Ir there any
prescribed book of religion which can
be accepted by all the Hindus? (In-
terruptions).

An Hon. Member: Gita; Vedas.
Shri Prakash Vir Shastri: Vedas.

Shri B. K. Galkwad: My hon. friend
the Mover and many other Members
say that there are Vedas. But you
must note how many people study or
read the Vedas and how many people
know wha* Vedas are. You will ¢
that wha'ever religion is practised
today by the Hindus is not Vedas
but other books and novels which are
written......

Mr. Deputy-Speaker: 1t would be
rather del’cate to proceed like that. I
hope the hon. Member will avoid it.

Shri Shree Narayafh Das (Dar-
bhanga): Sir, a point of order. The
hon. Member is indulging in the
merits or otherwise of religions. 1
think that is not right.
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Mr. Deputy-Speaker: That is exact-
ly wha. I am asking him to avoid.
He should not trpspass into prohibited
ground. He should not compare re-
l'gions, one against the other. All of
them are to be respected. Therefore,
lie would be exposing himself to cer-
tain objections and criticisms if he
preceeded like that. He might speak
about the Bill as he finds it.  He
should not go into the merits of one
re.igion or the other,

.

Shri C. K. Nair (Outer Delhi): 1
think it is justified, because there are
people belonging to some castes who
cannot read the Vedas and if they are
taught and if the mantras fall into
their ears, lead is put into the ears
and so on. These things are there.
They may have a very reasonabiu
objection. (Interruption).

Mr. Deputy-Speaker: I shall not
al ow Vedas to be discussed. They
should not become the primary objects
of discussion here. We are not here
to discuss Vedas, what they are and
what their contents are. That would
not be in order.

Shri B. K. Gaikwad: Much of my
time is taken by other Members,

Mr. Deputy-Speaker: These interru-
ptions are also part of the speech. He
has to finish his speech within thc
time allotted. He should not go into
such subjects as might provoke others
and invite interruptions.

ot zTam (qEE) (g fadwo
@i & fF zad gwag & AF
wroandfr g ...

Mr. Depuly-Speaker: Order, order.

Shri B. K. Galkwad: While mov-
ing for consideration of this Bill my
hon. friend Shri Prakash Vir Shas'ri
said that missionaries have come from
foreign countcies and they brought
something like Rs. 125 crores from
foreign countries and that was utilised
for the spread of the Christian re-
ligion, I would admit that. But I
would just ask my hon. friend Shri
Prakash Vir Shasri and other hon.
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friends who have supported this Bili
as 10 what happened to that amount.
Has it been misappropriated? What
has been done about it?  You will
find tha: every pie of that amount was
collec ed by .the sympathisers and
those who rupport the Christian re-
ligion. They collected the amount in
foreign countries. ‘They sent it here
As a Member of the Estimates Com-
mitiee, when I was touring in tribal
arcag and Naga Hills, I found in the
hilis :here were missionaries. They
had started schools and dispensaries.
The Nagas, whom you call backward,
were speaking English  and leading
decent lives. They had a gentleman's
attitude. Even if vou go to the south—
Madras and other States—you wil find
that missionaries went to the locali-
ties where the so-called untouchable
communities predominated and edu-
cated them. Whatever doctors, nurses,
teachers and even foreign returned
people are there among the backward
classes, they were brought up by the
mirsionaries.  (Interruptions). Whe-
ther they are converted or not con-
verted, I would like to ask you, they
were Hindus not for generations, but
for centuries, what the Hindu breth-
ren have done for them? Have they
gone to their localities and done any-
thing as human beings? What was
their responsibility? Instead of doing
anything. you are finding fault with
them. There is a proverb in Marathé
which says:

HH GEAT HAHEA.
In the same way, you do no! do
anything for your own brothers.

ot e s o gEe frd wEE
L

JqTeaw WP
agd—

wig gz f| W o,

& fed o wim wAr
Shri Palaniyandy  (Peramba’ur):

We do not undersiand it. The trans-
lation may be given in English.

TH®[ naNa
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) Mr. Deputy-Speaker: It means, one
is not prepared to give even a glass
of water to others, but he begins to
denounce Shiva, who brought the
Ganges.

Shri B. K. Galkwad: Many of my
friends say, the religious book is the
Vedas. I do not want to criticise any
book. You know what religion is
taught in the willages. You know
what books are read in the villages
and by a majority of the people in the
country. You wil. find people here
reading Tulsi Ramayan, Manu Smriti,
Yajnavalkye Smriti, Narada Smriti,
Brahma Sutras, Shankara Bashyam,
Grihya Sutras and so many other
books. You will find what the shas-
tras have said about the sudras, Shri
Shankara said.......

Mr. Deputy-Speaker: But if he be-
gins to recite the shastras, he may
not be able to finish.

Shri B. K. Gaikwad: I want to tell
you what the shastras have said for
the scheduled castes and olher back-
ward classes, .

Mr, Deputy-Speaker: I must remind
the hon. Member how pressed I am
for time. He also knows it; he asked
me to give him 10 minutes; now he
should finish at least within 15
minutes.

Shri B. K. Galkwad: The Bill is im-
portant; the time has been exvanded
and so many speakers have spoken
supporting it. I am the only man who
is opposing it. You should, please,
permit me to do so.

Mr, Deputy-Speaker: There may be
others also. ('nterruptions). Order,
order. We ought to be more serious,
even if it is a Private Member's Bill.

Shri B. K. Galkwad: Shri Shankara-
charya in his Brahma Sutra says:

“If a sudra becomes a  pandit,
he must be hanged or beheaded".

(& 7orey w2,
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An Hon. Member: That is not the
correct interpretation .  (Interrup-
tions). . .

Iﬁwh(v.m]
wiE g

Shri B, K. Galkwad: If you allow
me to quote, I have got Manu Smriti
not writlen by me or anybody from a
scheduled caste......

Mr. Deputy-Speaker: Then again, he
is taking up controversial subjects. It
is not necessary that he should state
here what Manu Smriti says, be-
cause, as he himself has said, there
may be many or most of them here
who may not be following that. Seo,
what is the use of citing or quoting
from that? It would not serve his
purpose. He has made out two or
three points, that according to the
Consti‘ution it cannot be held wvalid,
that woud go agamnst the provisions
of the Constitution, that everyone
should be free, that Christians have
dene this or that, that they should be
allowed to go on, etc. He has made
out his points. But if he goes into
these details, even if 1 were to give
him the whole 2 hours that we have
he cannot finish it.

Shri B. K. Gaikwad: [ want to
satisfy my Hindu friends, when they
insist that the scheduled castes.......

Mr, Deputy-Speaker: Then I would
advise him to sit with them in the
Central Hall and convince them.

T &1 QU

Shri B. K, Galkwad: I have got
thousand and one instances to  be
quoted, but unfortunately there is no
time and 1 am not going lo quote any-
thing. Many people say, whatever is
writ en in these books, is not practis-
ed. Not one, but most people believe
in Manu Smriti. Tulsi Ramayan, ete.
You will find, taking for instance, our
President. . ... .

Mr. Deputy-Speaker: Do not bring
in the President and what he does.

Shri B. K. Galkwad: I want to show
how people practise Hindu religion
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from fop to bottom. So, it is absolute-
Iy necessary to give an exp anation.
You do not allow me to give all this
explanation in order to make people
understand what is the position, why
conversion is prevented, how it is not
proper to prevent these people, e'c.
If they want to accept any other re-
ligion, they 'should be allowed.

An Hon. Member: Why?

i
Shri B. K. Gaikwad: That must be
thought over. If you do not allow
me, 1 will only say this much that
these re igions books which are......

Mr. Depu'y-Speaker: If he wants to
place it on the Table of the House...
(Interruptions).

Bhri B. K. Gaikwad: If you do not
allow me to read all this, I can tell
you that this has been brough® pur-
poscly not to be placed on the Table
of the House, but to be torn like

Mr. Deputy-Speaker: Order, order.
I would not allow the hon. Member to
do it like that. That might be offend-
ing the other hon. Members here. It is
not proper that he should have done
like that, The House is meant for
debates and not for demonstration. I
take very s'rong objection to such
demeanour and behaviour. It is mot
good, (Interruptions). He might op-
pose the Bill; he can do it legitimately.
Today he tears out this book just in
the presence of other hon. Members.
The next day some other hon. Mem-
ber migh' tear out my religious book;
would I allow it? Would I allow an-
other religion’s sacred books to be
torn? There may be others who might
have as much respect for this book
as 1 have for my own or others have
for their own. That cannot be per-
mitted. That is very objectionable,

.

1 cannot allow him further. The

hon. Minis'er.

Shri B, K. Galkwad: I will take my
seat if you give me one minute.
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Mr. Deputy-Speaker: Not lii(e that.
I cannot allow him.

Shri B, K. Galkwad: Whatever is
written in this book for the Schedu ed
castes and other Backward classes
whom you call sudras and how they
should be treated, if they learn......

Mr. Depuly-Speaker: He might take
it to his house and do whatever he
likes with it. But I would not allow
him to make such demonstrations
here.

Shri B. K. Galkwad: Do you mean to
say that we should take the e scornful
books on our heads......(Interrup-
tions).

Mr. Deputy-Speaker: 1 am not con-
cerned with that That is not the
question that is being discussed here.

Shrl Raghonath Singh: That s
simply an offence. He should be re-
quested to withdraw his words. (In-
terruptions).

Shri B. K. Galkwad: I am not go-
ing to withdraw any of my words.

Mr. Deputy-Speaker: No excite-
ment on that account. It is very un-
fortunate that such a thing has hap-
pened. I cannot allow it and it should
nol be approved by any hon, Member
here.

Shri Raghunath Singh: Certainly.

Mr, Deputy-Speaker: I could never
anticipate that such a th'ng could
happen. Otherwise, I would have stop-
ped him before he could do that.
That is not the freedom  of speech
that is to be exercised by hon. Mem-
bers. We cannot continue any dis-
cussion if such a behaviour is demon-
strated or exhibited here, 1 am very
sorry that the hon. Member has con-
ducted himself like that.

15 hrs.

Shri K. N. Pandey (Hata): 1 re-
quest that it may be expunged from
the proceedings.
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Mr. Deputy-Speaker: There is noth-

ing to be expunged from the proceed-
ings. Now the hon. Minister.

Some hon, Members rose—

Mr. Deputy-Speaker: I am sorry
there is no time. But I find the Min-
ister is not here. How can I call
him?

Shri Hajarnavis: The Minister was
under the impression that he will be
called at 3'15 PM.

Mr. Deputy-Speaker: All right. Dr.
Ram Subhag Singh. He should not
take more than flve minules.

wo T guw fay (wEEw)
surene wgrEw, fow fedy o o &
®fg §, & 37 anm efw@i & qEfasa
w7 g, Wi 7 g 9 g, e o
&, fari-fafaga—aw @1, gfeaw wd
@t wfgam & o gwdwt &1 F
fadty wa § W g gfe & 4 fat
ot oy & wg a w1 faepe fatdt
g1 it =g fwet ot wwEg 1 w9
&, g9 %t 3@ #r wfaer s @l

YU NENAT | ST AT §EE
g & foow &4, & fer ®w oW &
o WA &7 983 Agr we faam

o T gun fog: w @ &
fes ot g g s A @ ¥
gwew ¥ wwr gur g1 o faw A
A g ¥ fe fo s & md
afqa wmEt w wifes wor & aur
w1 ¥gTw fear o §, 99 s & I
& qfgw wme ¥ o T A It
wifgr ¥ w1 § @ fag wrs
wawen § e wifs @ § sroor—
i felt it weTC %1 T g—afe
®r€ w7 a1 ag W A & fag wege
o< fog and § e @ W w6 E
® X & wfexr af awwr) &
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7y 78 avg wwga § o v ¥ frw
foeft ®1 ¥t wogE vfads w00 W
T g, 39w gET o & gt g7
T ofgw 1 e e s wiew
TATE q7 ATHIfAE TATE T FT AT AW
T XA $T ¥ firelt $1 worgw afdw
5 ¥ fag an w3, @t y9 frmea
fegemm & m@ @t wifeq ) W
W@ ag ¥ of@dw & oF g A
@ W d g A W fe e
1 nifaw faardi & w7 41 gz g
gFt =fen W & afawm #
¥ qa &7 ez oo & fw ot
w1 wH-gftade ®1 g0 @A gEr
arfge, wifas s=1z & g AT
arT wifgw W 39 #1 forer &) g9 saman
T|GTAT 2 FF, T F ®GA § 7 AR
£ % 27 % =fem ®t wo o & g
fagrat & w=t & fau suvar & samr
wasr faam =ifge, affw & ot
w4 ag 7@ Tew f g qaw ¥ af@
o1 ATATAA AT w1 qG £ F fedt
99 W= FL | F q0-wee o ag
HAT ) 99w T A § fnoafy
A sifo v & fadt of #1 sl
g W afz felt v o & ol ¥
ueEa # 41 3§ & A@gdl el &
gt & wofag g #T & woar 9
qf s €, a1 5 T ¥ R 73 -
ar gt =rfge, Bfe sore wrf sogdr
T a1 & TEE AW 97 W@
T, 41 ALY TR a1 GEAAT T AT
HEIT IS KT W G G AE,
A & st T FAT w1 qEEET
w1 & fom g fe 7 dae ag e
#uT< &Y, A WO AW WY §ORTT
o 98 ¥ GETTE g, WiE T e
¥ 7o @ g § fe @ o awfat
w UF ¥7g gre faar A e o
feqr amam @ g =mnfaw §
TEEAFSAASTN | AB TR AT
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‘F wga T difgn o 3w 2@
w1feu s 147 & AT £ w52
W a9 #1 w@Aa @ w1 s
& fF g sina & 1@ AT 99 #1 w@=gE
&7 Y awfoql # o faw wv sfawre
FEr v zfe ¥ 4w fam W
g F g fE owm o® W@
‘aTa | Q3 swaqr FAT A5 o ey
‘wita Wiz gag W a1 aga # AITAT
fa & gi-afaaa s & fau arey
A g faar wmr

st wing (faaraqz) . IeTeny
#giem, I fadas q@ fraeme
agl AW g ag aga g
g fagms @1 ot ofr sfe afz
qi-qftadgs Far &, 41 39 F fou
fedft 5wz 1 TF TE 1 OF
Feraa § & o1 suf; fag qemm @,
fo &1 g3 w7 @, 3% st AT g
F o= oTear arfgm) ot wwRo¥
afr ®1f madft gi-afcads <@ g,
1 39 fay & amnie & oW T §
YT 7Y AT ¥ qaEm & s
aifgw 1 7 fagra 2

st 70 wo wgt (fawrdr) . @
fa= & ag frgrons & fr forggee wrea
& A dar ¥ w7 wigfead Fa
g1 m@g 7 | (Interruptions)

! W A AEAE IS
o1, ag &€ wfaees am ¢ fs @8
wg1 9 f& @ 7 g\ fAu om s
t fF o w dm fawm

(Interruptions)

Shri Raghunath Sinhg: He has got
no right to interfere.

g AAAT wAEy 97 FAT Fa

7 (Interruptions)
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Jyemw efw . §F g Al
B ... wagsmTm g, W e
AT " Ry @ £

Q% ST waew ;. Gar T g
g

I wERm oA AE wEr
TR W G A g e )
T 9T T AR R

it wim . & wiafom wy-
gfew sfedt e srfaw snfet 4 o
qwa qg T @, AT GFET ad 97
91w fog AW AT g
AT TET & W gETar o @ g

¥ WA " 4 T R0

st oty - e it o A
A oA A fag we & g ¥

fau o sym e &L
Q% WAl @9 4y e
21
sftatry - L. feg wre fawr

@ @ W1 faEe v W dfa-
fam & ga wac e faar &1 W
At faamg g 4 &1 ey oy
aifs ®t #x 942 wifz & wza-ame7
# 1€ w9 @Y AT AT &1 afz
UF WY FOF 97 087 g &, a1 9
WOETE F T § AT W 9%
ATATTAAT FF) 97 ®1E w9792 TE & |
(Interruptions)

Mr. Deputy-Speaker: 1 find that
controversies are being created even

from distances.

st @tz - AT g W OgW gW A
w1 feaeuem am Wi A &1 ww
Tz wmS g wnfaeirr g mm 2
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& fou arer femr 9@, a7 wmaw @@
T 2 fegem o oaE @ oWk
B9 WO4 WY #1 quEd § WY a9EA
F g Wt v A F e qE T
F aefaars fordt oo 8 am & w17 wd
& o+ wodt vwur & faems w77 &,
wifs gw 70" §1 N ada A g,
TG & A3 aww & fare ammEn A
R wifww e oft 3w % faw
ﬂﬁ%ﬂhmﬁmsﬁwwﬂuﬁﬁ
I go foge =7 #1 F a@
Faeq T § Agf g afee, @y A
framy 2 9% v & f& 9T v
qEaT & w7 T 39 g AiaE qgraar
&7 F wifaw 77t gy, A g iz
2 w7 o7 GTET |7 ATAET & #7, 47 AL
g8 &1 FATH FL F—Iq F1 faEwL
FT ¥ | g7 qHC A4 94 #7 qfaes
qYT FT WYA WNE WAl & wq A
gox o ¥ wfa gur & owE wd
arft &1 ¥fFT § amaa g fFoafz
o g F wiEAT @ Fror aq-afd
F &, @1 g9 WA 99 #1 &7 A
§1 W W ¥ ww uw F dran fem
ARG awraE fEgEead § o1 &7
g 9w &1 of dwer £ W A
ey 5 g7 @ s & odrar T
(Imterruptions) g7 Fal
wi-qfeada &, @1 g WA
¥ gfe g w7, a=d4t afq & 79 W
aedy W &1 qfar w F w0
™ FHT & adafradT # gw 7
4 u'ﬂzirﬁmrahwm
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a7 awr fart @ g, o g fog
wst ¥ 4 g & Wiy o feg afs waw
fegmi s gre s g fmd A=
v fgeg 78 &, wweT AT AR R0
T 0% uH §7 gy fagra uw g 81
afs g 99 gy fagrr 41 Ay
g, ar fedt ot w-afcaay &t g &
s &7 g A & gfe
& Zaar w1 A wfgw ) oy Ay
T JAT FTAT , TET AT 95 1 qTAM
& @@ g geE fagrw Wi
e wd g wifge e s
Fadedt, 9 A% 94 T wv fedl
w1 T9-qfaas fear o &, o wer
wra & F 39wy AES qar g o
gafaw @ favas & grw ®1 @
FTAT AMET W7 A FAF TF K AqHT
wor =rfey, afew & a1 wmwar § R
faait = 21, Fadsft dar feet g afcda
& ®w & fom gd g =fgw, gt 2w
Foamdar P wogw oaw 40 A
"YU AT Y W a7 T, E
Some Hon. Members rose—

Mr. Deputy-Speaker: 1 would now

give an opportunity to only one hon.
Member, who might be a Christian.

Shri C. K, Nair: 1 may be given an
opportunity because I wan! to oppose
it. There were only three people who
opposed it.

Some Hon. Members rose—

Mr. Deputy-Speaker: Is there any
hon. Member, who is a Christian, here?
No one. Shri Nair.

ﬂ‘o!‘omfamﬂﬁw,

m‘ﬂwiﬂ?r'rfimwi
qﬁm‘-ri:n’c o) &m aR 9w
wiferdt awm 7 a8 w7, 8 fr g &=
T B W @ e S A
g I IEM Nl FE B oW
IHET 47 agA aE A g § wafw
a# qr ¢ fr Prdew & e oo
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¥ gt &Y waag vew arfaw fa
T 971 &1 q@7 & F1 AW K07 EET
G IAFAEEFEF IS TAG | I
wg faar a1 fr gt g g war &5
B wdy a@ & we dfae & 9
T WA T FE 9% AT 6
a &g foor amar ar fF gw 9w ®
W& AT | (Interruptions)

Shri Raghunath Singh: That was the
old story.

Mr, Deputy-Speaker: Order order.
When I am on my legs, the hon.
Member must r his seat.

ag " a7 qAr g0 91 v fowd
w1 & 937 & gw |1 el ®1 9 |
fmfEgmAE AT WA
¥ gl 91 @ 1 WX 9 WA
gwTe faaTs T odt & oY g% ag gaAr
it W MRS o3 o= oAm g
St gETy g wEe § qarfas
orir &, I g g =fad W g
IETH FIAT AMT | qIETE &
% ferfr mgr At ofed ol wmom
q A AT AZET TF TR F, TART AT
arfzd )

ﬂ'o!om:a"mgf*
fog g it a@ d #7 @ E | AW
& mar, 7 aga g ary few &
wgar =g F fR s wrE Al aw
o & ar wreT fr areT g g
uF g o= & fF g s €Y
ooy ¥ g i g A g o
T g wfigd

¥ TR §1 T ¥ 4 "Aqw
e § f ot dwr worfirm & w8
o oY fger W F AN E IR W
e TEEH X TwAr Wiy §1
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o gw TEr %%, 9y u0 guw A
g W &1 W wrg w4 qfeadq
AT AT § A gH Fr§ wrafa @
gt wifigd 1+ g 1fz # mit o
FOET §, ITH ¥ FF AZ 1 W
wrE Gar ¥ w7 a7aT § A1 A7 qE H1HI
T ORI OBW W FEIW &t F
wwar g fs ww & Tr w QR
o & A 9T &% 3T W@ @ §)
ot 2T @y w1 AE) faert @, IEEY
YA TG /AT ST @, 6%E 0 AR
am fear @ &, sfex & afaw =gt
g faar s @, fedt @ &1 #rf
ot ot FEwy AEr & oamEr g,
fedt o #® At mfuwTT IAwr
A& fad am

v et gfoms o=t & €anf
qredt 9T &, §W & | IEH! WA aTA
WHATY &, SHE! T a9 § a1 w
Fgs @m oSt fwd A wm
(Intermapion) & VX i f, dure
fr gurt gfem ot 7 S & 9w
o oA A & BfeT I AT
T A w47 gw Y & 4
TR sy fFmgar e g A
TA ARG 1 O gTer 7 9 §rAd
% 4 f & weitaa & Fat o § 1 sl
FIET AUt & I%1 A=A T F1 whwwrc
T a1, wEW I Agr "
T a1, ofexr & ofex &7 FF 9T
Y gt A gwmr awr @n, g3t od
T FoTd &/, TP 7 T A w9,
wiaY ®r g & A6 T F 9T gAAr
%Y F 9 WY %] w7 Aven a7 6
T9 WaT 1 1 0 99 91, 6 a0
‘#&rmﬁhﬁwﬁmwn

# ag oft *ﬁvmsf*ﬂt
g qaiz ot ¢ 9g w@r awa &
Y ¥y wwdr 9 faot avea & ad@t §,
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i faat 1 osw gy ¥ A
g

% AT ae Al

st Wo Wo AWT: FEFA WIN
gt & awyfa w1 of 2, & o3 fam
0 § 1+ fad=w w1 Sifaa, affeas
w wifod | 3T weEe gfom T
g fom & Trdmc , wfew &1 WX
ok v I wT w1 At A aE A
¥ AN T &1 9T A 9§ 'R G
& gawar § o ag gagrar &1 ara g
i €urE o o Farars, Suré frafat
¥ faars w1f @ avg ¥ oA A
w1 § w9 ¥ § 5 andf a1 e
o qfEds 7 fear smo 0w #
e g f &t s anfa « v @t
o Er A & 1 F qee Anean §
f dwrt Farfem Wt deTee Feew
® & W g ¥ o omr g R o
gfeasa g A fear oo ? gE
T ag waew § fF o wgr g, T afag
& o1 o gue Ivw anfa ¥ & T,
Wit afcad F¢ awd § 7 & quaT wTgar
g fe wr & 3 onfa & e daew
T & awd § 7 7 ol 335 g A=
& s g o @ A —

Shri Raghunath Singh:
You are.

Yes, yes.

Mr. Deputy-Speaker: Order, order.
I will request hon. Members to ex-
ercise some kind of restraint upon
themselves.

Shri Raghunath Bingh:
That was the point.

Yes, Sir.

Mr. Deputy-Speaker: | have rather
the biggest grievance against the hon.
Member, who says “Yes, Sir”. There
ought to be some discipline here. Is
it that I should go away and allow
hon. Members to have tablig as they
tke?
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Now the hon. Member will conclude
his remarks.

Shri Shree Naraysn Das: The hon.
Member's gspeech discloses that he
has not read the provisions of the
Bill. There is no prohibition,

ot wo Fo AT : & AF wwwar
fr ¢= faar %1 @@ w7 & o7 ®) wEw

41 | €\T W, TEAT4 9, W /9T,
mrﬁwwﬂﬂmmﬂsm
g §rr wfgd s f& g g
wiedteqem & fasy gur & 1+ S
fares a7 %7 Wy AT wEfEw W
dagrE FTeE ¥ ST 99 qfoET
FC ¥ gAY T 3§ 2, I A
& FIC gt & i f—

Shri Raghunath Singh: There is ne -
ban.

st Wo Fo AT : & gEwaT §
W A K AT FE AN § A1 A
Tea @ I faw TE € SEwr w
¢, 39 & 9% foq g= ud g, frad
9, T FIET A §7 I-F 06 a<g
# wer faar {Interruptions)

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri C. K. Nair: Two minutes more.
1 must finish what I have been de-
veloping.

Mr. Depuly-Speaker: He has got
many ‘hings in his mind. I cannot
allow him to bring out all those points
that he has in mind.

Shri C, K. Nair: [ am very sorry..
It is a very important Bill.

w f ¥ & fonfrdy 8
W g srar @ o wmw At 92
vt wenfaw WX dwges wee & A
& 3¢ ag Yo wra ¢ fw aee ¥
ot T § 9 qfewdw v § 0 femE ot
% aw 7% fams wf ofedm gu g
gfar &, v o1 agd A @ W
va¥ famx ami ¥ o ofoedw fisg
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gon g A A WA TR E?
qY51 aga AW §1 awar @, dfew
. W §AAT wUTEr dfAerE &1 &t
FE gt g

Wi afis aswgud w fam
N wET FTT R
Shri Datar: Mr. Deputy-Speaker,

Sir, I was extremely sorry to find that
considérable heat was imported.....

Shri Braj Raj Singh: When you

were absent.

8hri Datar: ....in the course of the
discussion. 1 would, therefore, like to
approach the question with restraint
and with a large measure of digdity.

A number of hon, Members have
spoken and have placed before the
House a certain picture. The general
coniention appears ‘o be that there
are mass conversions by force. The
second point that has been made is
that those who are converted develop
what is cal ed an anti-Indian or un-
patriotic feeling. These are the two
main points that have been raised.

Before 1 deal with the Bill on its
merits, may I point out to the hon.
Mover of this Bill that it discloses a
number of very serious defects which,
I wish, he had taken into account and
remedied against.

In the first place we have got
wrticle 25(1) of the Constitution.
When this article was under consi-
deration, as the House is aware, there
was a very long discussion, an ex-
haustive discussion, on the various
points that had to be considered in
this respect, and after taking into
account all the different aspects of
the question, the Constituent Assem-
bly passed the particular article. 1
should like to read that article
because that. is the touchstone by
which the preseni Bill is to be tested
H reads:

“Subject to public order, mora-
lity and health and to the other
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provisions of this Part, all persons
are equally ent‘tled to freedom.of
conscience and the right freely to
profess, practise and propagate re-
ligion.”
Thus, you will find that a very valua.
ble right, a fundamental right, was
extended ‘o the citizens of India. It
consists of two parts, Firstly, there is
what is known as freedom of conscien-
ce; a man can practise any rel'gion he
likes. Secondly, the orbit of religion
has not been circumscribed as, unfor-
tunately the hon, Member has pur-
ported to do.

The hon, Member has tried to con-
tract the scope of religion. He has,
unfortunately, excluded certain reli-
gions from what he calls the “religion
of Indian orig'n." There are a number
of recognised religions, and it is open
to any citizen of India to follow any
religion, or to embrace any other reli-
gion as well, and the word “religion”
has not been circumser’'bed in the Con-
stitution on the lines that the hon
Member now wants us to do. Here he
ways .

“{c) “religion of Indian origin”
means—

(i) Hindu religion in any of its
forms or developments inclu-
ding Virashaiva, Lingayat or
Brahmo, Prarthna or Arya
Samaj;

(li) Buddhist, Jaina or Sikh Reli-
gion;'

—And may 1 point out with all sin-
cerity to my hon. friend that the sting
lies in the tail?—
‘(iii) any religion other than
Muslim, Christian, Parsi or
Jew;'

Is it proper, is it not late in the day,
to say that Muslims, Christians, Parsis
or Jews are not professing a religion
which is a religion of Indian origin?

We have to take into account two
circumstances in this connection. One
is that all éf us are proud of Hinduigm,
even though some other friends try, to
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insult certain books or certain doectri-
nes. After all, may I point out to my
hon. friend that Hinduism was and has
‘been one of the most tolerant of reli-
gions? Secondly, Hinduism is always
open to expansion, is always open to
consolidation. It is one of the dymna-
mic religions of India.

While considering the question of
religion, let us not bring in social or-
ganisations like caste or untouchabi-
lity. They never formed part of the
religion at all. They were what can
be called details of the organisational
aspect, and therefore, the soomer we
understand the substantial aspect of
Hindu religion, the better for us, the
better for the country at large.

While all of us, those who are
Hindus, migh' be proud of their reli-
gion, our religion, 1 may point out,
is a universal religion in the sense
that it appeals to all. Secondly, le! us
take into account the historical aspect,

how in India, side by side with Hin-

duism, even Christianity, even the
Muslim religion had a place, an hon-
ourable place, a dignified place, and
:w they have developed side by side
ere.

Take for example, the question of
Chris‘ianity. Does my hon. friend
know that on the west coast of India,

hardly within one or {iwo hundred
years

Shri Braj Raj Singh: Only fifty
years.

Shri Daitar: Only fifty years. 1 am
glad my hon. friend has corrected me.
Within fifty years after Christ, a num-
ber of Christians came. They arc
here for the last 19 centuries, and
should we dare call these people fol-
lowers of a religion other than what
the hon, Member calls a religion of
Indian origin?

Religion has no origin. If a religion
is a religion, is to be a religion, it
must always have what may be called
a universal appeal. Take, for example,
the Muslim religion. Let us not talk
of what happened long ago. There
might have been wrongs on both sides.
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But even the Muslim religion has been
in India from the seventh century
A.D., for more than 1,200 years. Under
the ¢ rcumstances, would it be proper
for us, would it be religious on our
part, to say that these are foreign reli-
glons?

Take the small community of Parsls,
The Parsis came to India and India
gave them shel er. It is a matter of
pride to all of us that India gave shel=-
ter to a small community. Their num.
ber is hardly one lakh, and eyen now
they are proud that India has given
them shelter.

Take the question of Jews also. The
number of Jews is also small, but we
are not going to circumscribe our view
of religion by what may be called a
local idea. I am making reference to
the local idea because my hon. friend
wants to bring within the purview of
religion of Indian origin only Hinduism
and certain allied religions. That is,
in the first place, a wrong approach.

So, taking the Bill as it is, does it
or does it not go against the provi-
sions of the Constitution?

If a man has a right not only to
practise religion but to propagate reli-
gion, the ques ion ariscs whether such
a right can be taken away, especially
in the case of the backward classes for
whom my hon. friend wants a pro-
tection. They do not want any pro-
tection at all.

Now, 1 should like very briefly to
make reference to a few other points.
The question of mass conversions has
been raised not only in the course of
this debate. We had a long debale
in the first Parliament when a similar
Bill was sponsored by Shri  Jethalal
Joshi. There was a long discussion
and the hon. Prime Minister also took
part in it and explained what the Gov-
ernment policy was. And on cer'an
occasions, I remember hon. Membere
have asked questions,as to whether
there were forcible conversions, whe-
ther there were mass conversions.
Government made enquiries in all
these cases through their machinery,
and all such contentions, I would not
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my zllegations, were found to be with-
oul subs ance. [ remember that in a
case from Bombay State, Dohad or
some other State, we were told that
there were mass conversions, but ulti.
mately, it was found that there was a
conversion of one person wih the
consent of his or her guardan. That
is all that has happened. So, let us
not be immediately in a hurry to
believe every peice of evidence or
every piece of information that often
comes to us.

Then, a reference was made to the
anti-Indian at'itude. So far as the
anti-Indian attitude is concerned, may
I tell the House that Government are
snxious that no anti-Indian attitude is
allowed in any quar ers? The Indian
Government has to be strong and if,
for example, there is any anti-Indian
or unpatriotic attitude, it amounts to
what can be called a subversive atti-
tude, and Governmen' have rights in
their armoury in respect of his. We
have rights even under the ordinary
criminal law of the land, whencver a
eonversion takes place against the
desire e'ther of the person converted
or of his or her guardian. Even the
hon. Member quoted some cases which
were taken to the courts. Therefore,
under the ordinary law, we have got
powers, in the first place, to make en-
quiries as to whether there are con-
versions of a forcible type or a con-
version of ordinary or normal type
meaning a conversion by conviction
with wh'ch it would not be proper for
Government ‘o interfere because that
is a right which has been conceded by
the Constitution. But, whenever there
are any attempts at a forcible conver-
sion, or any attempt at a conversion
of, say, a minor who is not in a posi-
tion to protect his or her interests,
much less to know the principles of the
religion that he or she has been fol-
lowing, or of the new religion that he
or she is to fdilow, we can take action.
In the first place, we have got
powers. It would not be proper, how-
ever, to point out what exactly we are
doing. But whenever Government find
that anything other than legitimate—
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let the House understand that clearly
—i3; done, Government have sufficient

powers.

Then, a number of hon, Members
brough in the question of foreign mis-
sionaries. So far as these missionaries
are concerned, I have got the figures
before me. The number of missiona-
ries has fallen down considerably.
Only recently, it has come down from
1700—1 am :peaking from memory—
tfo about 1,300.

The House will also note that so far
as the foreign miss'onaries secking re-
cognition at the hands of India are
concerned, during the British adminis-
tra‘ion, there were certain other
bodies, bodies which were not Indian,
but which were foreign, which were re-
cognised. The British Government
had recognised two bodies, one in
respect of the Roman Catholies and
another in respect of the Protestants.
The firs* act that was done after the
achievement of Independence was to
have recognition only through Indian
badies. That is the first step that we
have taken.

The policy which the Government
are following regarding missionaries
was elucidated in one of the recent
reports of ‘he Home Ministry. What
was pointed out was that so far as
these missionaries were concerned,
certain over-coloured accounts were
placed before us. There were s'milar
accounts in the two reports to which
the hon. Members have made a refer-
ence., But, there is also the o‘her side
which we should take into account.
The other side ig that ot all these
missionaries are acting in the manner
that the hon. Member wanted us to
believe. I know the conditions in
various parts of India, and the condi-
tions of those parts where there is a
large concentration of the tribal popu-
Iation and the Harijan population as
well.

As against the few instances which
my hon, friend hag pointed out, may
I also say that these missionaries
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have been carrying on what can be
ealled a ‘Mission of Christ' so far as
service ig concerned? That is one of
the grea est contributions that Chris-
tianity has made to the welfare of the
world. These Christian missionaries
have been carrying on their work in
that spirit. Barring the few instan-
ces which have to be fully gone into,
may I add a word of tribute to the
large number of missionaries who
have been carrying on their work
for the uplift and for the good
of a large number of communi-
tics? 1 know cases where these
great Christian missionaries, includ-
ing the Indian missionaies also
have gone far into the interior, and
have buried themselves into it. When
cer ain hon. friends came to me and
they just told me about this, I asked
them, ‘Have you got any missionary
effort on the lines that our forcign
missionaries or our Christ’an missiona-
rics have been carrving on?". Let us
try to appreciate the whole posiion.
Let us not be unfair to the Christian
missions here.

I, for example, they do not carry
it on properly, then when their action
comes within the orbit of the laws that
we have, we can take action. 1 may
point out here that we have also got
the foreigners laws which the Parlia-
ment passed a few years ago, such as
the Foreigners Act, and also the rules
that have been made ‘hereunder If,
unfortunately, any foreigner, be he a
missionary or be he anybody else, is
guilty of doing certain acts against
the interests of India, then Govern-
ment have effective powers under all
these laws to take ac'ion against him.

I may also point out in this con-
nection that Government, while appre.
ciating whatever they have done, are
taking necessary steps to see tha' they
carry on their work properly, when-
ever there is any reason to believe
that their conduct is not proper, but,
we must understand, it is subject fo
this that it is a matter which is
governed by the Constitution. If, for
ecarrying on their work or for distri-
buting cer‘ain arlicles, they bring in
money, and as it has been pointed out,
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they do bring in money, then, natural-
ly, there is a normal presumption that
the money has been used in a legiti-
mate manner, unless we have evi-
dence to the contrary.

Therefore, these are very large
questions of policy, and in all these
cases, the welfare of India is always
kept before us. I may further point
out whenever any new  missionary
societies or associations are to be
recogn’'sed, then the test that has ben
laid down is tha* the recognition of
such bodies should be necessary in tha
interests of India. That is all that we
always look into. I would assure the
House that Government are extremely
anxious to see to it that the welfare
of the poor masses, the Scheduled
Castes or the backward classes or the
tribals is advanced to the fullest
extent. And, whenever it bocomes
necessary, whenever there is no objec-
tion, we have to take their help, and
we have to appreciate the help of these
missionaries, either local or foreign.
Therefore, I would request the hon.
Member to note this particular back=
ground. As I have pointed out al.
ready, the number of these missiona-
ries also has been falling.

Then, a contention was raised that
there were mass conversions in cer-
tain parts, and Chotanagpur was
brought forward as an instance. I
have got figures here to show that
there has not been such a large con-
version, as the hon. Member would
have us to believe. 1 have got “he
filgures of 1951, and I have the recent
figures also, and they show thai there
is an increase of only a few thousands,
and not more,

Under these circumstances, let us
not be guided or misguided by ceriain
reports. 1 know tha' two committoes
were appointed, one by the Madhva
Bharat State, and the other by the
Madhya Pradesh State. The Govern-
ment of India have not got any com-
munication from ‘hese two Govern-
ments when they were separate or
from the present successor Govern-
ment as to whether any action was
called for. Those two reports were
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there, and Lhcy gave certan ins.ances.
But I may assure, he House that Gov-
ernment are anXivu. W mamiam in
spirit as also in letler what has been
given to cvery mada, sv lar a; artcle
25 is conceraed, subject o the follow-
ing condition,

Whenever We receive any com-
plaints which show tnal me hods other
than legitimaie are used, then always
we showld see if anything wrong has
becn wone s respect, because
after all, Government have to gee hat
the laws are properly administered
and :he interests of India, especially
the interesis of these communities,
are always advanced. Under the cir-
cumstances, in spite of all tha. often
comes to our ears, lel us try to see
and believe only those complaints
which are well-founded. As 1 have
stated, if there are any complaints
which prima facie call for examina-
tion, Government always take cave to
have a proper examinadon of it
Subject to th's, we always take care
to see that the forcigners who come to
India have to remain here for ad-
vancing the cause of India. I would
not like the House to believe all what
mv hen fro a1 and others have stated,
that the Scheduled Castes and the
Scheduled Tribes and, as he has stated,
other backward classes, require any
such protection at all. The protection
of the law is ‘here; the arm of the
law is as long as strong as possible.
SBubject to this, we should appreciate
what they have done. We should not
bring in all the missionaries, lump
them together and condemn them in
unmeasured terms, as has been done.
On the last occision, when ‘his gues-
tion was brought forward, the whole
position was explained.

Mr. Denulv-Speaker: The hon
Minister will take long?

Sh= Datar: I am finishing my last
sentence.

I therefore appeal to my hon. friend,
Bhri Prakash Vir Shastri to withdraw
this particular Bill on the ground that
there has been a discussion and 1—I
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hope I have—have tried to answer
some of the points that he has raised.

gt wferdn oda (wra) @ &
fafae grga & wraar wgdh § f6 gd
Tt faes & 98 g7 faq faaede
g o w1 fred &
Shri Datar: This question has been
answered a number of times.

oY waTe AT TTes : guTERe oY,
W %9 H 1 faw 9% 957 o 0w av
i@ I g A ar ff—

IUTCN FENA [T wET H
graT =ifgg |

sit ser e mree : ofY, Heig W
& frdga w=m

fama mfeqer qm@m@Eo § o
fore sgaTET & Aarg 99 fa7 o faw
¥ wrey ¥ =T fean mn an oo g
arara<w &4 faw ®) Iufeaq & gay
A Eaw A eE [ a9 g
WHE 41§ 63T A 9Er | TEwr
fasia &% & gea@ & Tafan ot s
& gas1 7% fadas & avew & 1 @A
uw fry & o= faw % wr9w7 1 7 9w
U UF 9IHE o9 F OF GE F T
WA 1 Ararace Jefeaa w7 frar &
# wrgn g e wfrs & fag wmo wrf
Gen faaw &g ar WY o T R
qoq frffa & fF 5o aae & @@
NFTT FT G247 4 92 §F |

Shri B. K. Galkwad: Government.
should ban such books.

ot g e et gEd A
A K W Fed | faew s
g g agag ¥ s gurt g Al
wEEm & wg1 2 fF ag fa=r afaarr &y
T Y AT (1) #7 fady v d
wfaaT 1 39 9T Y F 99 w1 g
g WX AEE 0 wERg ¥ fada
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ARRaE § @ 1 &fau #1 osTa
4 (1) T wwIT -

W 97 &9 T & AL I &
S TR gU, A9 safeyl F1 v w0
¥ TEAEAAT &7 q97T UH F WA ®Y F
HAA, ST FIF /I g9 §H w77
AT wiwwT g’

@ & ¥ g g i ardofae
 SEFT W HARATT FY ag 7 o
Y safaa 1 94 ofcads aiws st
& o Froot & 7 81, < oy A oW
fordas & e @ 1 S fr gart S
Tz W WERg A F fF gar o
g fasmaar & fa afgooran % o wwi
oA § W E 1w 5 fawm #
wgt Wt Y oft aeg & graw #F wrEAr
it At aga gy @ fr ow fadas
aTaT W &9 @t 0 F ¥ g7 s
& q= ¥ foan § f e wrammsit ar
arearfons wTit & sfa e afz
w1§ syfam ot aofmdq son wiat s
aw ¥ *1f wwEe A g iy
wrae gak fag gt wifer s woR
fam frafy § af afcada s 9w
W 29 A §Y HAIGA I w9
T 3 §, I A AN § 9 aEy
& W W A7 o fEdT o o @
§ 99 T e F1 waw o faaw

wmr =gy |

AT St g & T ¢ fw
gumt ¥ & fard av w1 N uw Tl
T TG § T @8 1 A faw
o< ¥ Wit et "feEs & a%a fFm
Tt wET ¥ 7 W oF wwa A7 ;rgar
g 5 ot 3 # fErd wm oA e

@1 WA T T 2, Ty @A qE

fe @daer i ¥ 9gs ggi Ak
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¥ T A1 fFaR dEn @ A W
ferdt & | moT €9 F o Ju W
UF TGE AT WM gL W@ & €9
afvorr &1 ma, foe it faré frerf
s g, gt w S g
et o1 @ &, ufoar agar == a1
o & R w@t ey W dw H oW
SATTH ATH I ATET & GT G | w9y
ez ¢ fF 1ok dig g g4 W
fomm gam & 1+ Imeer S, § WA 9
TR wEET Ft amEa § faw ow
faw ama w5 R R 0 AT ana ¥
g & g% 2-fafeamm amw gade
A sfear | g aw qeay § wudier ¥
feet fa¥e gra fedlt mit oY
Fak firgmam ¥ g7 ammaTw w1 EX
wiw &1 faedram w5 g formr & f gt
ot gwd % 7 wvd w1 AR
T BT FT 92T § HIIHT TATAT AT
g fr owrie & w3d, ey ¥ oF
wiEEifeen FFT A arzEvee  faar
forear wi® 2-fz #X0 fgeg P
7e2 i-waia a@1 ferg w wE g
aifge | § g AR E fF AT W@
SETT FT ArzwIEE &1 W Suy 9
s Fr & T fewfes & ow
frezz &% fasft argw 7 for oA
W H A 190 w1 qmgar 34§ fag
|1 4 | FH 9% § GEAT ¥ OF
wroet § fagi@ wer @ fw o gfaar
® Ffre @ ¥ a9 ¢ A g oW
@ @t & A @ g3 o &
W @ WHART ¥ & @rEEi aw
WA qg W S =g § s o
w1 &R T ol 6 w7 e
¥ g ¥ WETET F @10, FAT %
7T, T FATL XA A WAL W, g IAWT
arr #0 d% oF Al & A g
anft & @ w40 | At S fE
Y ofY 7 e @, T ¥ avg @ 5 A
qEET TFET AT iz F FAC WS
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FET AT K A | IAE IR
wrzT ¥ Afe =T e am g § A
"ot ®y mrey & fag &1 gafaw v
T i gura @ dey ¥ fag gt
at g AfasE FHaE § 7K g9
OT 93 FTE @1 ¥ s NI A
sfade gt AWM A ST @ IR W
TW AW F AR TF TGA W I
wg fr gt faeii & 9% (fa s =@
W @ ag few @ R

WA WIA TFAS F ITHELC TR
gu & & d gET weE ey @A
g §

o uw gEE qg & F 7
aafer  rfedi W s
wfaat & wfawre # ford #1 o
IR TEM UF IF AT § 0F =
T arraE & A faan @ dmat
¥ ot frgy a4t & g7 @10 7 99
afcad far &, §aré gu &, Afea god
I a5 wrd fasiw Ay adi g
o wrgan g fr aard 7 Ao wam
wfoeat wgrag #Y w7z g § f omit
wifew sft WY wqatea afadi #
it frae fad 9a% W< & amm 9
wfea & arft fze fs fers @i &
v ¥ wf ofcgas fear ) w7 3@
WA T o v FT FTRE AW
s Y Foord ot W g &
it sfge | WY g Afa w arr
g wrfgy fis ¢ @t &1 qemg W
afada fear mar & ar 37 wifas
ATt & 5 o gree o afcadw fsar
3

Ao e a1 f5 s @™
fa iy el X wifer o ey g famr
Tt A WA gAT TEE TEAE At
o ¥ ¥ W7 gree giw ¥ agT Aoy
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uT ¥ &Y T 99 3T 9 § W faaay
|FETATT ¥ & ¥9 Aa7 IfeqT TG T
TR | vum(wf‘qﬁm’h
sz St AT 9% wea fafea & Sae
AT A v a1 d o g fgfed faeng
& 5 Wit 97§ g9 § waraw feafa
wTY AT § W 39 warAE feafy s
|Tr Aifaea STETT T I, 3 F AT
F FTC AE M | WA I VAT
feafs & 2a 1 a9 3, fw g awe
Gl @1 ST agY g W 3W 6
T oF 7A% 39 ¥ ®7 F g, afx
3a fraraa ®1 a=rar & @ I9% fag
7 weT ArTEw ¢ fF v 57 faa
#1 9TUET 1 EATA FCAT AEY W
£q faer &1 =rw wOA T0fgm 1 AR
"I 59 faT ® w0 FH A F
faq d@fra W grafa & fF 72 0% i
TEO AT A A AAr § A F
wrgaT g 6 wre aee 91 ¥ Il
FUU, 9 Iq TAAEN FUT ¥ A%
of @ dmaa F wrg TR w WA
@ faa & wm =fgr Sfew
¥q gz fafewa famm  fe ww
w1 faar W gz fagma @@ &9
¥ wagg wrga g wifgd, frm & &
& ST #1 garg g oEH |

™ ol ¥ TG A Fwadr W
# seqa & § fF o fag §) afa
fear amd

Mr. Deputy-Speaker: There is one
amendment by Shri Siddiah that the
Bill be circulaied for ‘he purpose of
eliciting opinion thereon.

Shri Siddlah (Mysore—Reserved=
Sch. Castes): 1 am not pressing it.

Mr., Deputy-Speaker: Has the hon,
Member leave of the House to with-
draw his amendment?

(The amendment was, by leave, with=
drawn.)
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(The amendment was, by leave, with-
drawn,)

Mr. Deputy-Speaker: Now, the
question is:

“That the Bill to provide for
more effective protection of the
Scheduled Castes, Scheduled
Tribes and other backward com-
munities from change of religion
forced an them on grounds other
than religious conviction be taken
into consideration.”

The motion was negatived,

15.52 hrs.

CHARITABLE AND RELIGIOUS
TRUSTS (AMENDMENT) BILL

(Amendment of sections 3 and 4 and
insertion of new sections 7TA and
78 by Shri Ram Krishan Gupta)

Mr. Deputy-Speaker: Shri  Jamal
Khawaja wanled to move a motion; he
may do so. .

Shri Jamal Khawaja (Aligarh): Sir,
as has alrcady been informally agreed,
I beg to move:

“That the time allotted by the
House on the 3rd April, 1959 (vide
40th Report of the Committee on
Private Members' Bills and Resolu-
tions) for the discussion of the
Charitable and Religious Trusts
({Amendment)y Bill by Shri Ram
Krishun Gupta, be reduced by
one hour.”

Mr. Deputy-Speaker: The question

“That the time allotted by the
House on the 3rd April, 1958 (vide
40th Report of the Committec on
Private Members' Bills and Re-
solutions) for the diseussion of the
Charitable and Religious Trusts
(Amendment) Bill by Shri Ram
Krishan Gupta be reduced by one
hour."

The motion was adopted.
396 (Ai) LS—T
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Shri Ram Krishan Gupta (Mahen-
dragarh): Sir, I beg to move:
»

“That the Bill further to amend
the  Charitable and Religious
Trusts Act, 1920 be taken into
consideration.”

JuTN WERE ;¥ AT
#wzeg i fog i fase sy g ¢

+

st TR g e owTT WET g

IR WERT ;W A
AT #=F i W7 T A fafaer
AT 5 AW, A1 agA T A T |

The Deputy Minist:r of Law (Shri
Hajarnavis): I will not take more than
5 minutes.

st T e A ;ST fam 4 A
o1 far 2, 3w %7 wwwy a7 # s 4
aw ur fffsw 727 ®1 fewme-
feamm famya w=dr 7g ¥ &, =fw
9 ¥ W wEAr A g Aw A
wtaz ¥ faa #1¢ 792 @91 2, 3 T
g1 1 AYWE A A SR 6
ag ¢ fx 3w & 3f@ 3529 & femra-
fomma a7 g1 A Ad AET R T
¥ waTar o 39 H oFrf AvEr dar
FAT]R, A1 T WA § e
A% § AT 7 AE IHTET AT AFAT
? | T4 WEAZ ¥ WY AT AT g
Famfaamfrmd = faa &
FEIHZ WIE, WiEeEzs 0T TrEen ®
7% AT 97 7T AT § —

“Under the present Act the
Trustee is nol bound Jo keep re-
gular accounts duly audited by a
Chartered Accountant, Therefore,
it is apprehended that the Trust
money may not be utilised for the
purpose for which the Trust was
created.”
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[+ = o ]
= foafed § ggg & ITEgw W
fed v w2, B & g & wwen
wrgr § fF a7 ags www w2
oo g ¥ ¥ fE fegem & 4@t
fee & gz & 1 uw g WA R A

mqumnﬁﬁl&ﬁwﬁ
f& zv-owe 7 &1 wEe wwEg W@

2, forw w1 it @z g & fe o
ot TW AT g AEAT 1 W A
TEAL AF ATA F wMferw wGT, A
" @ fF ww T zw = 9w
a1 faer ww o fafesm o St w1 o7
* gt ¥ famy v @ 1 9g AW
wEvdR § A § W w1
a% wEg T @ | wefed & g g fw
A FEF R T=W FI IW A TH
aeifergt &t omd, form & 99 97 gmTr

9 FF E

Faife wT A &, W ZEA 9
AET FFAT OHE W TAEH-SE
TH A oag #) ard aw] A g
2 o' 39 F1 17 w7 waee fear
rar 8, o & @ww fw & ST
FTA H T FT F0 757 et & 0w
& foll & o drer A1 IFEW @ w0
A E 1 AT g W uw dwenea faw
2, fom &1 amw & e wrte A1, Aifw
it % & 1 aw fowr faesn ouEaw
ZC % agT & WIT IT FT TAHH WTAGAT
fazen oode g ¥ qEE A S
2, mfE ag w=g *smi & o7 a5
a1 #% o fogR faat 9w woEE ¥
g1 WY wrferw) # | g | g
g Tga 4 fr sTeAm ¥ arawr w9
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gt 2 sfen Ifs @y srEm ge
¥ gyg o¢ fear man &, wwfed o &
RTIER A B weAr qeg A 4%
Y T T R Y T AR

Shri Hajarnavis: On a point of
order, Sir. The matter is one between
an income-tax payer and the State
and, as such, it is liable to be taken
to courts. Iz it proper that reference
should be made here?

Mr. Deputy-Speaker: He is referring
to the dispute between the labour and
the employer.

it TR T HT FEA 1 A
g a1 f§ & W &1 e fFoae
* 91 uwrEA A €, 9 & few
s 7 wE-qg W1 dfigye fear
¢, wifs 38 & UFTIZA & qHEL
wifer 7@ far wmar & 0

IR WERT ¢ W WA
wzeg feet &1 A &1 %2 wgd fF I=i-
A mEaaE femr &, @ awdts @ oW
Fge A @y AR 2 A F oA
A T A

Wt T A ag AF R
§ 39 FEEE FT FAET AT ATEAT
a1, W1 BAT FEEgAA ¥ AT A
TFEISZH ®1 A9d Aifad F07 F A
ar fer ma

JOTEaN WERT @ FAT AAATT AR
Amafar A gl & ?

st g T AT 9w I R
o W R

IeaW WElAW ;AT WETAA A
aifee g1 9% #, & 37 9T g Awt
FT HFAT | TT FT F1aA FI7T qfwwe
&, WX @EP ZisAAN ¥ 9T 1§
<z dfsw @ 1 a1 grsegAe 7 w16 AT
fem g ?
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st oTHEW T ZTEeEA A
g 2 faam g

Iereaw wgET : & fran & 1 A1 fee
Tt =f=w

ot T g T O R W
HaAaa 4% 41 & 39 & qg wfec w0
1 wifrr # o fe fer i R
zem &1 v AEaE fer war et
aFg-izy A qArt o oW &
RNITAT K A G Y 0 Fory Ay F
& s dw # 6, 37 1 e
fe mar s 3w v ST & gweET
YT AT | G & ATAAT AT ZTRAAT
qFIT g1 91, INA IT IAGHIH &
ar HowgAr gz 7 faw oft fer
¥ UF BT AT AX 07 F7 AT ATRAT
. A1F 37 wETEA & A9 fwar omam
99 H Ug F@ TAT—

“Ag desired, [ have replaced the
old balancesheet with the new

one sent by you and am returning
herewith the old copy.”

This letter was written from Birla

House, New Delhi.

¥ fedt tfefaqma w1 ofegaeat
frfzamse 781 &0 W@aT 1 ® A
fad; Zraw & ATRA A7 T AMT qERAT
a1 f grew & wa W fgam-feaa
7 FWTT QU FFA EIAT FMRT 0

A am g @ owgs wEa
¥ aga gw fas: frgir 17 a9 %1 fgam-
frATa W% FT T £ 1 w7 w1 &
mer fpmafemm & fAa s &
(A AT FT OCATE ¥, AT I ¥ 4%
#% sifaw A8 & fF @@ o% AW ¥
% fF 39 7% ¥ a7 A1 & e
fiere waar a1, % F@ g, ¥ o
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Tafaa &% T faw w1 aw frar @

fF dfar s o aw, & oivs fea

arg aifs zeerer g o7 & 7

AT AT &, aw ¥ A9me wq & fAag
37 feama feama &1 9% w7 aF

derfe ezt & war o, B, AvAA
wirediz wafar # o1 @ 2 fE

“At present the applicant can
apply for any direction in resptct
of accounts only for the last threc
years. The proviso to section 3 is
now sought to be deleted so that
the petitioner may be able to
examine and see the accounts from
the day on which the Trust was
created.”

™ & arz o nHedz gz AW 2

“If a trustee fails to comply with
any provision or commits any
breach of trust, no suit can be
filed without the previous sanc.
tion in writing of the Advocate-
General. Under such circumstan-
ces, it is very difficult, if not im-
possible, for the persons who are*
benefited or interested in the trust
to fille such a suit against the
trustees. The Bill seeks to make
the procedure similar so that they
may file a suit without any pre-
vious sanction of the Advocate-
General.”

16.02 hrs,

[Panprr THAKUR Das BHaRGAvA in the
Chair]

g T &7 wfag w§ ¥ fe e
g9 ¥ma & & A wweT zer wAd o
T2 ¢ 39 % 5w A1 anfaar g #
I ¥ faa gFem amd F faa o
MIT FFAT # AT AT wEATRY
¢ @z AT 2 omfEAa gr o wrEEr
77 w9 A4 7 %70 & 5 waAr
¥ afg & 7 & faems 97 & =
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[ T Feor o)

ot fedaztr & 39 ¥1 37 #77 91 Fifarw
¥ | 3¢ 3% £ F vzEtde A W
TR a7 & o€ ¥ 6T aw W A
# w9 ZAw 3 Awar 2 &fe ow A
T & oY 5w &1 ouw o WA # fe
forer *f wor w1 & aga qwewT
wETeA § oavd # 9 # ¥ aga & #w
o qEeEe ¥ fow & at ¥ weaner
w7 A wy yfafeatoa o s
arf #Y & 1 9 Aw B fr weE W
FG AT § W UTEArRZ AT A
ot mEmTT o gn & &few oW
e ifex T 3 A vR ot
FT A% F7A FT 1€ Ffarw A7 #TE
afer & @1 ag o ¥7a & fAF due
g f o a1 v gwraa & fa sl
FAT T AT TES I BT AR (&I W
2\ @ a9 & wow Fwr A9d o
97 &1 qEAT g | WY Ik A I 0F
wgT e3fema zrem ==, e #
gt At oF wrEEr TEfor e
fee dsrF am A g & 39
far & i oF = Fw fEor ool
a9 tevs & a7 ww fear T @
ATT AT AF A1 AW FT qZ TAT TAT
ot f& w7 7o Feaz gon, 8 777
far mar oA qeuz AT fEuR F
wifaar &t w fF nzEEE wAIE A
AT ¥ T T AN R AL q
ATAT AT W7 WG FT TF A FLEA
grft e waees wfew @ ¥ ameE
Wt A4 teys ® oW ¥ wE T
faeft | wfed & ag @ am a7 7
FE WTEA § W17 W § A w7
aigan g feost o ofew @ SRR
vt wE T fow f, W e
W ¢ f& w5 ATE § ag wed W
T AY & "7 T FTH A A9 F
0 mrEl § Aarare was w1
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T | @i 77 w40 ¥ fF Iw aow
70 A faan A wR g AT F
Jadt ®t ama Afe garaa anfae
FET ¥ A A7 77 fery g A
oY g7 surET gy & frdvza w7
et 7fd & 3 owTar A |

T et w2 fR az AT o9 oAy
T & 7 W agy awa ¥ wife frr-
AR F 927 A1 25 § W7 3T A AT
it aziw g fw
TaAHz WTE SfEmT €Y AvR H ORI
TEAHE JTETET A1 97 FT #7 wifEre
AT w1 wE & W7 q w79 & fwar
mar & | few ey wr gfear ¥ 2
uFET tece w1 ow frari aar g3
41 W 3 A qg wE AT 9T —

“The total assets of the trust and
endowments are estimated
between Rs. 350—500 crores of
rupees with an annual income
of roughly Rs. 40 crores.”

@ F1 T@A FO A HEAST AT
Fdy g1 omar ) g g famrw ¥
f& W ™ 97 w2 fear amg, T
w7 ¥ TR  S9TET HAE 95 &Y
wifeer & @ A qW HoagA @
TR £ w41 § W7 IH THRA §1 W
o3 FTH A AN w7 A6A § | Y FEA
1 a7 wHA% T4 & fF 7E & aada
¥ faers o1 7 I0 THA T TEARA
farar w1 forrr 702 gy & o BT
TF T WTaAEE g g & o & A
%) waré & fad, 90 gAE A1 I A
aur & fAd = o ) 71 T
fedaz ww7 & f& agn & 7= feelt
am s & fag o ffaaa &
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fo Fltr fedr s & 1 o e & Y
R g & W g fr oAt ot g
FATE Wi & 97 ofmn & g=T A o
i & W & faedt ofr wafedt & avew
o f, 9 ® s & fed qerd and
arfi & 97 & any 921 7% ) wWafe
oft Fem arg @ gH g se fe o
AN Y ATE QO T 3 €T wmE-
A g |

# Wiy # 77 Y aer A §
f o &7 & oifwiies I feg § & A8
g & | et O AR § 9T A oA
2 37 & aga Wt wETEl &1 9g WA
# fr & zeew & fgama feama & 7aer 2
et &, 99 &1 wifsz w7 A ¥
= ¥F avg & W qga & g@araq
T W gifew & | gafag & smgan g i
ECRR Gl e colls C R
f& aam fegem & w=T #rf gfa-
s AT A AT d A=
Al T Ay 3 ) wEE A ae=d &
AT AT FTA & T wror wwafeataa §

The Bombay Fublie Trust Act of
1950 is a comprehensive one and il
consolidates eight Acts which were
then in force in Bombay. The Act
contains several new features. It
applies to all communities and all
public trusts irrespective of the size
of their income. Under the Act, the
Charity Organisation exerciscs consi-
derable powers of supervision and
control over the public trust. The Act
requires that every public trust should
be registered and that their annual
accounts should be audited.

gafaw 73 4 a2 oHHIE O
g m s AR A gl 2
TOHRIT 7 OF THTOA G fea § fe
o AT FE F aghre SO WK
g qH ¥ wfew s fe
e feeen & s W fedaw &
oYr 3 * ey a<g & ¥ feam ol o
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7Y w71 & qA=a 9g & fE e At
faw #t "9r *¢ frar @ & W
fowed 37 @ mwdr 3 Wi A A
wA # a8 Wi sver fasaa g1 Fwar
2, feam feama ¢ g w2 g1 Awar
# vt ot frmgw afg A fosrad &
I ® wErea) # avr % fo efedfere
o afafwrdr 1 v s weaTA
foe a%d & | €9 "WwE W AEAAT
@ g 41 g faer 9w fam & AR

W g faeams @ fie AT S e
™ W A€ HYT W AT
Shri  Achar (Mangalore): Mr.

Chairman, Sir, to me the Bill seems to
be rather superfluous, If we consi-
der the main Act, this is a sum-
mary relief allowed for the purpose
of starting a scheme suit or
any other suit under the Civil Pro-
cedure Code in some parts of the coun-
try. So far as some Stutes are con-
cerned they have got specific legisla-
tions also for this purposc. In Madras
State there is an elaborate Religious
Endowments and Trusts Act which
covers all these things, Therefore, so
far as those areas are concerncd it
will be absolutely unnecessary. 1 do
not know whether the Mover has con-
sidered this aspect of the question, that
this summary procedure is provided
only for the purpose of getling 1he
accounts and after that for the pur-
pose of starting a scheme suil or some
other suit.

Take the case of religious trusts or
temples. If there is any mismanage-
ment, the Civil Procedure Code pro-
vides two alternatives. Either the
applicant must get the sanction from
the Advocate-General or he must
have proceedings taken as provided.
Sometimes authority is given to the
Collector to go summarily into the
question and find out whether there isa
prima facie case of crivninal breach of
trust or anything of that sort which
ought to be enquired into. And, final-
ly, the court has to come to the con-
clusion whether the trustee has to be
removed or some such action taken.



L

[Shri Achar]

Therefore, the scope of the main Act
itself is very limited. It is a case of
summary proceedings. Uusually it is
started in District Courts, or in the
original side of the presidency courts.
Therefore, if the original Act is meant
only for the purpose of having ihe
preliminaries, 1 am really unable to
And why hé wants to remove a certain
provise in that Act which resiricts
the relief claimable, that is, asking for
accourts. The remedy is only fur
the purpose of starting litigation. 1t
that is so, now he can ask for accounts
for three years only. Why should any
person be allowed to go into ancient
history and ask for accounts relating
to several years? 1 would like to
submit, Sir, it will be unnecessary.

Not only that. As I said, it is a
summary proceeding. The District
Court does not go into the matter and
find out whether there is any criminal
breach of trust or something of that
kind. Prima facie they look into the
matter and they allow the person who
goes as petitioner to sce the accounts
for three years. I do not think therc
is any necessity to incregse the period.

With regard to the earlier amend-
ments suggested in clause 2 of the
Bill, after the word “mature” he seeks
to insert the words “or benecfited by
it directly or indirectly”. This seems
to be entirely unnecessary, as the case
law stands. The words used in the
main Act are:

“Save as hereinafter provided in
this Act any person having @an
interest in any express or cons-
tructive trust......”

“Having an interest in any express or
constructive trust” is a very wide
term. It will certainly include a
person who is actually benefited by it.
We have got considerable case laws on
this question. Take the case of a
Hindu temple. Everyone who is a
Hindu and who goes there once in &

smrmer fn mmsmeidosed #n ha “having
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the position, 1 am really unable to u
derstand why the hon, Mover thin
that the words he has proposed “
benefited directly or indirectly” shou
be added. As the law  stands
present, the expression used is wid
than the one proposed. Certainly
person who is benefited will be co
sidered as a person “having interes
there can be no doubt about that,

Then, in clause 3 he has said b
the same words “or benefilted by
directly or indirectly” should
added after the word trust” in secti
4 of the Act. The same commer
which 1 have made with regard
the carlier portion apply to i
emendment also.

In the next clause he wants to a
a new section:

“(1) Every trustee of an express
or constructive irust ereated or
existing for public purpose of a
charitable or religious nature shall
fulfil the purposc and object of
the trust within reasonable period

and obey the directions mentioned
"

Here again, my objection is this.

I said, it is a summary proceedir
Under the Act as it stands, the cou
will not even take evidence or amn
thing of that kind. When that is t
position, where is the scope for e
quiry as to whether a trustee has
filled the purpose or not? It will
entirely out of place. I would subm
the effort now to bring in the
sections in an Act of this nature w
not at all be proper, and 1 subn
that this Bill seems to be not of mu
practical value. I must say it is supe
fluous.

Apart from that, we know, so far
these religious and other trusts »
concerned, there is now an effort
consolidate the entire law on tl
question. Recently a committee h
been appointed, we read in the pape
under the distinguished chairmansk
of Shri C. P. Ramaswami Ayyar.
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Shri Achar: No doubt, these trusts,
religious trusts and public trusis,
mosques and temples constitule a com-
plicated problem. There are scveral
Acts in several States. All  these
things will have to be looked into,
public opinion has to be gathered and
a suitable Central Act, probably, will
have to be introduced. But 1 submit
that this attempt to modify the Act
does not seem to be of any use.

it T wifem () oA
afy wgey, W Fzer & A fae o
frr & w7 3\ @17 ¥ A quAr ==
& # I X WEWT AL E | WA WAy
¥ ot sfviae 3e2 § 3% gvy 4%
aT W AY 72 ¥ | IF A oy #
&1 Z5EH 1 A fom, oF R 7=
w7 FH AT AR 1 7w | amEdt
¥ % A7 § IR e vz W
vt 3t A s @ § ) Afew 9w
ﬁaﬂﬁtiﬁﬁah#mﬁiuwgﬁ
1 WAL GWT IR A7 FAT | AR
e ¥ & A1 WY W § | guwr dAA
grm ¥fea SawY aveTT wifag av e
59 3% & ¥ #7 SROAI £t & av A8 |
Tz F®I A A ) wrE wronad
@ &wt gwe, gemfaar w2, aifear
g, e = w1 s sz e
& & @ = & g o ww A A
wWE 7w T I g W A A
A IHE TR WS &1 29T, 97 A
HAW § AL AT | NI G T TEA
# f w1 59t v W W W
gu o wft g7 7 T g a1 wh
g 7 F 6 A o e s e
get ®t & ot &Y wurEr wear W Q)
¥ 7

Fo ama ag § s @ dfcdqe W
i =29 1 ww dis ¥ T W
I OIIRE A Ay ¥ gy @,
@ AT ¥ #YE o 7w A E ) WS
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Ft o froE § 3% 9% faog § wF
e w7 famif 4 af § 1 o7 whh-
for 0w g g@ae wEw AT
Hre to TtarmTft wEmT & wegeET
¥ dz1 gwn & W g o A & wwd
ot Wi foate 59 avaew & 2o
3fam a1 a7 o fF "R AT oo
fam it =7 & g 37 Free A1 foe
FT T FT AT 0¥ T 39 oo
F1 T & 4% 98 W avg & faw &P
AT WEATE AAEA AT aF TAE1 AT
A G FGT A A ) AR FHE A T
e | FTor fawfed Y & 6T oz
I I aqr ot g Afe & qawar
g 6 sre 37 S woE AR A
ETAT A1 I AN AZ FEEA b W
W & a7 agT TF 3T &1 74 |

g A1 &1 5 &Y & A Awa fn
e I
Ty A% & ] AT | AfEs
a7 W @ A & P f st
w9 & 79 39 2R 7 frmeam w1 A
TS I 2721 BT 99 A H A 7 | I
¥ AOR A A AL GELFIE |
ety G 9 @ § W 0T a1
T FTH § | WA WAL AT IR 2 A
¢ a1 g It gt 99 ¥ froww
st w1 feierede @ wifed,
wai o A @l # qafew @ TE
w1 quTa i 79 19 &2 § $¢, qW av
&g 3% Agt Swar | A A e g
Fe W g ST T At 9T g
qETAT B, AT F A T AT
[ FT EY A WA T F g9 F A
w19 g1 A A A T g o
Agraa &1 g frmdy freerr st v
a7 waE e gt iy mier
& I W T § o afy gpee
# = G~ @ i W A
# 3 agrEy WEwaE 6, Fare con-

somewhat on
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[fr = zifzar)
IAH1 TG faw qriet | gww 7 oaw
9T IH Agraar & faEa g w6 oar
T | WY FEA AT HA9q qg & %
T @t ¥ aferw gz At gare AW
A& woafl w7 @ ¥ afew fazsii §
st § w10 wTX § W FTE Iand w7
WX | AW F 4 7eEA ¥ OwwAT
o G FrEEe | o A few
Aftrmideagmigs fAmaw
¥ 70 ¥ W@ ¥ | 3% gra agA
s=gT W ITGHT FTH g & | "W
A I O AN E  EA WA
o w7 wE ¥ 7reA & o fF AR
w0 ¥ @ § A fafaw @41 & smar
* FaT FT RE | W ag @ AT E AN
fF v e A ageEmar fF w6 0w
oY IME FEEH QIO AAET AT AT
it & 5 ot gf g1 1 S e
& Faamr om0 & art # foeraa ¥ 5
=gt 9 wagdl ¥ A gy A gEoa
gogdl ® o FAEy A U AT
=fgd ag Tt T¢ A€ faay arw &
Hfea F ag aemaT S g fr & faet
o HT g W G774 g § i fawen
ZET GTO AT 97 WUt &) @ fed
2| 7% TF Ffaay fagar 7= 7 =9
2, Tehfaafor wifas & =t fF w00
oEF AET ¥ ATFT =g 97 2w
FCG@F A0 AAw F 7 o oo
oy faardt fam & gagd &1 qw
HHT, HAFLH FT FET ZHT AT qEA TART
FHT WA qT T A 97 9w
i fr <o w1 awm gEw w7 fraer
oy g ¥ & s owfer oo @
dweda § wré qrér agy eAw g
ar art forert +ft gezm & S ToT WA
frraerr & & &, fan gwT &M AR ot
way 15 GUH ¥ JE WA § | v
Aoy 4 e g g e gt W
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FTH &% G 7 99 9 O a5 81
fl AT IR UFEEA 3@ AR |
T YA feqr o R wfr ag S
ORIz IA% At fgama feama @
w1 qEarE F1 o wvar Am § Ay
% a7 = grar & R Adh wm
A w7 a4 faw ATy F my
A FT AN FT AX foF eayedr F9E
#t foté a7 aar wwe g & W wEE
WA H/T #Hlo GYo TTATFATHT WzaT ®r
weawer § A wHET qS gf § Iwa
frdie &1 e F7 a1 dgeC 91 W
afx It Tar fear grar @ & qawa
g i max 3 % aw & faw wr 4w
FTA T AT & A ATAX T |

oY s qex T AW W oag
T w1 11 § fF zezA @1 em wwR
AT I | 91 A & 3 faw # Oaw
5T & |

Shri S. M. Banerjee (Kanpur):
When the hon. Minister replies, |
would like him to tell us whether this
Committee which has been set up will
also go into the vtarious Trusts, not
only Hindu religious Trusts but various
other Trusts also, including thosoe
where money is spent by Churches
also. Because, my information is that
a lot of moncy has been  spent by
Churches for political purposes, in
Kerala and other places. In Kerala,
it came out very clearly. Se, I would
like to know from the hon. Minister
whether this Committee will go into
these also or will be confined only to
Hindu Trusts.

Shri Hajarnavis: The Mover of this
Bill has placed the House under an
obligation by drawing its attention to
a very important subject. And my
task in replying to him has been ren-
dered extremely easy by the two hon.
Members of the House who have pre-
ceded me. '
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That the public Trusts should be
amenable to some control and super-
vision by the State is a proposition
which does not require any demonslra-
tion. As the hon. the Mover himself
has point~4 -t there are provisions
working in various States which are
more exhaustive than his own Bill and
working with remarkable efficiency.
He has already alluded to the Bombay
Act where the Charity Commissioner
has done excellent work, and is doing
excellent work., The Charity Commis-
sioner there has examined all the
Trusts. The accounts are submitted to
nim every year, and he sees to it that
no portion of the Trusy money is
Aiverted to a puarpose which is not
covered by the Trust. Similarly,
Madras alsn has 4 p.oud record of
administration of Trusts. In Madhya
Prudesh, from my personal knowledge,
I know that there is a similar Act, and
there also the public Trusts are
brought under scrutiay.

Therefore, that being a necessary
function to be assumed by the State,
we ourselves have been giving some
thought to this problem. As we have
told the House in reply to questions—
the hon. Member was one of them who
asked this questi’on—we shorily pro-
pose lo bring a Bill which will cover
the religious Trusts. And it will con-
tain such provisions as he has advocat-
ed in this Bill and—I am only antici-
pating—I hope in that Bill we shall be
able to include provisions for registra-
tion of Trusts, for keeping of accounts,
examination of the accounts, and the
House will be able to deliberate and
consider that Bill when it is introduc-
¢d. I hope it shall be possible for
Government  to introduce that Bill
after a very short interval.

Then the other hon. Members have
alrcady alluded to a very high-power-
ed commaltee consisting of eminent
jurists and public men whom we have
appouinted to examine the question,
and we hope that after their report
comes we shall be able to act.—(Inter-
ruption). I am referring to the Com-
mission which has been appointed
under the distinguished leadership of
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Dr. C. P. Ramaswami Ayyar—'r
accordance with the recommendations
that those eminent /members in that
Commission may make.

But I am afraid that the mover has
mixed up two things. One is the
administration of Trusts; the other is
the creation of a Trust. Whether a
Trust has or has not beerl created is a
question of fact. No one is compelled
to create a Trust. But if he creates a
Trust and that Trust is merely with 4
view to evading the supervision and
control, say, of the Companies Act or
with a view to vnabung the person to
escape the just taxes due from him,
then the matter becomes one between
the State and the creator of the Trust.
Is the Trust a genuine Trust—that
becomes an important question—or is
it merely a device “or evading the tax.
My hon. friend who is an eminent
lawyer will readily admit that this Acr
does not come into play at all therc.
But unhampered by any provision of
law, the tax authorities or those who
administer the Company Law will
address themselves to the question “Is
this Trust a genuine Trust or no™",
and there is no question of any inhibi-
tion at all. And it must be his
experience, as it has been my expe-
ricnee, that the Income-tax officers are
extremely zealous, they are lynx-eved
watchmen of Revenue. As far as my
experience goces, no Trust which does
not satisfy the most rigorous test of
being a genuine transfer of property
will pass muster at the hands of the
Income-tax officer. I am quite sure
that even the Trusts that he envisages
have been closely examined by the
Income-tax officers before any kind of

relief has been admitted. It must be
0.

Therefore, so far as the cvasion of
taxes is concerned. so far as removing
the safeguards or loosening the safe-
guards of the Act is concerned, I sub-
mit that this Bill is not necessary at
all. This does not stand in the way of
exercising the powers of supervision
and control by the State.

So far as charitable trusts are com-
cerned, they are placed somewhat on
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a different footing from the religious
trusts. After all, as my hon. friend,
Shri Rameshwar Tantia has said, let
us not try lo dry up the springs of
charity. A man makes money; having
made money probably he wants to
perpetuate cither his name or achicve
some cherished object which he has in
view and for which he has earned
the money, He makes a trust. The
present laws, as far as I see, are quile
sufficicnt to deal with any misuse of
the charitable trusts.

After all, why should the permission
of the Advocate-General be necessary?
It is quite apparcnt—and it must be
apparent to my hon. friend the Mover
of this Bill—that it is to prevent black-
mail being practised against the
trustees who are carrying out the
oncrous and difficult task of adminis-
tering the trusts. It is an odious task
to administer a trust; you displease
many people. Therefore, two safe-
guards are placed. Speaking for my-
self, T think they are wholesome safe-
guards. One is that no person shall be
allowed to make an application in ree-
pect of trusts complaining about the
maladministration unless he has some
‘nterest. My hon. friend wants to say
whether it is direct or indirect. As a
lawer, 1 have always found it difficult
to understand what is meant by
“directly or indirectly”. If it is a
direct interest, it is something which
we can determine and which we can
grasp. But if it is indirect, we will
have the whole thing vague, ard
where proof should be required pro-
bably we will proceed on suspicion.

Therefore, 1 think that as the Privy
Council has said in a famous case—
here 1 must acknowledge that Shn
Achar has algo adverted to it and I
am grateful to him for having placed
it before the House—unless a pers'n
has some kind of interest—it may be a
small interest—he ought not to be
allowed to interfere with the adminis-
trution of the trust.
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Secondly, in order to stop any kind
of frivolous complaint, an examination
as to whether a prima facie case has or
has not been made out by the
Advocate-General is absolutely neces-
sary. Therefore, speaking for myse!f,
I think that those provisions should
remain, but even the Civil Procedure
Code in which this provision occurs is
under examination by the Law Com-
mission. The Law Commission will
certainly consider the question whe.
ther it should be retained in its pre-
sent form or not, and then after ther
recommendation. wpe  shall  consider
whether any improvement in that pro-
vision is nccessary.

I think I have given the Mover of the
Bill almost an assurance that so far as
the Bill refers to the religious trusts,
we shall shortly be bringing in a Bill.
The matter will be further examined
by the Commission under the dis-
tinguished leadership of Dr. C. P.
Ramaswami Aiyar. So far as the
charitable trusts are concerned, we
will watch and consider when the Law
Commission makes its recommenda-
tions. Therefore, I would request my
hon. friend to withdraw the Bill.

Shri S. M. Banerjee: 1 have not
received a reply to my query. 1 want-
ed to know whether the Commission
will go into the question of all the
religious trusts, apart from the Hindu
religious trusts.

Shri Hajarnavis: | do not have the
notification before me at present, As
far as my impression goes, it only
applies to Hindu religious endowments.

Shri S. M. Banerjee: A guestion was
put in this House about this. You are
aware of it, Sir. After all, there are
religious trusts belonging to other
communities also, who are running
them for political purposes, I want to
know whether there will be some
check on that. It is not as if the Hindu
religious endowments alone need be
enquired into.

Shri Hajarnavis: So far as this
Commission is concerned, the only task
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they have been requesied to underiake
is the examination of the Hindu Reli-
gious Endowment Board.

Shri Raghunath Singh (Varanasi):
May | know whether the Buddhist,
Jain, Sikh and Muslim trusts will also
come under this?

Shri Hajarnavis: I cannol give my
opinion on that offhand. But my
impression is that the Muslim wakfs
arc out of this. As for the others, the
definition of the word ‘Hindu is pro-
bably wide cnough; T am not quite
sure. I cannot give my opinion just
now,
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Mr. Chalrman: Has the hon. Mem-
ber the leave of the Housc to withdraw
his Bill? .

Some Hon. Members: Yes.

The Bill was, by leave, withdrawn.

16°40 hrs.

MAHENDRA  PARTAB  SINGH
ESTATES (REPEALING) BILL
by Shri P. R. Patel

Mr. Chairman: The House will now
take up the consideration of Mahendra
Pariab Singh Estates (Repealing)
Bill.

Shri P. R, Patel (Mehsana): I beg
o move:

“That the Bill to provide for the
repeal of the Mahendra Partab
Singh Estates Act 1923 be taken
into consideration.”

Before I speak on the Bill I must
thank my heon. friend, Shri Ram
Krishan Gupta, because he has per-
milled the House to curtail the time
allowed for the consideration of his
Bill. At the same time, ] must also
thank the hon. House for being so good
enough to grant the request made by
me.

An Hon. Member: Specially  Shri
D. C. Sharma.

Shri P. R. Patel: When 1 speak on
the Bill, before my eyes is Mahendra
Partab, a4 young man of 20, who was
fired with patriotism, who thought
that whatever be the sacrifices, the
country musy be freed from the British
rule. With thjs view  with this deter-
mination, he left his young wife and
two children to the care of God, left
the country and outside the country he
tried in his own way to free owur
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We know that at that time to say
“Swaraj is my right" was an offence.
We know that our Leader of the
House was tried and sentenced for
committing certain offences, which
were offences against the British rule.
Most of us, including myself, have also
committed offences. And our offences,
what were they? Our off¢nces were to
free our country from the foreign
British rule.

Mahendra Partab left Indis, went
outside, had been to Germany and
Afganistan. The Britishers did not
like anybody working against the
British rule, working in a way that the
British rule may end in India. So, the
British Government was prompt in
taking action against him. His estate
was attached under the Bengal State
Prisoners Regulation, 1818, We know
this Regulation of 1818 very well. So
many citizens of our country who
dreamt of freeing our country, who did
something to free our country, were
put behind the bars, Many great men
of our country have been put behind
the bars under these Regulations. His
properties were attached and his only
offence was his patriotism for the
motherland, his determination to free
the country from British rule. His
propertics were attached in 1915 and
then the British Government thought
it proper at that time to forfeit his
cstates.

They brought a Bill before the Cen-
tral Legislature in the vear 1923 and
passed an Act under which they for-
feited the property and declured that
it vested in His Majesty. Th. property
included agricultural land as well as
other movable and immovable pro-
perty. like shops ete. If we see the
Schedule, we find that there are as
many as 79 or B0 shops forfeited to
Government along with agricultural
land and other property.

The question will arise as to who is
the authority to repeal this Act. I sub-
mit that this is a Central Act and
unless this Act is repealed, I do not
think any provincial government can
return the property. Unless this Act
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is repealed, 1 do not think the provin-
cial government would be even com-
petent to pass any order regarding
other property except agricultural
land. So, my submission is that as the
property was forfeited and vested in
His Majesty under this Act passed by
the Central Legislature, this House 15
the only competent body which can
repeal it,. To keep this Act on  our
statute book is a black spot on our
statute book. This Act is the blackest
Act that the British legislature—I
would say British legislatures and not
Indian legislatures—have passed.

At the time of discussing this Bill,
which became Jaw, the Home Member
—I think it was Sir Malcolm Hailey,
who moved the Bill for the considera-
tion of the House—said:

“The Bill of Attainder not only
attacked the property of the offen-
der but attacked it in perpetuity.
Here we are atitempling to meet
thy problem of applying more
modern methods and ideas in
regard to the State’s claim on the
property of a fugitive rebel, accus-
vl of what would once have been
described of treason and felony.”

1t wus the birthright of every Indian
in commit the offence of felony against
any foreigner. T think if he committed
this, it was an offence under the Bri-
tish law but it would be an act of
virtue after independence. If we do
not repeal this law and if we keep this
Act on our statute book, it would be
& shame to us and we do not deserve
to live in independent India.

Later on, Sir Malcolm Hailey says:

“That my description of him is
accurate, 1 hope that no one here
will harbour any doubt. In the
other House my friend Mr. Crerar
gave a complete history of the
carecr of this misguided and mis-
chievous man;".

1 do not wish to repeat those details
here,

After that, he has said many things, 1
do not want to take the valuable time
of this House, but 1 would say that if
to rebel against forvign rule was mis-
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chievous, every Indian was entitled at
that time to do mischief of that type.
it was the privilegg and birthright of
every Indian to rise against British
rule and try in all possiblc ways to
drive out the Britishers. There wus
nothing wrong.

The methods may differ.  Our
Rashtrapita, Gandhiji, had certain
methods. He taught us non-violence
and satyagraha, and we fought our
battles under his leadership There
were others who belicved in vielence,
and they uscd bombs and all other
things. but their intention was to free
the country. We might differ on the
ways adopted., but it was a patriotic
act.

The great leader of our country,
Subhas Babu. came with his army.
What for?—to free the country, [
think that was the bravest act on the
part of an Indian, a great son of the
country. So, there are different ways
and methods to free the country, but
the intention, the ideal, was one, and
that waos the freedom of the country,
to drive away the Britishers from the
country.

While discussing the Mahendra Par-
tab Singh Estates Bill in 1923, I was
paincd to read, the then Indian Mem-
bers  praised the Government for
bringing it.

An Hon. Member: Who were they?

Shri P. R. Patel: What iz the good of
reading the names? But that shows
the mentality of the country at that
time, that shows what a hazard it was
to speak agamnst the British rule or do
anything against British rule, because,
after all, educated persons sought
safety by just praising the Government
for introducing and bringing forward
such & Bill.

Later on. the Farcign Secretary. Mr.
Denys Bray said: .

“Sir. after this chorus of appro-
val, no further words on behulf of
the Government are really requir-
o, But. like my frend Mr, Agar-
wala, I too have had some
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acquaintance with Mahendra Par-
tab, though my ecgquaintance has
been of a very different kind.
Ever since the day he embarked
on his carecr of high treason, it
has been part of my duty to follow
him wvery closely. ....As the
Honourabl¢ the Home Member
says, on a very long and a very
laborious journey—which is not
vet over. 1 propose simply to take
one episade in his career, and to
bring it inte somewhat sharper
relief by means of certain docu-
ments in the archives of the Foreign
Office. Mahendra Partab was sent
by the German Government as one
of the members of its Mission
under Von Hcntig to Kabul At
the time it struck me as a some-
what incongruous membership;
indeed 1 think it was not until T
was ablg to peruse this booklet
now in my hand that I realized
what great storc the German Gov-
ernment set by his presence on
that Mission, It s & German
diary kept up by one of the
German members on that Mission,
depicting thy long journey from
Berlin through south-east Europe,
across Asia Minor, down the
Euphrates to Baghdad right across
the breadth of Persia into
Afghanistan. And the many refer-
ences initto ‘our Indian Prince'—
for as such Mahendra Partab
appears to have imposed on the
German  Government—and — the
greal solicitude set up throughout
the whole of the Mission whenever
‘our Indian Prince’ went down
with a touch of fever on the way
make it quite clear that the
German Government attached the
utmosy importance to Mahendra
Partab’s presence on that Mission
and expected great things from
i

Then, deseribing Raja Mahendra Par-
tab's activities, he says that letters
were written to Nepal. Regarding

that, he says:

“Of these iwo, one reached us
as soon as postal arrangements

Bill

between Katmandu and Simla
could bringit.Iam not able to dis-
play the House the oroiginal, for
His Highness the Prime Minisier
of Nepal in sending us the letter
and the two covering letters of
Mahendra Partab requested that
they might be returned to him as
an  interesting, if somewhat
amus'ng souvenir of the Great
War. But I have in my hands
photographic copies. There aiv
first, two letters from Mahendra
Partab, both signed ‘M. Partab, for
the time being President of the
Provisional Government of Hind'"

Then, there was laughter in the House.

The Provisional Government of
Independent India was established by
Raja Mohendra Pratap in 1815 in
Afghanistan. He foresaw all these things
al that time, that India was going to be
free. He did all these things, not for
himself. If he meant anything for him-
self, he would have been happy with
his estate, and he would have been
happy with his wife and children. Why
should he have left all these things,
and gone to Germany and Afghanis-
tan? He went because at that time
our patriots thought that to free our
country foreign help must be sought,
and at that time since the Germans
werc at war with Britain, it was
thought that some help might come
from them. So, in order to gel some
help from the foreign Powers, he, and
like him, others also, had been to
foreign countries, sceking help, and
tried to free our country. ..

Raja Mahendra Partab had been
outside, from December 1914 to 1946,
He returned to India after we had the
interim Government here. He could
have returned earlier, and in fact, a
resolution was moved in the House,
perhaps in 1937 or so—I do not remem-
ber the year well—and some hon.
Member desired that permission be
given to him, but then, the British
Government said that if he entered,
then he should be prepared to bear
the consequences, which means that he
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would be put in jail and be tried for
treason and all those things. But,
throughout his life, whether he was in
Russia, or in Germany or in Kabul or
in Japan or in America, his endeavour
was just to help the country to be free,
But the British Government had
penalised him for this,

Now, the question before us is whe-
ther we should do justice to him for
the patriotic act done by him, which
was considered as treason by the
Britishers, I am glad that only the
‘ther day, I read in the newspapers
“at the Congress Party was very
;smpathetic and might also support
ne Bill. But, as I read in the news-
saper, the question that was put
Was. ...

Mr. Chairman: May I know whether
the hon. Member will take some more
time?
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Shri P. R. Patel: Yes,

Mr. Chalrman: Thcn, he may con-
tinue on the next day.

17 hrs.

BUSINESS ADVISORY OOMMITTEE
FORTY-NINTH REPORT

Shrl Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): I beg lo pre-
sent the Forty-ninth Report of the
Business Advisory Committee,

17.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
March 7, 1960/Philguna 17, 1881
(Saka).
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oonuncrr‘x)?l of gl::;
Comprroller
Auditor Geeneral
thercon.

(i) Annual Report of the
Indian Rare Earths
Limited for aic‘he

r 1958-59 ng
mh thﬂsﬂusdilzd Ac-
counts and comments
of the Comptroller
and Auditor General
thereon .

(z) A copy of each of the
following

Statements
showing the action taken
by the Governm:nt  on
various assurances, pro-
mises and  underakings
given by the Ministers
during the various  sessions
of Second Lok Sabha:
(#) Supplementary Ninth

Statement Session,
No. 1I 1959
(i) Supplementary Eighth
Statement Scssion,
No. V 1959
(i) Supplementary Seventh
Statement Session,
No. XII 1959
(iv) Supplementary Sixth
Statement Session,
No. XV 1958

(v) Supplementary Fifth
Statement Session,
No. XVIII 1958
(v7) Supplementary Fourth
Statement Session,
No. XXV1 1958
(vit) Supplementary Third
Statement Session,
No. XXV1 1957
wiii) Supplementary  Second
Statement Session
No. XXXII 1957

the zoth February, :960.
under  sub-section L

Secuion 40 of the Displaced

Persons Cornpemlum
and Rehabilitation) Act,
1954, making certain
further amendments to
the  Displaced Persons
(Compensation and  Re-
habilitation) Rules, 1954.
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PAPERS LAID ON THE
TABLE—~contd..

(4) A copy ol’ the summary
main ons  of
l.he
Standing
mittee  held ar
in January, 1960.

MESSAGE F‘ROM RAJY;\
SABHA i

Secreur;' 8 mes-
rom Rajya Sabha

ﬂm Rajya Sabha Ind pas-
sed the Indian Sale of
Goods (Amendment) Bill,
1

New D!llli

BILL PASSED BY RAJYA
SABHA—LAID ON THE
TABLE . . . .

Secretary Jaid on the Table
the Indian Sale of Goods
(Amendment) Bill, 1960, as
passcd by Rajya Sabha.

ARREST OF MEMBER

ved @ wireless  message
dated the 3rd March, 1960
from the  Sub-Inspector
of  Police, Khlnﬁur.
intimating that Shri Nath
Pai was da remanded u:
seven ys'  magisterial
custody and sent to Centrak
Prison, dalga.
CALLING ATTENTION
TO MATTER OF URGENT
PUBLIC IMPORTANCE
Shri Rami Reddy called the
attention of the  Mindster
of  Railways to the train
collision at  Panruti nmon
on Southern Railway
the 25th February, |960
The Drpury Minister  of
(Shri  Shat
Khln) made a
in regard thereto.

BILL INTRODUCED .
The Appropristion (Railways)
Bill, 1960.
DEMANDS FOR SUPPLE-
MENTARY GRANTS
(RAILWAYS), 1959-60
Discussion on ine Demands
for Supplementary Granis
in respect of Railways
for the year 1959-60 was
commenced and  con-

cluded end the Supple-
mentary Demands  were
voted in full.

statement

. 4220423

. 4225—58

[ Dasuy DigesT ]

CoLunNs

PAPERS LAID ON THE
TABLE—~contd.

BILL UNDER CONS]DERA
TION

Further dlscumon on the
motion to consider  the
Deihi Land Holdings
(thw b&ul; 1959, ] as
repor y the vint
Committee was resumed.

The discussion was not

concluded.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS
BILLS AND  RESOLU-
TIONS ADOPTED .
Fifty-seventh  Rcport

opted.

MOTION RE :  EXTEN-
SION OF TIME FOR
ELICITING OPINIONS
ON BILL .

Sardar A. S. haml rno\rod
that the time appointed
for eliciting opinions on
the Sikh CGurdwaras
Rilk, 1958, be further
extended up to the 3oth
July, 1960. The mo-
tuon was adopted,

MOTION RE : INCREASE

IN ALLOCATION OF

TIME TO A PRIVATE

MEMBER'S BILL

Shri  Prakash Vir Shastri
moved that the time allotred
for the  discussion of the
Backward Communities
(Religious Protection)
Bill be increased from 24
hours to 3} hours. The
molion was |doptcd<

MBER'S

4221

was

4221

4221

PRIVATE
BILL NEGATIVED

Further discussion on the
motion  to consider the
Backward Communitics
Religious Protection)
ill by Shri Prakash Vir
Shastri  was concluded.
The motion was nega-
tived.

MOTION RE : REDUC-
TION IN ALLOCATION
OF TIME TO A PRIVATE
MEMBER'S BILL .

Shri Jamal Khwaja moved
that the time allotted for
discussion  on the Cha-
ritable  and Religious
Trusts  (Amendment) Bill
by Shri Ram  Krishan
Gupta  be reduced by one
hour. The motion was

adopred

43fs

CoLuMNs

. 4258—=03

4293

. 423496

4206—4300

+ 430033

4333
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CoLUumMNS
PRIVATE MEMBER'S BILL

PRIVATE MEMBER'S BILL
2 .. UNDER  CONSIDERA-

WITHDRAWN - 4334—55 =
Shri Ram Krishan Gupta TRy, .
moved that the - Charitable f-;;;"m( oe) Bl
[ 1 IM rusts Cons -
(Amendment) _ Bill, 1959 derati.  The  discussion
w of “c’u:f,_, 3 was ot concluded,

4 Smarrion oy wew REPORT OF  RUSIN
it s ADVIZRY ' COMMITTER
After some discussion the FRES ! . .
Bill was, by leave, with- Fortynth  Report  wag
drawn. prented.

PRIVATE MEMBER'S BILL AGEN'  FOR MONDAY,
UNDER  CONSIDERA- MA 7. 1960/PHAL.
TION . .. . 4355—b2 GUI 17, 1881 (SAKA)-—
Shri P, R. Patcl moved that Genl Discussion on the

the Mahendra Prauab Singh »get (General), 1960-61,

437 o

CoLumns
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